
J247J 

ft.JS hn. 

APRIL 19, 1980 Bombay Reorganiaat'ion ~ 

BOMBAY REORGANISATION BILL 

'l"be MiDIs&er or Bome Mairs (Shrl 
G. B. Pmt): Sir, I beg to movet: 

"That the Bill to provide for the 
reorganisation of the State of 
Bombay and for matters connect-
ed therewith, as reported by the 
Joint Committee, be taken into 
consideration." 

SIr, it is with great pleasure that I 
make this motion. I had the pJ"ivileee 
of laying the report of the Joint Com-
mittee on the Table of this House 3 
few days ago. I do not propose to 
Inflict a long speech. I should confine 
myself only to a few brief remarks, 
so far as the provisions of tht' Bill are 
concerned. 

Before I do so, however, I should 
like to express my gratitude to the 
members of the Joint Committee. 
They had to work hard at great 
inconvenience, and they gave their 
thought and labour from day to day 
tp the consideration of this Bill. As 
han. Members are aware, the motion 
that the Bill be referred to a Joint 
Committee was adopted by the Rajye 
Sabha only on the 7th of April, and 
the Joint Committee was diret'ted to 
submit its report by the 14th. So, 
within a week of the passing of that 
motion, we were able to present that 
report here. The Joint Committee, I 
think, has worked very hard and what 
is stin more creditable is the cordial 
atmosphere in which the proceedings 
of the Committee were conducted. 
Bon. Members dealt with the issues 
which are involved in this Bill and 
which were discussed when ~ te Bill 
was referred to the Committ!'e. in a 
spirit of understanding, goodwill and, 
U I may say so, also of accommoda-
'110ft. 

So, the Bill has come back to tbis 
House. Certain amendments have 
been made but, apart from a few, 

Bm 
most of the amendments only purport 
to give effect to the proposals made by 
the Bombay Legislature. As hon. 
Members may be remembering, the· 
Bombay Assembly had suggested 
eleven amendments and the Bombay 
Council two amendments. We have 
incorporated all the thirteen amend-
ments, so far as their substance goes, 
in this Bill. So, the Bill, as amended, 
fully reflects the opinion of the 
Bombay Legislature, not only in the 
matter of principles but also of other 
petty details that are contained in this 
Bill. We have made the amendments. 
as I said, because the Bombay Legis-
lature wanted us to do so. 

As to two of these amendments, 
which raised questions of relatively 
greater importance, I had occasion to-
refer to them when the Bill was com-
mitteed to the Joint Committee. One 
related to the name of the new State, 
as it has been then designated 
Bombay. The Joint Committee had 
agreed that instead of "Bombay" it 
should be called the State of 
"Mahare.sh tra". 

I find that in one of the minutes of 
dissent it has been contended that the 
name Maharashtra is not quite appro-
priate because there will be people 
speaking other languages in Mahara-
shtra. There is no State in the coun-
try where people speaking various 
languages different from the dominant 
language of the State do not live in 
peace and, so far as the directions of 
this Parliament go, also enjoy or are 
expected to enjoy equal opportunities 
with the members of the dominant 
community. So that is hardly an 
argument against the COurse that the 
Joint Committee has adopted. Whether 
otherwise Bombay would or would 
not have been a suitable name is no 
longer an open issue. We have aU 
decided that Bombay should be called 
Maharashtra and so it will be. 

w 

The other amendment related to the 
establiahment of the circuit bench of 
the Bombay High Court at Ifagpur. 
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It was proposed that a bench of two 
judges might be appointed there, but 

~  lll'ter on the Joint Committee felt that 
this bench should consist of three 
judges. So we have decided thet. 
there shQuld be a permanent bench 
at Nagpur and that bench should con-
sist of three judges. 

, 

There are ather amendments also. 
Those amendments are rather of a 
formal or minor character. They 
provide, for example, for the consti-
tution of a State Finance Corporation 
for Gujarat by the State of GUlarat or 
for certain other matters, such as, the 
opportunity to be given to the practi-
tioners in the courts in Kutch snd 
Saurashtra to join the bar in Gujal'at. 
Also, it provides that the Bombay 
Government may reconstitute or re-
organise its road organisation before 
the appointed date. Other 'amend-
ments are also of a similar chhracter. 

There are, besides the one note to 
which I have referred, two other 
dissenting notes attached to the Bill. 
They seem to express diametrically 
opposite views. But I feel that so :ear 
as the principles go, here is no mark-
ed difference. I do not propose to deal 
with those notes of dissent. The 
points raised in those notes have 
already been discussed here and I 
imagine that some hon. Member's will 
perhaps be speaking about those 
matters again here in the Hot:se. 

I only wish that the parties 
interested in this measure may come 
still closer. They have been coming 
closer day by day. They are still 
remaining in one common state and 
I wish that by the time this Bill is 
implemented there may be full 
understanding and complete harmony 
between the two principal sections of 
our community which will be affected 
by this Bill. 

There are one or two other amend-
ments to which I may tefer. One 
relates to the number of representa-
tives of Maharashtra in the Rajya 
Sabha. The number Is being lnereas-

ed by one. According to the calcula-
tions that we have made it should 'be-
19. Formerly the figure given was lS. 
in the original Bill. The oVJ,er relates· 
to the strength of the Legl,lative· 
Assembly of Gujarat. According to 
the provision in the Bill it WBS too 
consist of 132 members. We have now 
raised the number to 154 'so that the-
number of members to be returned to-
the Assembly from every Parliamen-
tary constituency may be seven. 
instead of six. 

These were the principal amend-
ments that were made in the Bill. The· 
policy statement made by the Chief 
Minister of Bombay was unanimously 
adopted and accepted by the Joint 
Committee. So my task, as I said at. 
the outset, is very simple. I commend 
this Bill to the acceptance of this. 
Hou!:e. This embodies essentially the 
settlement reached between the 
leaders of the two States which are' 
to come into existence within a fort-
night. The Bill reftects also the-
collective opinion of I this House. 
Almost the whole of the Bill, barrin&-
a few provisions, had the unanimoU8' 
support of the members of the Joint 
Committee. There are, however, a 
few matters on which there was a. 
difference. So we have two notes of 
dissent signed by seven hon. Members. 
Still, this Bill bears the impress and 
imprimatur of the Joint Committee in 
which both Houses were represented-
and which had a strength of 45. So I 
venture to think that in view of the 
virtual unanimity which has been the 
privilege of this Bill to enjoy from its 
very start to this day it will receive 
the support of all sections here/ven' 
in. one of the dissenting minut e-
statement is made that it has whole-
hearted support to the scheme of the 
Bill as, if I remember the words 
correctly, it provides for a great event 
of historical importance. I should, in 
the circumstances, request hon. Mem-
bers to look at the problem in the-
right perspective. Let not this happy 
occasiOn be in any way clouded by 
small minor things which the leadeI'll· 
of the two States have voluntarily 
accepted and which has really paved' 



12475 Bomba1( APRIL 1', 1980 ReorQllnuation Bill 12476 

[Shri G. B. Pant] 
the "87 tor the progress that the 
Bill bas made to this stage. 
So, I trust that hon. Members will 
be pleased to bear in mind that it 
is a historical occasion, and if we 
take a correct view of the thing and 
do not let the joy of the occasion to 
be marred by things of relatively, if 
I am permitted to say so, minor 
character, if not petty or trivial, con-
sidering the large step that we are 
taking, it will redound to the credit 
of one and all. 

Ultimately I would submit that 
after all, all these States are but 
limbs of this bigger organisation. We 
owe allegiance to India as a whole, 
and while we have to see that steps 
are taken to promote cohesion and 
solidarity between the States, we have 
to guard against any such conse-
quences and things as would in any 
way go against our hopes, and have 
to work in such a manner that the 
cohesion and solidarity and the 
emotional integration of all regions 
and of all communities in the coun-
try may be promoted by every step 
that we take. 

Sir, with these remarks I commend 
this motion to the acceptance of the 
House. 

Mr. Speaker: Motion moved: 

-rhat the Bill to provide for 
the reorganisation of the State of 
Bombay and for matters connected 
therewith, as reported by the 
Joint Committee, be taken into 
consideration ... 

Six\ours have been allotted for 
this Bill. 

Shri Naasblr Bharueha (East 
Khandesh): Can we have more time? 

Mr. Speaker: That is for all the 
stages. The hon. Minister started at 
about ~  or 12'20. Then, we can 
sIt till 6'20 and finish it today because 
we have to start the Finance Bill 
tomorrow. If hon. Members are will-

ing to sit till 7 O'clock, I ~ e no 
objection, but beyond that it will not 
be possible. 

There are 96 clauses and 13 sche-
dules, and I have already received as 
many as 112 amendments. 

What is the time hon. Members 
would like to allot to the general dis-
cussion? 

Shri Naasblr Bbaracba: Four hours 
for general discussion and three hours 
for clause by clause. So far as the 
Schedules are concerned, these are 
consequential. 

Mr. Speaker: I find from the names 
of hon. Members sent to me that they 
have already taken part in the earlier 
stage. Every group has been repre-
sented thoroughly. Except for a few 
alterations that have been made, what 
is there to speak generally other than 
getting to the clauses straightaway? 
Therefore, out of six hours, let us 
have two hours for general discus-
sion and four hours for clause by 
clause, and it we finish the clause by 
clause consideration, I will allow the 
third reading same time, so that we 
can finish all the stages. Let us now 
devote only two hours. 

I would request hon. Members who 
have already taken part not to speak 
unless they must intervene at this 
stage, as also those who were in the 
Joint Committee except those who 
have appended Minutes of Dissent and 
may want to explain things. Other 
hon. Members who have not taken 
part at any stage so far may have 
opportunity. That is what I would 
advise. There are always exception •. 

Shri MaDay (Bombay City Central 
-Reserved-Sch. Castes): Before you 
call upon any hon. Member to speak, 
may I request a clarification from the 
hon. Home Minister regarding the 
policy statement of the Chief Minister 
of Bombay? 
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Mr. Speaker: How can this hon. 
Member explain the policy statement 
<>f the Chief Minister? 

Shri Mana,.: The hon. Minister 
referred to Buddhists. The Chief 
Minister of Bombay State, while 
nlaking the policy statement, did not 
touch this point, but when the Mem-
bers of the Republican Party in the 
Bombay Assembly raised this issue, 
the Chief Minister, while replying to 
the debate, said in the end ..... . 

Mr. Speaker: There is no question 
of point of order. Already his group 
has sent me the name of Shri B. K. 
Gaikwad. The hon. Member will 
have an opportunity. Let him say 
what exactly he wants to say then. 
and ultimately the hon. Minister at 
the conclusion of the general debate 
will explain. I am not going to allow 
it at this stage. 

Shr1 MaDaY: If you give me one 
minute, I will convince you. 

Mr. Speaker: I am not going to give 
one minute. The hon. Membel's party 
will have an opportunity. Why does 
he take this opportunity and speak? 

Shri Manay: I am not speaking. I 
do not want to speak. 

Mr. Speaker: What all he has said 
is a speech. 

Shri Manay: I only want to know 
this. The hon. Home Minister has 
said now that the Joint Committee 
has accepted the policy statement 
made by the Chief Minister. 

Mr. Speaker: I will give him an 
opportunity later. 

Shri MalIa,.: I only want to ask ..•. 

Mr. Speaker: I am not going to 
allow. If Shri B. K. Gaikwad does 
not want to speak, I will allow Shri 
Manay to speak. 

Shri Goray (Poona): I would like 
to suggest that out of the si:![ houn 
allotted. three hours should be .given 

for general diSCUSSion, two houn tor 
clause by clause and one hour tor 
the third reading. 

Mr. Speaker: If that is the desire, 
I have no objection. 

Shrl Goray: Shall we not indicate 
the amendments that We want to 
move? 

Mr. Speaker: Any hon. Member 
desirous of speaking? 

Shri PanaIew or~ 

All Hon. Member: He has not 
spoken. 

Mr. Speaker: Those hon. Members 
who have not spoken and who are 
from Bombay may rise. 

Some HOIl. Memben rose-

Shri Acbar (Manaalore): Others 
also might be allowed. 

Shri K. G. Deshmpkh (Bamtet): I 
come from Vidarbha. Last time one 
viewpoint regarding Vidarbha was 
put forward by Dr. Aney. I hold the , 
opposite view and I have not had an 
opportunity to place it before the 
House. Now I may be allowed a 
chance. 

Mr. Speaker: I will call him later. 
Shri Naushir Bharucha. 

Shri Soaavaae (Sholapur-Reserved 
-Sch. Castes): I have"also not spoken. 

Shri D. C. Sharma (Gurdaspur): 
Will you give a chance to non-
Bombay Members? 

Mr. Speaker: I will give an oppor-
tunity to all sections. 

Shri Nausbir BhanIcba: I think: 
most of us on this side of the House 
will echo the sentiments expressed by 
the Home Minister that on this 
memorable occasion, when we are 
putting through legislation of a monu-
mental character, our approach should 
be such that the bitterness of the 
past may be forgotten, and that we 
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should look ahead to the future and 
see how we can best utilise the oppor-
tunity afforded by this measure for 
the benefit of the people. Even then 
our hearts linger and we cannot but 
pay homage to the memory of those 
who fell in the struggle for attainjng 
their goal, and those who are still 
rotting in jail. 

Be that as it may, our attempt now 
must be to see that these unhappy 
memories are left behind, and we 
should address ourselves to the task 
of building a strong Samyukta Maha-
rashtra State and a strong Gujarat 
State which may become strong parts 
of our country. We have always felt 
that the creatiOn of unilingual States 
is not an end in itself, but only a 
means to an end, and that end is the 
realisation of the highest and the best 
by those individuals who comprise 
the States. We are also fully aware 
of the fact that more difficult tasks 
lie ahead of us so far as this country 
is concerned, and though at one time 
it was stated that the creation of 

.unilingual States was likely to weaken 
the unity of the country and the 
security of the nation, today we feel 
more than ever convinced that the 
creation of these States will make our 
security all the more secure, and 
there is no reason to fear that our 
country's unity will in any way be 
weakened. 

Sir, we regret to observe that so far 
as the Samyukta Maharashtra Samiti 
was concerned, which is the real 
representative of the views of the 
people of Maharashtra in this matter, 
it was never consulted and, therefore, 
we do not think that this Bill is based 
on agreement. And We feel that such 
amendments as deemed fit by us will 
be moved. 

There are two major defects in this 
BilL One is with regard to the 
boundary adjustments and the other 
ia with reprd to the financial prori-
IllIas. 

So far as the boundary adjustments 
are concerned, it is our grievance, 
grievance of those who have been 
elected on the Samyukta Maharashtra 
Samiti ticket, that Dangs should n~ 
have been included in Gujarat but it 
should have gone to Maharashtra and 
my reasons are as follows: the Adi-
vasis form 96 per cent. of the Danp 
population of 47,000; secondly, the 
official language of the Dangs was 
declared as Marathi by the Govern-
ment of Bombay in May 1949 as a 
resul t of an agreement between the 
then Chief Minister Shri Kher and 
the present Finance Minister of the 
Union Government Shri Morarji 
Desai who was the Home Minister at 
that time. 

Sir, geographically Dangs is conti-
guous to Nasik district, not to Surat 
and out of a total population of 
47,000 as many as 45,000 are Marathis. 
Until 1903 Dangs was under 
Khandesh for all administrative pur-
poses and all records were in Marathi. 
The Dang tribes are Bhils, Warlis. 
Kunlis and Kathodis which are only 
found in Maharashtra and very 
seldom in Gujarat. The list of voters 
was published in Marathi. The Bom-
bay Government published a tenta-
tive order on 14th September, 1950 to 
include Dangs in Nasik district and 
the Justice Bakshi Techchand Com-
mittee unanimously decided to include 
Dangs in Maharashtra. The State 
Reorganisation Commission of 1956 
suggested inclusion of Dangs in Maha-
rashtra. In 1956 the draft reorganis,-
tion Bill and the Select Committee 
proposals also favoured inclusion of 
Dangs in Maharashtra. The Bombay 
Assembly defeated an amendment on 
the 6th April, 1956 while considering 
the Bill for inclusion of Danp in 
Gujarat by 224 votes to 6 votes only. 
So far as the claim of Danp is con-
cerned for inclusion in Maharashtra 
it has been repeatedly established 
and officially recognised.· We do not 
understand why today it is included 
in Gujarat. 

So far as Um'bergaOD Is concerned, 
there are certain villaaes which are 
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'predominantly Marathi-spcaking 
villages but still they are bemg 
included in Gujarat. So far as parts 
of West Khandesh are concerned, we 
are sorry that for the fulfilment of 
the Ukai project more land and more 
villages than was necessary have 
been taken. We have got no griev-
ance against t ~ Ukai project. If I 
may reflect the views of Maharashtra 
people, they are not averse to making 
some sacrifices for the bmefit of 
Gujarat. But we feel that we are 
making sacrifices for a project which 
is thoroughly impracticable and it is 
conceivable that sooner rather than 
later the Ukai project will be 
abandoned half-fulfilled and Gujarat 
may turn to Narbada which is a much 
better project. But even assuming 
that the Ukai project will be for the 
benefit of Gujarat and it is practicable, 
more villages than would be actually 
submerged have been taken into 
GUJarat on the plea that certain more 
land will be required for the resettle-
ment of thosl' who will be thrown 
ou t fram the submerged villages. As 
it is, those villages which are taken 
for such purposes are already over-
crowded and there are people still 
living there. We do not understand 
how these lands will be used for 
the resettlement of villages which are 
going to be submerged. I think, the 
excuse is a very lame one and this 
thing requires to be lookE'd into 
again. We do not also understand 
why a two mile bdt, a sort of neutral 
zone, is being created and more land 
is being taken away. As I said, the 
Maharashtrians do not grudge making 
~a ri i e  for the interests of the new 
State of Gujarat but those sacrifices 
must be sensible and practicable and 
I appeal to the hon. Minister to see 
whether anything can be done for 
releasing certain of the villages which 
are unnecessarily being included in 

'Gujarat. 

Now, coming to the financial 
burden, the' cost of construction of 
capital is Rs. 10 crores. We do not 
grudge Gujarat good capital. But 
there are many buildings in Baroda 
~it  and I do not see why Baroda 

city is not being fully used for that 
purpose. If the numerous palace 
like buildings and accommodation 
were to be utilised in Baroda, I have 
no doubt the cost of construction of 
capital will be very much less than 
Rs. 10 crores. But even if it is Rs. 10 
crores, I wonder why the Central 
Government does not bear a portion 
of that expenditure? I think, in the 
case of Chandigarh, the Central Gov-
ernment generously assisted the 
Punjab Government on the principle 
that the creation of new States is 
essentially the work of the Union 
Government and that the Union funds 
must pay a portion of the deficits. 
Now, here is a question of meeting 
the deficit for ten years. One could 
understand the deficit being allowed 
to be met for first two years. But 
then there will be the Finance Com-
mission for the allocation of Central 
re en e~ i e  and taxes--to the 
States and we do not understand why 
the State of Gujarat should hot queue 
up before the Finance Commission for 
its due share and if that share is 
generously given, I think Maharashtra 
will not grudge that. Also, the 
deficit is based on the exaggerated 
estimates. I think that the financial 
obligation on Maharashtra should be 
toned down. 

With regard to Vidarbha. may I say, 
so far as the Samyukta Maharashtra 
Samiti is concerned, it is fully 
pledged to the Nagpur Pact. In its 
every letter and in spirit the Nagpur 
Pact will be fulfilled and if at all we 
have any say in this matter, may I 
assure those friends in Vidarbha that 
no stone will be left unturned to see 
that Nagpur is brought back to its 
eminent position that it first occupied 
and as far as it is within our powers 
we shall see that everything is done 
to preserve and maintain not only 
the status of Nagpur but to see that 
the people of Vidarbha rise to this 
full stature and their economic con-
dition is uplifted. 

I am very glad that in this Bill 
there is no provision for giving 
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guarantees, or so-called guarantees, to 
so-called linguistic minorities. One 
of the minorities-if I may say reli-
lious minority. the smallest in the 
Thole of India, possibly in the whole 
world-is the Parsi community which 
has never asked for any safeguards 
from anybody. I am glad the Union 
Government have shown that trust 
and faith in the ability of Maharashtra 
to deal justly with all communities. 

In conclusion I must say that we 
regard this day as a memorable day. 
We feel that it is a triumph of 
popular will and if we were to draw 
any lesson from this it is this that 
no problem is e ~r settled finally 
even by Parliament unless it is 
settled right. But we are going to 
forget all the past and we are looking 
forward to the future. If border 
adjustments are determined finally in 
the right spirit, in the right way 
which, I think, could be determined 
by two parties sitting round the 
table and talking things over, then 
both the States will be able to look 
forward to a very brilliant future 
and contribute to the greatness and 
glory of this country. 

Sbri Parulekar (Thana): Mr. Spea-
ker, Sir, I welcome this Bill because 
it is a triumph of the cause of the peo.. 
l)le in Maharashtra and Gujarat. It is 
Ute vindication of their demand tor 
the formation of unilingual State 
which has been incorporated in this 
Bill. It is a victory of the people of 
Maharashtra and Gujarat. I am re-
minded at this staee and I would like 
to 'bring it to your notice, Sir, that the 
people both in Maharashtra and Guja-
rat had to pay a very heavy 
price for winning this victory. More 
than one hundred citizens in Maha-
rashtra and Gujarat had to give their 
lives. Thousands and thousands of 
them had to court imprisonment. I 
shall be failing in my duty if I do not, 
on this occasion, pay my humble and 
respectful homage to the martyrs and 
alae express my gratitude to all thOle 
who participated in that struggle al a 

result of which this victory has bem 
won. 

13 1m. 

This victory il precious, and all the 
more so, because it has been won 
against most formidable opponents and 
bitter opponents, who were opposed to-
the formation of Maharashtra with 
Bombay city. Shri S. K. Patil, who-
was then a Member, of Lok Sabha and 
who is now a Minister in the Cabinet. 
had declared that Maharashtra would 
never get the city of Bombay till eter-
nity. Another Minister in the Cabinet 
now, Shri Morarji Desai, who was then 
Chief Minister ot Bombay .... 

Mr. Speaker: Why not forget all 
that? 

Shri Sonavane: Have not tht> Minis-
ters tht> right to change thei. views 
later on? Why should we talk of the 
past? 

Sbri Parulekar: I am only express-
ing what I feel, and this is the occa-
sion when I should express it. 

Shri Morarji Desai was more modest 
than Shri S. K. Patil, because he had 
said that Maharastra with Bombay 
city would not be achieved at least 
till he was alive. To anticipate the 
advice which the Home Minister will 
give, he will say, let us forget the· 
past. It is easy to advise; I wish I 
could. But I shall be a hypocrite if 
I wet"e to say that I can forget the 
crimes ot Shri Morarji Desai in thia 
respect; it will be doing injustice to-
myself, injustice to the people 01. 
Maharashtra and Gujarat and also-
perhaps to him because he takes pride 
in those crimes. 

When this Bill was introduced by the 
Home Minister, he stated the reasOllA 
why it was beine in troduceci. He 
stated. the reasons for splitting up the· 
bilingual State and formin, the unilin-
gual States of Gujarat and Maharaah-
tra. He said that the reason wa. that 
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the earlier decision, namely the deci-
lion to have a bilingual State had not 
.. tided an concerned. I would like 
to ask him in all humility when did 
this realisation dawn on him. 

I shall not accuse the Congress lea-
ders of being so unintelligent as not to 
realise the fact that the people and all 
those who were concerned were not 
satisfied with this decision when the 
bilingual State was formed. But, still, 
they took that decision because they 
wanted to impose their decision on the 
people of Maharashtra and Gujarat. It 
is only when they realised that the 
people will not submit to this decision 
that the earlier decision is being 
changed. 

What was the new factor in their 
rnlisation? That new factor which 
has influenced then in bringing for-
ward this Bill is that if the bilingual 
State was not split up and the demand 
for the unilingual States of Maharash-
~ra and Gujarat was not conceded, 
then they were not likely to be in 
power after the next elections. Any-
how, whatever may be the reasons 
which might have impelled them, I 
welcome this Bill. 

I shall now pass on to deal with some 
of the vital defects in the Bill, and I 
shall deal with them very briefly. 
When bilingual States are split up and 
unilingual States are formed, it is but 
quite natural that issues about the 
borders should arise. The solution of 
the border issue is not difficult if it is 
.olved on the basis of a principle. 

The very principle on the basis of 
which a unilingual State is formed re-
quires that the same principle should 
be applied when we are considering 
the question of borders and deciding 
which village should go to 
which State, taking its conti-
.wty also into consideration. U 
the border had been decided on this 
basis, and if those provisions had been 
incorporated in this Bill, it would 
have been quite perfect. 

But, the question that arises is this. 
Does this Bill decide the border on the 
basis of this principle? My submission 
is that it does not. The principIa 
which I refer to are what are com-
monly and popularly known as the 
Pataskar formula. The Bill does not 
decide the border on the basis of thEt 
Pataskar formula; rather, it negates 
it, because hundreds of villages where 
the population speaking Marathi is in 
a majority and which are contiguoua 
to Maharashtra are included in 
Gujarat. 

What is still worse is that the Bill 
does not adopt any consistent princi-
ple for deciding the border. One 
could have understOOd if the border 
had been decided on some comistent 
principle, whether right or wrong. But 
when we examine the provisions of 
the Bill we find that no consistent 
principle has been adopted, so far as 
the question of deciding the border is. 
concerned. 

The principle for including 156 vil-
lages of East and West Khandesh in 
Gujarat is that a dam at Ukai which 
is in Gujarat is being huilt. The 
principle for including the Dangs in' 
Gujarat seems tobe-because it hu 
not so far been explained-that Maha-
rashtra must pay the price for having 
the Bombay city. The principle for 
including the Marathi-speaking villa-
ges in the Dharampur and Bansda· 
taluks in Surat district is that these 
taluks have been part of Surat dis-
trict and part of Gujarat all alone. 

Shri P. K. Patel (Mehsana): Any 
Marathi-speaking area in Mehsana dis-
trict? 

Shri Parulekar: I shall come to that 
later. 

If we examine the other provisions, 
we shall find worse inconsistencies in 
deciding the ·border. In the Umber-
gaon taluk, village has been taken as 
a unit; in the case of Dharampur and· 
Bansda, it is the taluk which has been 
taken as a unit; in the case ot Dangs .. 
the district has been taken as a unit. 
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[Shri Parulekar] 
Therefore, if we take a\survey of all 

the provisions in the Bill, the conclu-
sion is irresistible that no consistent 
principle has been followed or adopted 
in deciding the border. 

It is the contention of the Home 
:Minister that a consistent principle 
has been applied in deciding the bor-
der. And what is that principle? That 
principle is the agreement between 
Shri Chavan, who is the Chief Minis-
ter of Bombay and the would-be 
Chief Minister of M&harashtra, and 
Shri Mehta the would be Chief Minis-
ter of the Gujarat State which will 
come into existence on the 1st of May 
this year. This agreement between 
these two gen tlemen, the two would 
be Chief Ministers is the principle on 
which the border has been decided, 
and, therefore, he urged on us to 
accept the decision which they had 
Jll"rived at. 

Dr. M. S. Aney (Nagpur): One IS 
a Chief Minister defacto, while the 
.other is still in embryo. 

Shri Parulekar: I could have under-
'Stood this argument, if these two 
would be Chief Ministers had agreed 
OIl some principle for deciding the 
border, and whether the principle was 
right or wrong would haVe been a 
different matter. If they had agreed 
00 some principle on which the border 
had to be decided, really there would 
'have been some force in the argument 
of the Home Minister. But they 
agreed on one thing, on one principle, 
and that principle was one of bargain-
ing; and that is the basis on which the 
border has been decided. The agree-
ment between these two gentlemen is 
worthless for our consideration, and 
J shall state the reasons why I consi-
der it as worthless. These were the 
two gentlemen who had agreed to 
accept the bilingual State, to form the 
bilingual State and work for its suc-
-cess. These very gentlemen had 
agreed with Shri Morarji Desai in 
1Iuppressing the demand for a unilin-
egual State, of the people of Gujarat 
and Maharashtra. These two gentle-

man have adopted a resolution in the 
last session of the Bombay Legislative 
Assembly, demanding that the Patas-
kar formula should be taken as the 
basis for deciding the border 
between Maharashtra and Karnataka. 
They are agreed on that resolution 
which is a unanimous resolution, and 
yet, these very gentlemen have also 
agreed that the Pataskar for-
mula should not be adopted as a 
basis for deciding the border between 
Gujarat and Maharashtra. These are 
the very gentlemen who had agreed 
th3t the district of Dangs belonged to 
Maharashtra, and these are the ver)" 
g~ nt e en who today say that Dangs 
docs not belong to Maharashtra but 
to Gujarat! In face of what I have 
stated, it will be seen that the agree-
ment which is recommended to us for 
acceptance is not worth much conside-
ration. 

Now I will briefly explain our ob-
jections to certain provisions of the 
Bill dealing with the border. These 
relate to the inclusion of 17 villafeS 
of Umbergaon taluk in Gujarat, the 
inclusion of the Dangs district in 
Gujarat. the inclusion of about 156 
villages of East and West Khandesh in 
Gujarat and the inclusion of the 
Marathi-speaking villages of Dharam-
pur and Bansda taluk in Gujarat. The 
reason for our objection to the inclu-
sion of 17 villages of the Umbergaon 
taluk in Gujarat is that according to 
the census report of 1951, the maJority 
of the people in these villages are 
Marathi-speaking and these villages 
are contiguous 1.0 the Maharashtra 
State which will be formed. Those 
who do not agree with my contention 
go to the length of saying that the 
1951 census is not a reliable census 
at oil. They go to the length of say-
ing that the figures of the Marathi-
speaking population in these villages 
and in the area round about have been 
manipula ted by tOO Maharashtrianll 
with the help of Maharashtrian offi-
cials. This is a fantastic proposition 
and a fantastic charge. It is flattering 
to us, no doubt that we are so intelli-
gent as to outwit the then Chief 
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Minister of Bombay, 8hri Morarji 
Desai, and the Finance Minister of 
Bombay, Dr. Jivt"aj Mehta, who was 

t .also there, that in spite of the presence 
of these gentlemen who were the 
'champions of a bilingual State, we, the 
Mahuashtrians, with the help of 
the petty. officials could manipulate of 
·census figures. But this is not a fact. 

One of the arguments advanced is 
that the ar i~  Scheduled Tribes, 
who live in this area do no speak 
Marathi and Marathi is not their langu-
age. In support of this contention, 
they take the authority of one Shri 

, 'Save, who was a Deputy Collector in 
• that area, and who wrote a thesis on 

the Warli tri e~ in which he has stated 
that the Warlis-some of the observa-
tions he has made therein aTe not very 
·clear-speak Gujarati. But he has not 
said that they do not speak Marathi 
or that Marathi is not their language. 
In this connection, I do nol accept him 
as an authority on this subject better 
than myself. I will state the> reason. 
I have been working in that area. I 
ha\'c been very intimately connected 
with the Warli tribes for the last 12 
years. I have lived among them, I have 
becn moving among them. I have been 
among these people and I know what 
th:>ir language is. For my services to 
these Scheduled Tribes, I was rewlU"d-
ed by the hon. the Chief Minister, Shri 
Morarji Desai, with an order, extern_ 
ing me from that area for several 
years and detaining me for a year. So 
far as my academic qualifications are 
concerned, I have got the same qua-
lifications as Shri Save. 

Shri P. R. Patel: You have preju-
dice, while he was a prant officer. 

Shrl Parulekar: Therefore, he had 
much more prejudice than I had. As 
I said, Shri Save has not stated that 
Marathi is not their language. Even 
if he had so stated, he is not an autho-
rity on the subject. He was a student 
who was studying and preparing a 
·thesis for his M.A. He might have 
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made some study and might have 
made some observations. But I have 
studied this' problem for the last 12 
years and 1 say on my own authority 
that the language of these Scheduled 
TribE-s, the Warlis, is Marathi. 

I will now explain our objection for 
the inclusion of the Dangs district in 
Gujarat. The issue whether the Dangs 
district was a part of Maharashtra or 
Gujarat had been decided thrice. Once 
it was decided by the then Chief 
Minister of Bombay, the late Shri B. 
G. Kber, and Shri MOTarji Desai, who 
was then the Revenue Minister. 

An Hon. Member: Home Minister. 

Shri Parulekar: Home Minister. It 
makes no difference whether he was 
the Home Minister or the Revenue 
Minister. He was a Minister. 

They went to the district and made 
a on-the-spot study. Both of them 
came to the unanimous conclusion that 
Dangs belonged to Maharashtra. 
Again in 1950, when the question of 
delimitation of constituencies came up, 
the Tt'k Chand Committee also came 
to the conclusion that Dangs belonged 
to Maharashtra. Once again in 1956. 
when the question of States TeOrgani-
sation was taken up and a Bill was 
introduced, Dangs was considered a 
part of Maharashtra and not Gujarat. 

Now what has happened after 1956 
to a~ge the decision taken on ~  the 
three previous occasions and arrive at 
a new conclusion that Dangs belongs 
to Gujarat? 

Now I will take up the question of 
the proposed inclusion of 156 villages 
of East and West KhandE'sh in Gujarat. 
Firstly, there is no dispute as regards 
the fact that these villages are part of 
Maharashtra. But thl'Y are being in-
cluded in Gujarat on the ground that 
the Ukai dam is to be constructed. 



Bomball APRIL 19, 1960 Reorganisation!:rill 12492. 

[Shri Parulekar] 
What has the dam got to do with the 
area and the people who Jljve in these 
villages? The Ukai dam can be con-
structed. There is no obljecdon to 
that. We welcome it if Gujarat is 
going to be benefited by Ukai. But 
that cannot be a justification for in-
cluding these villages in Gujarat. 

8mi P R. Patel: The dam is to be 
on tr ~  not on the land but in the 

air! 

8hri Parulekar: The spot for con-
tructing the dam is not in the area 
of the villages. It is far away from 
these villages. Just because the Uka1 
dam is to be constructed far a way 
from these villages-I do not know 
exactly how many miles-they are be-
ing included in Gujarat. 

., There are two issues to be consider-
ed in this connection. As regards the 
Ukai dam itself, the technical experts 
are divided. Some think that it is not a 
feasible and practical proposition. They 
think that Rs. 66 crores which will be 
spent on this dam will be found to be 
a wasb afterwards. Since the experts 
are divided on the question, we can-
not' be sure whether this dam will be 
a success or not. Even supposing that 
it ",!ill be a success and it will beneftt 
Gujarat, there is no justification for 
including these 156 villages on that 
ground in Gujarat. 

Then I come to the last point. This 
is about the provisions which deal 
with the financial burden which has 
to be borne by Maharashtra. The Bill 
provides that Maharashtra will have 
to meet the deficit of the Gujarat State 
for the next ten years. The principle 
underlying this is very novel. The 
question naturally arises why one 
State should bear the deficit of an0-
ther. This responsibility is entirely 
that of the Central Government. This 
provision for the payment of the defi-
cit of the Glijarat State by Maha-
rasbtra is incorporated in the Bill be-
c:au'e the Central Government want to 
es",ape from their own responsibility. 

They want to see us quar1'e1 among 
ourselves and sitting there, they will 
enjoy. It is really the responsibility 
of the Central Government to bear the-
deficitJ whatever it may be, of any 
State. If there is any deficit in West 
Bengal, if there is a deficit in any 
other State, it is the Central Govern-
ment which meet it; it is the Finance 
Commission which takes into conside-
ration the deficit and makes provision· 
for mecting it. 

OU1' suggestion is that Maharashtra 
should pay the deficit for two yean.. 
the rest of the Second Plan period, 
e a ~  arrangements have already 

been made. But, afler that it should 
be the responsibility of the Central 
Gov,'r,1ment to find out what is the 
deficit of Gujarat State and meet it. 
We will be supporting the demand of 
the (';ujarat State if they demand from 
the Centre that the deficit should be 
made good by the Centre. 

An Hon. Member: It is very good of' 
you to suggest that. 

Sbri Parulekar: Another questioD' 
arises, a very ticklish question. The-
Central Government has connived at 
it because, if they were to on~ i r 

it, it will be their responsibility 1 iI' 
beiir that burden. Before the bilin-
gUcl.1 State was formed, the deficits or 
Saurashtra and Cut.ch were borne by 
the Central Government. Now, the' 
Bill provides that it is the MihaTashtra 
Statl which has to bear the burden 
of the deficit of both Saurashtra and 
CUlch. What is the reason? Because-
they happened to be part of the bilin-
gual State for three years. 

My suggestion is that in calculating 
the figure of the deficit, the deficit 
which is to be borne on account of 
Saurashtra and Cutch should be taken. 
out; and it should be borne by the' 
Central Government to help Gujarat 
with the amount whiC'h is needed for 
making up the deficit of Saurashtra. 
and Cutch. 
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These are some of the defective pro-
visions of the Bill. But, on the whole, 
despite these defects, it is a great 

• historical step; and I, therefore, wel-
come it. It is the victory of the 
people. That is why I welcome it. 

Mr. Speaker: Shri Nathwani. 

Shri D. C. Sharma: Sir, I want to 
speak. 

Mr. Speaker: Does he belong to 
Gujarat or Maharashtra"? 

. Shri D. C. Sharma: It should not 
4 be mad!> a parochial question because 
• we are all connected with it. (Inter-

ruptions) . 

Shri Raghunath Singh (Varanasi) : 
He belongs to the whole of India. 

Shri P. R. Patel (Mehsana): I have 
given a note of dissent, Sir. 

Shri Nathwani (Sorath): Sir, I was 
rather a little surprised and even 
pained at the tone of the speech made 
by the last speaker. We had a full-
dress debate in the Bombay Assem-
bly. And. during the first stage of 
this Bill hel"l\ several Members gave 
vent to their feelings. Even before 
the Joint Committee, during the 
courSl' of the discussion, all the con-
troversial points bad been carefully 
and thoroughly gone into. So, I 
expected that now at least, when we 
arc parting and when both the States 
are on the eve of a new career the 
Members from both the parts ~o  
refrain from carrying on the debate 
in a spirit which is not cordial and 
friendly. 

13.24 hrs. 

[PANDIT THAKUR DAs BHARGAVA in the 
Chtlirl 

That is why I said I was a little 
pained to hear the last speaker. 

(Interruption). It leads me to think 
that even now certain controversial 
issues are to be kept alive with certain 
ulterior motives. I will refer to it at 
a later stage; but, as the time at my 
disposal is rather short, I will try to 
deal with the two main issues which 
are even now controverted by one 
group. 

It is said that so far as the financial 
settlement is concerned and so far 8S 
the border readjustment is concerned, 
injustice is done to Maharashtra, that 
no principle is sought to be followed 
and so on. I will take up the ques-
tion of financial settlement first. 

We have to bear in mind the entire 
background. And, what do we find? 
Here is a great t!omposite State !n 
which we have lived toget er ~ e~  

two groups-for over 150 years. Their 
splitting up into two linguistic groups 
was found to be the most tro ~o e 

issue in the reorganisation of the 
States. The fate of Bombay or the 
future of Bombay was the main reason. 
Besides being a cosmopolitan dty, 
besides being the heart of commerce 
and industry, Bombay has a huge sur-
plus and from its huge surplus the 
deficits of both the areas, Maharashtra 
and Gujarat were met. Therefore, 
('ven before the States Reorganisation 
Commission those who wanted Bom-
bay to be included in Maharashtra 
had made a suggestion to meet the 
deficit of Gujarat from the surplus of 
Bombay. They went further and sug-
gested that this financial settlement 
should form part of any scheme cf 
separation of these two groups. 

So, when we are splitting up the 
State into two parts, it is natural, it 
is quite obvious that this should form 
part of the scheme of separation. That 
is why the deficit of Gujarat is sought 
to be met from the surplus which 
would remain in the other paI·l. 
Therefore. in this context, it was quite 
natural that when the.re were nego-
tiations between the Janata Parishad 
and the Samyukta Samiti or even 
thereafter when the leaders of the 
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[Shri Nathwani] 
two groups met and tried to solve this 
question, they took into consideration 
the need to supply the deficit of 
Gujarat from the surplus of Bombay. 
Therefore, when SOme Members have 
now suggested that the deficit should 
be made good from the Centre, it 
does not hold good. It has been alm05t 
common ground that in case of s('pa-
ration the deficit of Gujarat should 
be met from Bombay. So, this princi-
ple was accepted. 

Even when this principle has been 
conceded, those who object to the 
settlement do not object so much 
against the payment but they say that 
not so mUch should be paid and why 
less should not be paid. That is their 
objection. These friends have. there-
fore, urged now that it is not the State 
of Maharashtra but the Centre that 
should give some loan or subsidy to 
e~t the deficit. But that approach 

is not correct. 

Then, I come to the question of the 
extent of the deficit that should be 
met. In this connection, two or three 
things should be borne in mind. First 
of all. we say that at least the deficit 
for 10 years should be met: and we 
say there is a good precedent for 
doing so. 

In the past, when several States 
merged into bigger units or some new 
States were created and when the 
Centre took over certain sources of 
revenue, provision was made by the 
Centre for meeting their deficits for 
10 years because it was considered 
that 10 years' period would be the 
normal period by which that parti-
cular State can find its bearings .... 

Shri Nau!lhir Bharucha: We have 
no objection to Central relief being 
given to them. (Interruption). 

Shrl Nathwani: But why should 
the Centre bear it? Why should it 
not be from the surplus ...... (lnter-
TUptions). It was not then a question 
of splitting up into two States. If my 
learned friend wants to compare 

things, then, he must take the caae 
where a bilingual State was broken 
up and which had a huge surplus; 
then the analogy would apply, not 
otbenriae. (lnten'uptionl). 

The second thing about the period 
is this. It has been POinted out that 
it should be met at least for an initial 
period. And, having regard to the 
fact that here is a State which conti-
nued to exist for 150 years and one 
part of it is made to come out, I sub-
mit that the analogy of a joint partner-
ship or a joint venture, where one 
partner is asked to go out and start 
afresh his business, will apply. In 
this background of a joint venture 
which has existed for over 100 years, 
ten years' period would be the mini-
mum which should be allowed to the 
outgoing partner to build up his own 
house and set his house in order. It 
has been stated that Gujarat is rather 
rich and does not require to be helped 
financially to this extent .... (An Hon. 
Member: Nobody says so). That myth 
was exploded the other day when 
Shri B. G. Mehta spoke during the 
first stage. He explained the real 
state of affairs so far as the develop-
mental projects were concerned and 
how 25 per cent of the population 
consisted of Adivasis. In this connec-
tion, I want to give some figures so 
that if there is any lingering doubt 
in anybody's mind, it may be dispel-
led. In 1956, the Finance Ministt'r 
had got prepared a statement of 
receipts and income per head from 
various districts-both Gujarati and 
Marathi. It was found that excluding 
the surplus of Bombay, the per capita 
receipt from Gujarat areas was 
Rs. 12.36 per annum whereas from 
Marathi areas it was Rs. 10.32. If you 
includt- the surplus of Bombay, the 
per head revenue receipt of the 
Marathi area would amount to Rs. 17 
whereas that of Gujarat would remain 
Rs. 12.36 nP. Having regard to all 
these circumstances, the period should 
have been a little more. Ten years 
is the minimum period that should be 
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provided for. I was rather surprised 
when I heard my friend Shri Parule-
kar saying this: why should the deficit 
of Kutch and Saurashtra be met by 
Maharashtra? At no stage has this 
suggestion ever been made. When the 
Mahagujarat Junta Parishad and the 
Samyuktha Maharashtra Samiti were 
discussing, they never referred to this 
matter. The deficit that was given 
by the Centre to these States was in 
consideration of certain resources of 
revenue having been taken up by it. 
That was the position. It was not 
with a view to meet the deficit. The 
argument that while considering the 
deficit you should exclude Saurashtra 
and Kutch merely shows to what 
extent some of our friends are wil-
ling to go in order to keep alive this 
controversy. 

I now come to the other question 
of the border. It has been stated that 
no principle has been followed and 
there should be a boundary commis-
sion and so on. It comes with ill 
grace from these friends who say that 
some commission should be appointed. 
Let us take the last Commission. Per-
sons of high calibre and integrity 
gave their decision whether it was 
regarding Vidarbha, or the smaller 
bilingual State or the border between 
Belgaum and the other places. None 
ot these decisions is found acceptable 
to them. What is the guarantee that 
they would first all agree to the deci-
sion of a commission? At least there 
should be some finality about these 
things now. 

It has been said that there is no 
principle followed in demarcating 
these lines. I feel that the problem 
should be viewed in its entirety. When 
a claim is made for certain things 
and a settlement is arrived at, it may 
perhaps be found difficult to justify 
every item on its merits. In this case 
however it is possible to justify every 
part of the arrangement. Principles 
are borne in mind and every part of 
the arrangement regarding the border 
areas can be justified by reference t ~ 
lome principle. Take for instance the 
case of Umbergaon. It has been 

asked: what is the language of this 
part? Are these people speaking 
Gujarati or some other language? I 
need not 'go into all the details or the 
reports that are made by Messrs. Save 
and Kulkarni. So far as the language 
position is concerned, it cannot be dis-
puted that Gujarati language is pre-
dominant. There are in this block 
3,117 school boys who are attending 
Gujarati primary schools .... (Shri 
Assar: What about the others?) There 
are 2,460 who are attending Marathi 
classes. They have got the choice to 
attend either of the two schools. What 
does it show? People there are more 
Gujarati-speaking or more influenced 
by Gujarati. They speak either 
Gujarati or a language which is akin 
to Gujarati. The local boards run 
the schools in these parts ..... . 

Shri Assar (Ratnagiri): The local 
boards belong to the Congress and 
therefore, they are not opening 
Marathi schools ...... (Interruptions). 

Shri Nathwani: Truth is sometimes 
unpalatable. But here are the tell-
tale figures. Having regard to that 
basis, having regard to the present 
position and having regard to the 
views expressed by representatives of 
various bodies, by elected persons, 
the whole of the taluk should have 
gone to Gujarat. But We conceded 
part of the taluk to them and gave 
them certain villages. Now, they ask: 
what is the prinCiple which has been 
underlying this? I say the principle 
is that either the people, the majority 
of the people are speaking this parti-
cular language or they have passed 
resolutions in support thereof. 

Now, I shall refer to the Dangs 
district. Even when the representa-
tives of the Samiti and the Parishad 
met, they agreed to re-examine the 
whole problem. I can read the text 
because .the decision, it was argued; 
was arbitrary .... (Interruptions). My 
learned friend need not interrupt me 
now. 

Mr. CbainnaD: He is not yielding. 
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Shri Kbadllkar (Ahmedna,ar): 
Only one explanation, Sir. He is 
rightly referring to certain under-
standing between the Parishad and 
the Samiti. When he refers to that. 
he must bear in mind that these bodies 
were never consulted when they 
reached agreement at Government 
level. Otherwise, there would not 
have been any difference. 

Shri Natbwani: You have not 
listened to me. I am merely refer-
ring to one fact. You can ask Shri 
Dange. It has been reported in the 
-Nava Sakt.hi and it has been referred 
to in the Bombay Assembly, that he 
was willing to give away 45 Tillages 
from Dangs. On what basis-may I 
ask? You can look to the number of 
student3 who are attending the two 
schools. 

SUi Yada. Narain Jadha. (Male-
gaon): There are schools without 
students. 

8hri Nathwani: 7,500 Adivasi 
children attend the Gujarati primary 
schools in this area whereas 2,900 
Advasi students attend the Marathi 
schools. These figures have a story 
to tell. They will satisfy any impar-
tial person as to where the predelic-
tions of the people lie. 

Then, I come to Ukai. I would like 
in this connection to stress one aspect. 
They say they are opposing it on 
scientific grounds. That is how it is 
put in the note of dissent by my 
Maharashtrian friends. What is the 
scientific material on which they are 
trying to dispute it? They rely on 
two facts. First of all, they say that 
Ukai Project is not a feasible pro-
position, there would not be sufficient 
quantity of water which can bl!! 
impounded. I have seen a circular, a 
note prepared by the Ukai Prevention 
COnL"'llittee wherein, by manipulating 
figures, by trying to mis-interpret the 
correct figures given by the Central 
Water and Power· Commission and by 
the technical committee, they say that 
tba utmost quantity that would ftow 
in the river is hardly 5 million acre 
feet. 'ntis is not cOl"l"eCt. It has 

been admitted that even on the most 
conservative estimate the total ftow 
would be more than 9 million acre 
feet out of which two-third can be 
utilised by the upstream regions of 
Maharashtra and Madhya Pradesh. 

Shrl Yadav Naraln Jaclha.: What 
is the source of your information? 

Shri Natbwani: Sir, I am willing 
to meet that point if you give me 
five minutes more. 

Mr. Chairman: Order, order. This 
is not the time for that. If any ques-
tions are raised now and the hon. 
Member wishes to reply them when 
he has almost finished his speech, ne 
will take more than five minutes. He 
is making a point. Let him continue 
with it. This is not the time for 
answering questions. 

Shri Nathwani: The total quantity 
of water that would be available in 
the river is estimated at 9 million 
acre feet. The second point is that 
only 7 per cent out of this should be 
allotted to Gujarat, because they say 
that the cropped area in Gujarat is 
hardly 7 per cent of the total cropped 
area in the whole region. But there 
are two fallacies. Firstly, the alloca-
tion of water is not based either on 
catchment area or on cropped area. 
You have to see the land which is 
available for irrigation and it has 
been estimated that about 18 lakhs 
of acres of land would be available 
for irrigation in Maharashtra as 
against 10 lakhs acres of land avail-
able for irrigation in Gujarat. There-
fore, in this proportion the total water 
supply should be divided, and this is 
the basis on which the waters of 
Godavari have been distributed. 

Again, in computing the total 
amount .that can be available they 
forget that you cannot prevent or hold 
back water from flowing. For that a 
bund, reservoir or a dam has to be 
built and the nenrest point where it 
could be built in Maharashtra is so 
far away that at least 5,400 .quare 
teet of catchment area would be left 
for water to ftow up to Ukai. 
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Theretore, there is no difficulty 
.about sufficient water being made 
available at this point-Ukai. Then, 
they say that this would lead to ftood 
in the upper region. It is very diffi-
·cult to understand this sort of argu-
ment, because in one breath they say 
that sufficient water would not be 
there to fill the lake and, on the other 
hand, they say there would be so 
much water that the upper streams 
'Would be ftooded. 

Lastly, they say that there is ample 
·oil and gas available now and, there-
fore, no money should be wasted on 
this. I would like to tell these own 
friends two things. Firstly, one does 
not know when these would be 
exploited and, secondly, one does not 
know how much gas or oil would be 
available there. Again oil is· tar more 
costly than hydro-power. Lastly do 
not torget that if we have got two 
resources, namely, hydraulic power 
and oil and gas, by resorting to O\:T 

hydraulic resources we would be 
making available our surplus oil and 
gas tor other parts of the country. 

Sir, it is this kind of remarks and 
arguments which lead me to think, on 
the whole, that the whole object in 
their mind is not to see that their 
point is conceded but to keep alive 
some sort of controversy, because they 
have in mind the next elections. As 
politicians they may bear in mind the 
next elections, but they should not 
forget that whereas politicians look 
to the next elections statesmen look 
to the next generation. That is the 
difference between the two. Instead 
of keeping alive these feelings of 
bitterness and animosity, would it not 
be better to foster and promote feel-
ings of friendliness and neighbourli-
ness because, Sir, it is a pity if a 
nation were to despise passion in 
·dream but submit to it in its awaken-
ing. 

I want to say a word about the city 
·of Bombay because I have stayed there 
for a number of years. The best part 
of my 'life has been spent there. I 
would say that this now terms 

definitely a part of Maharashtra and 
its aft'airs would be administered and 
controlled by the State of Maha-
rashtra. But when people say that it 
is a cosmopolitan city they have in 
mind that the culture, the outlook is 
not regional. There you find that it 
is a conftuence for the meeting ground 
of all people from other parts of the 
country. 

Shri Naushir Bhancha: It will 
remain a cosmopolitan city. 

Shri Nathwani: It should remain 
so. Its cosmopolitan character should 
be preserved. It is rightly termed as 
"India in a miniature". Therefore, 
Sir, this policy statement is welcome, 
whereby its cosmopolitan character is 
going to be maintained. It will also 
be to the glory of the State of Maha-
rashtra that it can preserve its cos-
mopolitan character. 

I end, Sir, by wishing to the people 
of Maharashtra· all peace and pros-
perity so that they can contribute to 
the strength and glory ot our country. 

Shri Basappa (Tiptur): In the city 
of Bombay there are 4 lakhs to 5 lakhs 
of Kannada people. 

Shri It. G. Deshmukh: Mr. Chair-
man, Sir, I thank you for giving me 
a chance to participate in this debate. 
Last time, at ·the time when this Bill 
was referred to the Joint Committee, 
my hon. friend, Dr. Aney, for whom 
I have great regard, made a very 
forceful but, at the same time, a very 
sentimental speech, in which he has 
ai~ that this Bill is nothing but 

"linguistic fanaticism". Of course, he 
is ever ready to say that, but, at the 
same time, in his speech he made a 
plea for the formation of Vidarbha. 
Sir, I tried to understand what exactly 
he wanted to say, but I could not 
understand both the points which he 
made, about linguistic fanaticism and 
the formation of Vidarbha. 

The tormation ot Vidarbha, as 
everybody here knows, is nothing but 



o a~ APRIL 19, l8CJO 

[Shri K. G. Deshmukh] 
a linguistic State, that too a smaller 
State than Maharashtra. If he says 
that the creation of Maharashtra is 
linguistic fanaticism and, at the same 
time, upholds the formation of Vidar-
bha, which he wants and for which 
he has also been fighting An Vidarbha .• 

Shrl Gora,.: It is a smaller fana-
ticism. 

Shri It. G. Deshmukh: It is a bigger 
fanaticism, I would say. If in the 
creation of Maharashtra there is 
linguistic fanaticism, there is more 
linguistic fanaticism, I would say, in 
the creation of Vidarbha. 

I shall now point out, Sir, that the 
case which he has made for Vidarbha 
is really a very weak case trom all 
points of view. He said that the 
movement for the formation of Vidar-
bha is a very old movement. He also 
said that the people of Vidarbha also 
like that. At one time in his speech 
he said that there is no real popular 
opinion behind the formation of 
Maharashtra. I do not understano. 
what he means by "real popular 
opinion". Dr. Aney also knows that 
in this House, except Dr. Aney, all 
other representatives have said that 
they want Maharashtra. All the Mem-
bers of Parliament from Vidarbha 
have said so. 

Shri Mahagaonkar (Kolhapur): He 
is not prepared to call you as a repre-
sentative from Vidarbha. 

Shri K. G. Deshmukh: He may say 
that except Dr. Aney Vidarbha is not 
represented by anybody here. Also, 
the provincial Congress Committee 
and the other political parties passed 
resolutions in favour of the formation 
of Maharashtra. Those in Nagpur who 
w"re in favour of Vidarbha have also 
--baDJzed t ~ opinion, when they 
"f\..cre convinced that the formation of 
Maharashtra would be to the benefit 
of all the people. Those who were 
for Vidarbha have also changed their 
opinion and given their consent to the 

formation of Maharashtra. So, I do 

not think that the point which be 
made about these opinions is rigbt. 

In the interest$' of Vidarbha also, I 
may say that it is also wrong that a 
separate State of Vidarbha should 
remain. I am saying this keeping in 
view the financial and other develop-
mental expenditure. 

There is one book brought out by 
Mr.' S. G. Kazi who is a Minister 
in Bombay. I may take this is an 
authoritative book, being a Minister 
in Bombay State. If the figures are 
incorrect, my hon. friend Dr. Aney 
may correct me. In this book, the 
author has given some of the figures. 
I may quote those figures for the 
benefit of the House because the 
House may be under a wrong impres-
sion that the formation of Vidarbha 
would be really beneficial, as has been 
made out by my esteemed friend Dr. 
Aney who is a very eminent man and 
who is a big leader and has remained 
a leader for all the time. I shall quote 
the figures given in the book to which 
I ha ve referred. 

Some people think that Vidarbha 
would be a very big State. But I may 
tell you that Vidarbha consists of 
eight districts only. It has a popula-
tion of 85 lakhs-not even one crore. 
I fail to understan.d one thing. There 
i5 not even one single State in the 
whole of India which has a popula-
tion of below one crore. This Vidar-
bha State would have a population of 
below one crore; it has only 85 lakhs. 

An Hon. Member: It may go up in 
future. 

Shri K. G. Deshmukh: I have got 
the census figures with me. It is only 
85 lakhs at present. Then, let us take 
the budget figures. Some of the 
Vidarbhites say that Vidarbha will be 
a surplus State. There are some 
figures which of course are favourable 
to the Vidarbhites but they are old 
figures, and those figures were quoted 
by the States Reorganisation Com-
mission in 1956. In 1950-51, Vidarbb. 
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had a budget of Rs. 7,79,52,000; that 
is, strictly speaking, the revenue of 
the State. The expenditure was 
Rs. 6,59,00,000. The surplus was 
Rs. 1,20,00,000. The next year, in 
1951-52, the revenue went up to 
Rs. 8,86,00,000. The expenditure was 
Rs. 7,79,00,000. The surplus was 
Rs. 1,07,00,000. In 1952-53, the 
revenue went up to Rs. 9,18,00,000 and 
the expenditure came up to 
Rs. 7,17,00,000. The surplus was 
Rs. 2,01,00,000. These are the years 
prior to developmental activity. Of 
course, there were surpluses, and the 
average surplus for these three years 
was Rs. 1,45,00,000. 

Now, I shall show the same State 
suffered a deficit after the develop-
mental activities started. I shall 
quote from the figures given by Shri 
Brijlal Biyani. 

Mr. Chairman: I do not want to 
interrupt the hon. Member. But he 
is discussing Vidarbha and referring 
to the question of Vidarbha being a 
very live issue or not, even though 
there is no amendment tabled about 
Vidarbha. He has spent all the time 
so far on the question of Vidarbha 
and has not touched upon the Bill in 
question. So, at the end he will find 
that he has not spoken on the Bill 
as such. 

Shri K. G. Deshmukh: I wanted to 
clear the impression created in the 
House last time by the speech of my 
hon. friend Dr. Ancy. There has not 
been even a single speech, after the 
speech of Dr. Aney, showing the real 
position of Vidarbha. So, I shall take 
a major period of my time on this 
point and say a few words only about 
the rest of the problem. 

I was referring to the book of Shri 
Brijlal Biyani who was then the 
Finance Minister of Madhya Pradesh. 
Shri Brijlal Biyanf is now the leader 
of the Vidarbha movement. Accord-
ing to him, in l1J53-54 the revenue 
of Vidarbha was Rs. 10,08,00,000 and 
the expenditure was Rs. 10,29,00,000 
the deficit being Rs. 21 lakhs. In 1954-

~t i  was the plan period-the re-
venue was Rs. 11,79,00,000 and the· 
expenditure was Rs. 13 crores. That 
means a' detrctt -of Rs. 129 lakhs. In . 
1955-56-this was the time of reor-
ganisation when the Bill was pass-
ed-the revenue was Rs. 13,11,00,000· 
and the expenditure was Rs. 
14,75,00,000, the deficit being Rs. 164 
lakhs. So, it means that Vidarbha 
went into deficit after we came into· 
the Plan period. That is after the 
developmental activities in the State, 
deficit has CiOme in. So, there is a 
wrong belief that Vidarbha will be a 
surplus State and that the surplus 
has gone to Maharashtra. But, after 
1953, Vidarbha Wellt into a position 
of being a deficit State. I have no 
figures for 1955-56, but I am sure that 
after 1955-56, it must be a bigger 
deficit because the developmental 
activities have proceeded further. 

Then I shall refer to some of the 
points raised. by the Vidarbhites-
that after the merger of Vidarbha in 
Maharashtra, there is injustice dIone 
to Vidarbha, because the Maharash-
trians are very cunning people and 
they are a big majority and that is 
why they are doing injustice to 
Vidarbha especially with regard to 
developmental expenditure in Vidar-
bha. I shall show you what lohe 
position was in Vidarbha and Maha-
rashtra then, and what is the position 
now. At that time, in 1956, when the 
Vidarbha area was linked with Maha-
rashtra, the developmental budget 
for the sedood Five Year Plan, was 
Rs. 39 crores for Vidarbha. There was 
no provision for roads Or irrigation, 
etc. We represented to the Govern-
ment of Bombay and said that the 
prOVIsIOn was very inadequate and 
asked for more funds. Then, the 
Government of Bombay approached 
the Planning Commission and they 
secured Rs. 5 crores more for Vidar-
bha, and they added this amount of 
Rs. 5 crores to the State of Bombay 
which then included Vidarbha. So, 
the total provision came to Rs. 49 
crores which meant Rs. 10 crores 
more. Since then, there have been 
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some activities. I have got with me 
a list of activities, regarding roads, 
irrigation, development of agricul-
ture, veterinary, fishery. rural deve-
lopment, co-operatioo and so on. 
There is a long list detailing 12 
items. All these schemes were given 
·to Vidarbha and of course so much 
·work was done thereafter. 

I now come to the third point and 
-that is about Nagpur city which was 
raised by some of my hon. friends. 
.of course, I have a very hign regard 
for Nagpur. It was our capital for 

-the last several years. We are very 
eager to see that the importance of 
this city shouTa 'fIot be lost. Except 

. that the capital was shifted from 
Nagpur to Bombay, I do not think 
that the importance of Nagpur has 
gone down since 1956. 

There are some figures also about 
Nagpur city. What the Bombay 
Government has done for the city of 
Nagpur after its merger with Bombay 

.State is also a long list. I shall read 
to you a few lines though I have no 

·time to read the full list, and what 
I shall read will throw some light on 
what the Bombay Government have 

.Done for Nagpur city. 

"The gap created by the shift-
ing of the Secretariat from Nag-
pur to Bombay was sought to be 
filled by locating various other 
offices including regional bffices 
of certam Departments and office 
of the Divisional Commissioner, 
the Dtrectorate of Geology and 
Mining and the offices o! the De-
puty Accountant-General, the 
NatiOllal Savings o i ioiier~ 
Indian Bureau of Mines, etc., at 
Nagpur. Special efforts were 
made to assist the Government 
of India in establishing the Cen-
tral Public Health Engineering 
Institute at Nagpur which IS the' 
22nd natiOllal laboratory in the 

. chain of such laboratories in: the 
count.ry. The establishment of 

. certain institutions like the vefer-
inary ccillege, engineerin, 001-

lege at Nagpur and expansioo of 
institutions like agricultural and 
medical colleges and the Vaccine 
Lympth Institute are other con-
vincing examples of the State 
Government's efforts to maintain 
the importance of the city." 

All these schemes have cost the 
Government of Bombay a sum which 
runs to the tune of Rs. 11 crores. With 
Rs. 10 crores more, it came afterwards 
to Rs. 21 crores. So, the House will 
note that there is no injustice shown 
to Vidarbha after its merger with 
Bombay State, though some people 
believe that injustice has been done 
to Vidarbha, because with just Rs. 10 
crores or Rs. 11 crores, one might 
doubt as to how it is possible to run 
the Government and to have develop-
mental activities. 

The laS't point that I wish to refer 
to is about the Nagpur agreement. 
So mUM has been said about it. In 
the Nagpur agreement, there is a cer-
tain arrangement as to what ahould 
be done about Vidarbha. Of course, 
there is the statement of the Chief 
Minister of Bombay in the Assembly 
itsel1 and there is also some arrange-
ment in the Constitution which in-
cludes some provisions of the Nagpur 
agreement. 

But after all, the article and the 
Statement are not obligatory. It is 
only enabling. That is way I say it 
should be included in the Bill itself, 
so that friends like Dr. Aney and 
others who are sincere-I do not 
charge them-will be satisfied by 
that. So, I would appe;d to the 
House that this Nagpur agreement 
should be included in the Bill itself. 

14 hn. 

Dr. Gohokar (Yeotmal): Sir, I 
thank you fOr glvmg me an oppor-
tunity to speak on this Bill. Just 
now my friend, Shri Deshmukh, 
has put forth some force_ 
ful arguments tor the merger of 
Vidarbha into Maharashtr.. After 
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~ea ing with all the financial matters, 
"hon. Members must have oome to the 
conclusion that it is in the interest 
of Vidarbha to go with Maharash-

·tra, instead of having a separate State 
of Vidarbha. We also know why 

'Gujarat did not want a separate State 
for itself. They must have considered 
it very carefully and come to the con-

·clusioo that after separating from 
'Bombay State, their State would be 
a deficit State and the surplus that 
they were getting from Bombay would 
not be available to them any more. 
So, naturally they did not want to 
~e arate from Bombay. They did not 
want to go out of Bombay just for this 
surplus . 

I do not understand the argument 
of Dr. Aney for not joining with 
Maharashtra, when we are getting this 
surplus udvantage, which i~ necessary 
for the development of Viaarbha. I 
think in the modern world, the most 
important think for any oommunity 
or region is the economic develop-
mEl'lt. From that point of view it is 
most important for Vidarbha people 
to go with the surplus regilon. If we 
·compare our Vidarbha with Gujarat, 
we stand in a much less advantageous 
position compared to them. Their 
population, when they have their 
-State, would be 150 lakhs, i.e., about 
11 crores. If We form a separate 

-State of Vidarbha we will De 85 
lakhs; practically, we are half Iof the 
llopulation of Gujarat. 

The next point is they have got 
-good ports, While we do not have any 
port at all. They have got so many 
textile mills in Ahmedabad and many 
other places, while Vidarbha has got 
only Ht 'Or at the most 12 textile miTIs 
Or maybe less and lOme of t ~ are 
e~en closed. So, the economic po!i-
t o~ of Vidarbha as compared to 
~ arat i  net very satisfactory. Even 
~ t  thiS 'ecOllJOmic state of affairs, 
if Dr. Aney wants a separate Vidarbha 
:State, I do not understand his argu-
'ment. 

14.01 hrs. 

[MR. DEPUTY-SPEAKER in the Chair] 

The next poiat I want to stress is 
this. When Dr. Aney was speaking 
about Vidarbha, he was TrYing to 
connote the meaning that Vidarbha 
means 8 districts--4 districts of 
Nagpur Division and 4 districts of 
Vidarbha. But that is Mt a fact. In 
fact, Vidarbba means the 4 districts 
of Vidarbha only and it does not in-
clude the 4 districts of the Nagpur 
Division. The 4 districts of Vidarbha 
are Amravati, Akola, Buldana and 
Yeotmal. They are contiguous to 
Bombay State aRd they are between 
the Nagpur Diviston and Maharashtra. 
The people of these 4 districts have 
110 many times shown their willing-
ness to merg1e with Maharashtra 
rather than go with the Nagpur 
Division. This can be seen from the 
different elections held in Vidarbha. 

In 1955, there was a ~e tion 
which was caused because Shri Biyani 
was unseated after an appeal. Shri 
Biyani chose to contest the by-elec-
tion. He has been known for his 
great support for the formation IOf 
Maha Vidarbha State. You will be 
surprised to know that Shri Biyani 
was defe-ated in the by-election and 
one who was a supporter of Samyu-
kta Maharashtra was elected from 
that constituency. Later on, in the 
general electirons in 1957, the Vidar-
bha Andolan Samiti did not take any 
part. 

1ft R~  ~  : f«roIT ffi 
~~ ~g~~ I 

"TO ~ : firzn'vft ~ ~ 't 
mq'fl ~  ~ ~ I 

If the Vidarbha Andolan Samiti 
thought that their demand was pro-
per, they could have very well parti-
cipated in the election and shown to 
the Members of Parliament that 
their demand was just, as the Samyu-
kta Maharashtra Samiti have shown 

• 
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that the people of Maharashtra are 
behind them. We have agreed to the 
demand of the Samyukta Maharashtra 
and we /lre conceding it 110 them. 
But in the case of the Vidarbha 
Andolan Samiti, they had no courage 
to fight the general elections. Pro-
bably they might say, they did not 
fight because this issue was not there, 
as the bilingual State was already 
there. But later on, Shri Biyani was 
elected in the 1957 general election, 
but he resigned on this issue iI1 1959. 
He should have contested his old seat 
which he had resigned, but he did 
not have the courage to contest that 
seat, because he knew fI.'ult he would 
be defeated. So, he allowed the Con-
gress to win that seat. When some 
newspaper reporter asked why he did 
not contest, his reply was wonoerful. 
He said: ftnrrvft fi5ffi 'ifR ifil ~~ ~  

~ ifi1it ~  ~ ~rrr ~ I 
That is not the way to meet an agru-
ment. Again, there was OI1e more by-
election in Vidarbha. That was in 
the Amravati constituency. In that 
election, which was held last yenr, 
just a year back. the Congress 
lost and the seat was won by 
an independent candidate who sup-
ported the formation of Samyukta 
Maharashtra. In this election, the 
Vidarbha Andolan Samiti had set up 
• candidate and that candidate was 
defeated. He saved his deposit only 
by a margin of 200 votes. That shows 
quite clearly that this movement is 
not at all popular in those ,four dis-
tricts of Vidarbha. They have ex-
pressed their willingness to Jom 
Maharashtra so many times. In 1955 
the Vidarbha Pradesh Congress com-
mittee passed a resolution with an 
overwhelming majority demanding 
the merger of Vidarbha into Maha-
rashtra. Again, last year, they have 
supported this move. So, it is beyond 
doubt that the people from these four 
districts want their merger with 
Marahashtra. 

Having discussed this point, I will 
now refer to some more points. 

• 

These four districts of Vidarbha are 
following different Hirldu laws. We 
are all governed by the Bombay , 
schaal of Mitakshara law while in the 
four districts of Nagpur they are 
governed by the Banaras school. So, 
we are more closer to Bombay. 

An HOD. Member: All of them are 
governed by the Mitakshara law. 

Mr. Deputy-Speaker: This could 
not be settled in this manner. 

Dr. Gohokar: We are governed by 
the same law which is prevaling in 
Bombay State, while the Nagpur 
people are governed by the law which I 

is prevailing in Banaras. 

Then, the revenue code that existed 
up till 1955 in Vidarbha in those four 
districts is practically the same, or 
based on the same principles on which 
the Bombay Revenue Code is based. 
So, socially and in many other ways 
these four districts are nearer to. 
Bombay than to Nagpur division. 

Shri Chandak (Chhindwara): What 
about tOOse four districts of Nagpur? 

Dr. Gohokar: These four districts 
of Vidarbha want merger with Maha-
rashtra, because they are contiguous 
to Maharashtra. Their will should 
be respected and they should be al-
lowed to join Maharashtra. If these 
four districts join Maharashtra, the 
remaining four districts of Nagpur 
division cannot be made inlb a se-
parate State because then it would 
be a very small State. Such a small 
State cannot exist in our countrv be-
cause of its smallness and smail in-
come. 

Then I come to the surplus of 
Bombay. Many people from Maha-
ra ~ra fbJnk that Bombay has been 
built by them. Many people from 
Gujarat think they have built the 
Bombay city. They think that their 
capital is the cause for the progress 
of Bombay while the Maharashtrianlr 
think that their labour is the cause 
for the development of Bembay. I 
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feel that Vklarbha has also played its 
part in the prosperity of Bombay. 
Without the cotton crops of Berar 
there will be no cotton textile in-
dustry in Bombay, and the main in-
dustry of Bombay is the cotton- tex-
tile industry. The prosperity 
of Bombay is intimately linked 
"With the textile industry, 
whose raw mateial comes from 
Vidarbha. It is because of that that 
Bombay city has prospered and at-
tained its present stage. So, to say 
that i a~a has no right over 
Bombay is quite wrong. I think the 
Vidarbha people have a share in the 
prosperity of Bombay city and they 

~ want their merger with Maharashtra. 
• I think we are perlect1y entitled to 

it, as we want to share the prosperity 
IOf Maharashtra. I hope Dr. Aney 
and some of his supporters from 
Vidarbha will also be convinced about 
this point and will accept OUr pro-
posal. 

Shri B, K. Gaikwad (Nasik): I rise 
to offer my observatIons on the 
general di;1Cussion on the Bombay 
Reorganisation Bill, 1960. I welcome 
this Bill On two grounds. The first 
ground is that it is historically im_ 
portant and the second ground is that 
it is contitutionally important. Our 
lE'ader the lete revered Dr. Bala-
saheb Ambedkar had taken a vow to 
break up the bilingual State of 
Bombay and include Bombay city in 
Maharashtra. The Samyukt Mahara-
sht-ra Samiti had also taken the same 
vow. Hence, in order to fulfil our 
leadrr's vow, the Republican Party 
of India had co-operated with the 
Samyukt Maharashtra Samiti people 
to break up tne bilingual State of 
Bombay and now, I am glad to say, 
that it is being broken today. 

An Hon. Member: So, your vow 
has been broken? 

Mr, Deputy-Spaker: The hon. 
Member should emphasize more ()111 

the formation than on the breaking 
of things. 

Shrl B. It. Galkwa4: While. doing 
so, I must show my regret and 
sorrow towards the policy adopt-
ed by the Governmmt where in hav-
ing the formation of Maharashtra 
with Bombay city we are charged 
with the heavy penalty of Rs. 50 
crores and losing Dangs district, 
hundreds of villages from West Khan-
desh, Dharampur, from Surat district 
and Umbargaon along with other 16 
villages from Thooa district. The 
main principle behind the making of 
unilingual State in that language 
9hould be the basis. If it is so, then 
you will observe that principle has 
not been applied strictly while form-
ing Maharashtra. Some part of 
Marathi-speaking area have been con-
fiscated from Maharashtra and includ_ 
ed in the Gujarat State, for some 
reasOn or the other. 

T wi\! first take the case of an~ 
district, because Dang district is my 
constituency. It is a well-known fect 
that Marathi is spoken by the Dang 
people. In the year 1946 Political 
Agent of Gujarat State Agency issued 
an office order on 27th June, 1946, 
which reads as follows: 

"It is hereby directed that 
Marathi will be the court lan-
guage in all courts in Dang with 
effect from 1st April 1946." 

My hon. friend, Shri Nathwani, was 
pleased enough to quote certain ins-
tances showing that in certain schools 
certain number of boys have attend-
p.d. In this case, I do not wanl to 
q\Jj()te the instances of boys attooding 
primary and private schools. I. will 
quote certain important instances 
which go to prove that Dang district 
is a Marathi-speaking district and it 
was included in Maharashtra and so 
even today it should be included in 
Maharashtra. 

There is another Government Re-
solution of the Political and Services 
Department ..... . 

An Hon. Member: Was it after the 
formation, of the Maharashtra 
Samiti? 
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Shrl B. It. Galkwad: It was passed 
in ~  which reads as follows: 

"The langauge of the people 
of Dangs District, whether it is 
Marathi or Gujarati, has been 
the subject of cootroversy for 
some time past. The controversy 
had become serious since 
last year whell two non-
official organisations working in 
the District for the uplift of the 
people started opening Marathi 
and Gujarathi schools aecording 
110 their own ideas of the lan-
gauge of ·the people of 
the District. Government there-
fore felt it necessary to make 
careful enquires into the matter 
on the spOt. Investigations H'-

cently made in regard to the lan-
guage, culture, habits. customs 
etc., of the people of the Dangs 
District have revealed that they 
speak a dialect of which the base 
is essentially Marathi though in 
villages along the western border 
of the District the dialect is in-
fluenced to a considerable extent 
by the impact of the Gujarathi 
language. Government is ac-
cordingly pleased to direct in 
supersession of previous orders 
on the subject. that the official 
laflguage of the Dangs District 
should be Marathi and that in 
erder to avoid any future contro-
versy, the responsibility fOr im-
parting primary education in the 
District should be undertaken by 
the- Government and should be 
carried out either departmen-
tally or through a Board to be 
appointed by Government." 

This is by order of the Governor of 
Bombay and is signed by Shri M. D. 
Bhat. This is another proof. 

Then, the Bulsar Taluka Congress 
Committee had resolved to form a 
new Bulsar District comprising of 
certain Talukas. In that connection 
also I will read out a part of a letter 
because there is very short time at 

my disposal and so I will not read 
out the whole of it. There yQu will 
find that Congress Committee of 'that 
Taluka passed a resolution that Dangs 
should be included in Gujarat. At 
that time the Commissioner N. D. had 
written a letter to the Secretary to 
Government. Revenue Department. 
Bombay. In conclusion he had said 
that-

'"l am therefore of opinion that 
the consideration of the proposal 
may be postponed till the new 
prov inces on linguistic basis arc 
formed as it is o~e  to include 
in the new District. Under such 
demarcation ,the three Marathi-
speaking areas of Dahanu, Um-
bargaon . and possibly also the 
Dangs would be included in th" 
new Maharashtra province. 

The COPy of the n'solution I" 

returned herewith." 

An lion. Member: 
date? 

What is the' 

Shri B. K. Gaikwad: It is dated 
the 4th August, 1948. That has beea 
signed by the Commissioner N.D. 

Then you will find that the Bombay 
Government in their Government 
Gazette of the 14th September, 1950,. 
published a tentative order to in-
clude Dangs in Nasik District form-
ing a part of Maharashtra. The list 
of the voters of this area was pulished 
in Marathi and the vilIage records are 
main tained in Marathi even today. 
The States Re-organisation Com-
mission appointed by the o ern ~nt 
of India in 1956 also suggested the 
inclusion of the Dangs in Mahara-
shtra. The bordet" question of t:.'le 
States arose after the Oommission's 
report was published. The All India 
Congress Committee appointed a sub-
committee consisting of ar a~ ri 

Jawaharlal Nehru, Govind Ballabh 
Pant. Dhebar Bhai and Maulana Abu1 
Kalam Azad to consider the question 
of Dangs and submit their finding:'!. 
This committee has given RIe decision 
that the Dangs should be included in 
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Maharashtra as it ~or  an integral 
part of Maharashtra. This decision 
has been given by a committee ap-

I pointed by the All India Congress 
Committee which consisted of Pandit 
.Tawaharlal Nehru, the Prime Minis-
ter of India, Pandit Govind Ballabh 
Pant, who is pleased enough to pilot 
this Bill ahd Maulana Abul Kalam 
Azad, who, of course, unfortunately 
is not here. 

An Hon. Member: He cannot be. 

Shri B. K. Gaikwad: Then in the 
year 1956 the draft of the States' 
Re-organisation Bill and the Joint 

~ Committee's proposal had put the 
• Dangs District in Maharashtra. My 

hon. friend, Shri Bharucha, was kind 
enough to mention the population of 
Dangs. So I need not mention that 
here. 

Not only one but I can quote 
several instances" from which you will 
find that Dangs district was found by 
several officialo; anrt non-officials as 
well as by the All India Congress 
committee as part and parcel of 
Maharashtra. In spite of that it has 
been included in Gujarat. It is very, 
very sUange. While including Dangs 
District in Gujarat the lame excuse 
which has been put forward by our 
friends is that they won the local 
board elections. Most respectfully I 
submit that the local board elections 
in :the Dangs District were not at all 
contested on the langauge issue. I 
have got so many handbills at my dis-
posal-that were published to show 
that. A president who was elected 
and while thanking the voters he 
said. "I am very thankful to you for 
not making this a language issue when 
all you people have voted in the local 
Board election in my favour." So it 
means that at the time of elections 
langauge was not at all the basis. This 
question of langauge was not at all 
there. So that election argument is 
baseless. On our behalf I say that 
the Samyukta Maharashtra Samiti 
did not partiCipate in the elections. 
I further say that. if it is to be taken 
into consideration that a particular 

election was won by a man of a par-
ticular community in Dangs district 
and so it should be included in 
Gujarat. tl}.en may I submit most-
respectfully that because our nJOn . 
friend. Shri Assar. who is also a 
Gujarati. contested a Parliamentary· 
seat from the Ratnagiri District and" 
was elected. because a Gujarati con-
tested the election in Ra1nagiri Dis-
trict and got elected does not mean .. 

Shri P. R. Patel: His was mort-
gaged to the Samyukta Maharashtra. 
Samiti. 

Shri B. K. Gaikwad: It is not a 
question of whether a candidate· 
is put up by the Samyukta Maha-
rashtra Samiti or by the Gujara1 
MandaI, but it is a questwn of whet--
her he is a Gujarati Or a Maharash-
trian. In the case of Dangs you will 
find that in the elections the Gujaratis 
have won and so the argument is 
that it is part and parcel of Gujarat. 
Can you come forward and say that 
in Ratnagiri District as Shri Assar-
has won so it should also be includ-
ed in Gujarat? That cannot be. Not 
IOI1.ly that. In several municipalities-
and gram panchayats you will find 
that several Gujaratis are elected as 
Presidents and as members. Then. 
on the basis of those elections can 
anybody come forward end say 
that because the elc::tions were won 
by the Gujarati,; it should be includ-
ed in Gujarat ...... (Interruption). 
You will find that the Bombay Cor-
poration Mayor and so many other 
people are Gujaratis. So no ant' can 
demand Bombay to to included in-
Gujarat. 

My hon. friend, Shri Sugandhi.-
while writing his minute of dissent 
on this Bill, .has said that certain 
parts of Kanarese-speaking areas 
which have been included in Maha-
rashtra should be included in Mysorp.-
State. I tell this hon. House as well 
as my' hon. friend, Shri Sugandhi. 
that we have 00 objeC'tion. But let 
there be some basis. Those parts of' 
Maharashtra which are Kanarese--
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speaking should be included in 
Kysore, but they should also be pre-
pared to come forward and say that 
where Marathi is spoken and if that 
part has been iIlduded in My sore 

. State should be included in Maha-
raslltra. But other hon. Members are 
not prepared 110 say that. That is a 
'very unfortunate thing. So whether 
they say or they do not say, our re-

.quest is that let there be some basis 
and some principles. Why did we 
have this re-organisation of States? 
''nle basis for the re-organisation of 
the States was langauge. Wherever 
one Ian gauge is spoken by majority 
of the people then that part should 
be included in that State. So, the 
tehsils and districts where Manthi is 
spoken should be included in Mahara-
shtra. Our Government has accepted 
this principle in irespect of several 
such disputes which arose in ~ e past.. 
Nowhere has it done such injustice. 1 
fail to understand why Government 
has not applied the same principles 
here also to Maharashtra. 

Now I will tum to the financial ar-
rangements proposed by the Govern-
ment in this Bill. Much has been 
sard aboU't them: We have no ob-
jection to make good the deftclt of 
Gujarat till 1962. Money has been 
demanded for the development of 
Saurashtra and Kutch, but Maharash-
tra State has also to develop areas 
like Marathwada and Vidarbha. So, 
We cannot say that because Bombay 
has a surplus, that should be trans-
ferred to Gujarat as if Maharashtra 
has no needs. That is not the case. 
Much has to be done in Maharashtra, 
and if we take that into consideration, 
you will find that there will be no 
excess Budget but actually a deficit 
Budget. 

My last point is regarding the 
Buddhists. Lacks of people, parti-
cularly belonging to the Scheduled 

·'Castes, have accepted Buddha's faith, 
,an1 because of Ufat {hey do not get 

certain facilities which they ought to 
get and which they were getting be-
fore when they were SchedUled 
Cutes. We do not say that certain 
political facilities which were given 
to the Scheduled Castes, and so we 
should be given those facilities, but 
we say that those who have now em-
braced Buddhism have not ceased to 
be backward overnight. They are as 
backward educationally and poor 
economically as they were whm. they 
were Scheduled Caste people. Gov-
ernment always say that they cannot 
go beyond the scope of flb.e Consti-
tution, but the Constitution itsell 
states that such concessions as are 
given to the Scheduled Castes and 
Scheduled Tribes should also be 
given to me weaker sections of the 
country. Which are the weaker sec-
tions of the country? In my opinion, 
the Scheduled Caste people who have 
embraced BuddHism are the weaker 
sections of the countf"y, and the con-
cessions given flo the Scheduled Caste 
people should be given to them also. 

J must make it clear that we do not 
demand political reservations. I have 
said on the floor of the House, and I 
repeat, that those who have been con-
verted to Buddha's faith do not say 
that they want reservation of seats in 
Parliament and'- the &tate Assemblies. 

The problem of the Buddhists hu 
not been included in the policy state-
ment made b:: the Chief Minister of 
Bombay State. This question had not 
on 'y the support of the Republican 
Party representatives in the Bombay 
Assembly, but also of Shri S. M. Joshi 
and other members of the Samyukta 
Maharashtra Samiti. They aU have 
agreed, and the Chief Minister also 
agreed to include it, as you will find 
from page 375 of the Bombay Legisla-
tive AS8embly debates. I have no 
time to read it, otherwise I can quote 
it. However, it has not been actually 
included in the policy statement. So, 
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I request the Government, and parti-
cularly the hon. Home Minister who 
is very sympathetic towards the pro-
b!ems of the downtrodden people, to 
be kind enough to include it, if not 
in the Act itself, at least in the policy 
8tatement, as agreed to by the Chief 
~ini ter of Bombay State himself. I 

:Say this because when we demand 
'Something, they say that it is not pro-
vided fol' in the Constitution. So, 
that lame excuse should not be put 
forth, and this mention should be. 
made somewhere in the Act itself or 
in the policy statement. So, I request 
Government to do something in the 
matter. 

Mr. Deputy-Speaker: Shri V. N. 
Swami. 

8hri P. R. Patel: I have submitted 
'8 Minute of Dissent. Will I be given 
-a chance to explain my position? 

Mr. Deputy-Speaker: No promise 
will be given from the Chair. I will 
ke£'p that also in mind. 

8hri P. R. Patel: New pomts have 
'been made on behalf of Maharashtra. 
Three Members have spoken. I may 
-also be given some time. 

Mr. Deputy-Speaker: We are still 
discussing it. We are having the 
debate, it has not ended. 

-Shri V. N. Swami (Chanda): It is 
not my desire at all to rake up the 
vexed question of a separate Vidarbha 
'State. but as stated by the hon. Mem-
'ber from Nagpur when the Bill was 
·referreB to the Joint Committee, there 
is strong resentment to the tacking 
of Viliarbha to Maharashtra. This is 
-more so in the case of the four dis-
·trict-s which are called the Nag dis-
t.ric1s. 

As my hon. friend Shri Gohokar has 
'Just pointed out, the law in these four 
districts has always been Mitakshara 
of the Banaras school, whereas in the 
other four districts of Berar called 
old Vidarbha, the law is it~~ nara 
~  (Ai) LSD-5 

as controlled by the Mayukha of the 
Bombay school. 

So, the position is that so far as 
these four districts are concerned, 
even formerly they were part of the 
old Central Provinces, whereas the 
other four districts constituting Vidar-
bha proper, were a part of Berar, and 
in fact they belonged to Hyderabad 
Shte and were only ruled by the 
tiri t;sh by virtue of an agreement with 
the Nizam. 

So, at least so far as these four 
:listricts are concerned, there has been 
some resentment, and this cannot be 
gainsaid, but the question of Vidarbha 
is now neither here nor t;ere. It is 
so clear that the question of Vidarbha 
was not mooted in the Joint Commit-
tee. There is no amendment at this 
stage. So, whether there sJ'lould be 
Vida:..'bha or not is altogether a mat-
ter beyond the jurisdiction of this 
House at present. 

I am only concerned with one thing. 
The Chief Minister of Bombay and 
the hon. Home Minister have been at 
pains to give us the assurance that 
the interests of Vidarbha will be 
perfectly safe in Maharashtra. Had 
they merely stated that, we would 
have been very happy to be with 
Maharashtra than have a separate 
Vidarbha, and we might have tried 
to argue with them, but they have 
also assured us that it is in the inter-
ests of the country that Vidarbha 
>;hould merge itself with Maharashtra. 
It is in that spirit that we accepted 
it. I have therefore to appeal to 
them that the assurances which have 
been given should all be implemented, 
part"cularly in respect of these four 
districts. 

As my hon. friend Shri K. G. Desh-
mukh has shown, at the time of the 
States reorganisation and before that 
the figures show that the eight dis-
tricts were surplus, whereas my 
friends now say that the eight dis-
tr:cts are deficit. How is it that after 
development, these eight districts 
which were surplus have developed 
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into deficit districts? It is because, 
as has been justly complained by the 
eight districts m the context of the 
old Madhya Pradesh Government, the 
Hindi-speaking people were neglect-
ing these eight Marathi districts. And 
later on having been joined to a bilin-
gual State it has been the complaint 
of the four districts that they did not 
receive a fair share of development. 
That is why, as my hon. friend quoted 
from a pamphlet which Shri Kazi, 
one of the Ministers of the Bombay 
State has published, we find now that 
they are deficit. It is, therefore, my 
humble request both to the Chiel 
Minister of Bombay and also to the 
hon. Home Minister that the interests 
of these people should be safeguarded. 

Politically, the position has become 
like this. We who represent all those 
four districts are at a great disadvan-
tage. We were returned to this Par-
liament after pledging our faith to 
the bilingual Bombay State and 
my hon. friends on the other 
side were freely abusing us 
saying that the bi! 'ngual State is 
going to fail and they were preach-
ing for Samyukta Maharashtra. Now, 
we are facing the electorate. The 
people say, "Look, you have given WI 
false promise." I, therefore, appeal 
on behalf of the representatives of 
these areas to the hon. Home Minis-
ter that our position may be taken 
into account and the assurances which 
were given are implemented at all 
possible levels. It is very easy to give 
assurances. Of course, I do not mean 
to say that these assurances were 
lightly given. They were given witb 
good intention. But the diftlcultJ 
always comes at the stage of imple-
mentation. The implementation tat. 
place both at the secretariat level and 
also at the district level. If there is 
a feeling of any superiority complex 
among the oftlcers who come from 
Bombay side and particularly from 
these four districts, naturally they 
come in the way of what is called 
emot' anal integration. I, therefore, 
appeal to the Government that par-
ticular steps should be taken to .. 
that the fears in Vidarbha are allay-

ed particularly because we are deny-
ing to them what even the State. 
Reorganisation Commission was pleaa-
ed to concede to them. 

Now, I ~  take up with your kincl 
permiss:on the question of the ~  
Court. I have tabled some amend-
ments in the matter of clause 41 of the 
Bi!l as amended. But it is not my 
purpose to press those amendments. 
It was only my intention to bring to 
the notice of the hon. Home Minister 
some difficulties about clause 41. What 
has happened all along is that we had 
a full-fledged High Court from 1930. 
For 25 years the High Court wu 
functioning and before that there was 
a judicial commissioner's court for at 
least 15 years which also used to 
exercise full powers. There has. 
therefore, developed a very strong 
Bar in Nagpur which has produced 
many great jurists and judges also of 
great repute like Dr. Hari Singh Gour, 
Shri B. P. Sinha, Justice Hidayatalla 
and Justice Vivian Bose who have 
adorned the Bench of the Supreme 
Court. Even my hon. friend Shri 
Hajamavis, the Deputy Law Minister 
comes from Nagpur. So, it has pro-
duced very good lawyers and judges. 
There has been a H:gh Court all these 
days. As against this backcrmm4 
before the clause 41 was introduced 
in this Bill, the position was that 
there was no permanent Bench at 
Nagpur. We had, therefore, by com-
pulsion to go to Bombay. The diftl-
culty at Bombay is that there is • 
dual system. The dual system of soli-
citors and advocates prevailin, m 
Bombay is so costly that-I have been 
at the Bar for the last .about 30 years-
and I have got an experience that 
out of the cases which have gone to-
Bombay there have been at least hal! 
the litigants from our area-that they 
had to abandon the cases owing to the 
extravagant cost, the bills which the 
solicitors always want to put. This is: 
the position in Bombay. We bact 
always clamoured for a permanent 
Bench at Nagpur and I am very 
thankful to the hon. the Chief Minis-
ter of the Bombay State and also the 
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lion. Home Minister for kindly pro-
viding for a permanent Bench at Nag-
pur. For the last three years I may 
tell the hon. Minister-and I say with 
lood authority-how the Bench at 
Nagpur has been functioning. The 
judges who used to come for /two 
or three months were always very 
anxious to get away as they could 
not bear with the inclement climate 
of Nagpur. They always wanted to 
let back to Bombay as early as pos-
sible. Scare has been created into 
the mind of the litigant public by too 
many dismissals at the admission 
stage. There were no doubt four 
judges, but on the admission date 
there used to be too many cases of 
admissions. The result was that both 
the lif ganl.e; and the lawyers began 
to feel that this Bench was going to 
be abolished. That is why the pres-
sure was brought upon the Joint Com-
mittee to accept the position of sta-
tutorily providing a permanent Bench 
at Nagpur. 

But I beg the hon. Minister to bear 
with me when I wish to point out, 
as the clause now stands, that there 
is a likelihood of there being some 
misunderstanding or misapplication 
and I would request him to kindly 
make the position clear in the appli-
_tion of clause 41. The clause 41, as 
it stands, reads: 

"Without prejudice to the pro-
vislons of section 51 of the States 
Reorganisation Act, 1956, such 
Judges of the High Court at 
Bombay, being not less than 
three in number, as the Chief 
Justice may. from time to time 
nominate, shall sit at Nagpur in 
order to exercise the jurisdiction 
and POWer for the time being 
vested in that High Court in res-
pect of cases arising in the dia-
tricts of Buldana, Akola, Amra-
.ati, Yeotmal, Wardha, Nagpur, 
Bhandara, Chanda and Rajpura: 

Provided that the Chief Jus-
tice may, in his discretion, order 
that any case arising in any 

such district shall be heard at 
Bombay." 

Sir, the tirst thing is that there 
should be the rrummum of three 
Judges. Though I have given an 
amendment that the number of Judges 
should be increased to four, on further 
considerat:ons I have come to see that 
it is a case of the minimum which 
will be good not only in the interests 
of the High Court but also of the 
State. The minimum should be pre-
scribed so that there may not be any 
wasteful expenditure when the quan-
tity of work does not justify. But 
the position is this. I am unable to 
appreciate the opening sentence of 
the clause 41. It says: "Without pre-
judice to provisions of section 51 of 
the States Reorganisation Act, 1956." 
A perusal of section 51 of the States 
Reorganisat'on Act, 1956 will show 
that the legislature has conferred 
powers on the President, that is, the 
Executive to establish a Bench. So, 
if the legislature has conferred powers 
on the Executive to constitute a 
Bench, by virtue of the well-known 
interpretat:on of the Act, it is open to 
the Executive to revoke the Bench 
also at any time. So, under clause 41 
if really the leg!slature wants to have 
a permanent Bench and wants to allay 
the fears of the lit;.gant public, then 
I would humbly appeal to the hon. 
Home Minister to consider whether It 
would be proper to say: "Without pre-
judice to the provisions of section 51 
of the States Reorganisation Act, 
1956", or whether it would be more 
appropriate to say: "Notwithstanding 
the provisions of section 51 of the 
States Reorganisation Act, 1956." 

Actually I have given an amend-
ment in respect of this clause in three 
respects. But the Order Paper as 
printed does not do justice to the 
proposal which I have made. It only 
mentions that I have asked for an 
amendment in respect of an increase 
in the number of Judges from three 
to four, whereas about this aspect of 
the matter also I have specifically 
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made a mention. I wolud request the 
hon. Home Minister ,to clarify this 
point. 

Then, there is a proviso to this 
clause 41 which says: "Provided that 
the Chief Justice may, in his discre-
tion, order that any case arising ill 
any such district shall be heard at 
Bombay." Sir, the Ch:ef Justice has 
undoubtedly that power even now. 
By having this proviso here, I would 
only ask the hon. Minister as to whe-
ther it is the intention that the income 
tax cases are not to be heard at Nag-
pur. Actually, lit'gants are from 
Nagpur, the assessment takes place at 
Nagpur, the records in respect of the 
assessments are at Nagpur and the 
Advocate General's office is also at 
Nagpur. It is merely for the sake of 
hearing the cases that the litigants 
have to face the ordeal of going to 
Bombay. This is what the learned 
Chief Just;ce of the Bombay High 
Court has been doing. I would, there-
fore, ask the hon. Minister whether 
by providing this proviso, an unfetter-
ed power to the Chief Justice, it is 
meant that only in the cases of consti-
tutional importance such as cannot be 
disposed of by three or four Judges 
who may be functioning at Nagpur it 
may be necessary to constitute a full 
Bench of five or seven Judges. In 
that case certa:nly it will not be pos-
sible to have a hearing at Nagpur. I 
would only request the hon. Home 
Minister to enlighten us whether it is 
not the intention that ordinarily all 
types of cases ~  ar:se from these 
districts shall be heard at Nagpur and 
it is only those cases which are of 
exceptional importance that require 
the attention of a larger Bench will 
be e~  at Bombay. This is another 
r~ e t  and it is for that purpose that 
I have also said that should be an 
amendment to the effect that all cases 
shall be heard there. 

Of course, the BilI as it has emerg-
ed from the o~nt Committee is cer-
tainly a very great improvement. 
Thill B'n has tried to compromise so 
Many conflicting claims. In a case of 

linguistic reorganisation, it is impoe-
s:ble to come to any definite boundll1'1' 
where one language ends and another 
language begins. Even in the so-
called Vidarbha areas, we have got 
certain areas where Telugu is spoken, 
but it,is impossible for them to go to 
a Telugu State, they have to be here. 
So, when delLmiting a new place, natu-
rally. some areas wJl have to be in 
one State or the other, and, there-
fore. some kind of agreement is neces-
sary. 

As we are embarking on these new 
States, and we hope, and we want, te 
part a.s very good friends, I feel that 
this controversy about the ordinar)' 
small matters of State adjustments 
should not mar the spirit of the par-
tition whi.ch is now being made. 
Therefore. I appeal to my hon. friend8 
that these questions need not take us 
long. The only point is that two 
States are to ('orne. It is now expect-
ed that these States will function very 
happily. Let us, therefore, request 
GO\'crnment to see that these two 
States live happi1y and there will not 
be further bickering!> which would 
mf'an that these matters would be re-
opened once again and pt'ople would 
be un('ertain as to where they stand. 
It is e a ~ of these things that the 
lingl1i<tic pos;tion has proved to be 
vcr." doubtful. At the time the Act 
of 1956 was passed. when Bombay W88 
made a bilingu'll State, we hoped that 
we would be forming more multilin· 
gual and bilingual States. But, now, 
we find that that hope has been belied, 
so far the people are concerned, and 
there have been fissiparous tendencies. 
Those fissiparous tendencies should, 
therefore, be checked. 

I. therefore, appeal to the Home 
M;nister that apart from whatever 
may be actually enacted, the whole 
thing should be done in such a way 
that no injustice is done to any of the 
conflicting claims of the people 1ri1o 
are involved in this historic legisla-
tion. 

Shri P. R. Patel: I feel that the 
major feature of this Bill is the manf-
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festation or the acceptance of the vic-
tory of the people and of democracy. 
In 1956, Maharashtra as well as Guja-
rat were to have two separate States, 
but because something happened in 
August, 1956, the bilingual State of 
Bombay came into being. That ~ 

the dec'sion of Parliament, and, there-
after, the people continuously demand-
ed two separate States. By this Bill, 
We are accepting that demand, and I 
think, it is, therefore, a success of 
democracy; and we are revising a 
liecision of Parliament. 

If at the t:me of the division of the 
bilingual State, the Maharashtrians 
and Gujaratis separate as brothers 
with goodwill, it would be a very good 
thing. The nine-man committee has 
devoted it~ labours to that end. The 
Congress Working Committee also 
made efforts in that direction. The 
Chief Minister of Bombay and the 
would be Chief Minister of Gujarat 
also put their heads together to come 
to an agreement. After all, it is a 
happy thing that these disputed mat-
ters have been agreed upon by the 
different parties. 

Shri Balasaheb Patil (Miraj): Diff-
erent parties? It went to one party 
only. 

Shri P. R. Patel: It went to the 
Bombay Assembly and the Bombay 
Council; it seems they unanimously 
accepted the agreement between tIle 
two groups. 

Now, certain questions are raised, 
naturally. If my hon. friends of the 
Samyukta Maharashtra Samiti did not 
raise the questions they have raised 
today, I think they would be jeopar-
dising their very existence. 

Shri Yadav NaraiB Jadhav: Whai 
about the hon. Member? 

Shri P. R. Patel: We have to do it, 
but in the interests of the country, I, 
for one, would desire that there should 
be the least bitterness on the point. 

I am obliged to answer certain 
questions raised by my hon. friends. 

The first question that was raised was 
this. Why should Maharashtra give 
any amount at all to meet the deficit 
of the Gujarat State? I am rather as-
tonished to find these questions being 
raised by my Maharashtrian friends 
of the Samyukta Maharashtra Samiti. 

On the 5th November, 1957, there 
was an agreement after a talk bet-
ween the leaders of the Samyukta 
Maharashtra Samiti and the Janta 
Parish ad. The first clause of t!:at 
agreement reads: 

"In the perspective of develop-
ment of both the States, the pro-
blem of viability will be studied. 
It i5 suggested by some peop:e 
that Maha Gujarat State might 
find it difficult to balance its 
budget when the Bombay city 
is included in Samyukta Maha-
rashtra. Therefore, it is proposed 
that the leadership of both the 
States will jointly study the pro-
blem in the new set-up and the 
Maharashtra State will find re-
sources to help the sister State 
of Maha ~arat to balance its 
budget during the initial budget-
ary difficulties." 

When this agreement has been arri.ed 
at, is it proper for the M&har-ashtrian 
friends on this side of the House to 
say that no help be given to the 
Gujarat State by the Maharashtra 
State? 

Shri Naashir Bharucha: Who said 
that? 

Shri P. R. Patel: They cannot posi-
tively say that they do not want to 
give. But what they say is that it wu 
only for two years that it was to be 
given. There is no mention of two 
years or ten years or 20 years in this 
agreement, and no amount is fixed 
either. Naturally, this point was ~ 
ferred to ..... . 

Shri Balasaheb PaW: To Shri G. B. 
Pant. 

Shri P. R. Patel: ..... the expert 
committee of Shri Raihavachari, 3nd 
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the committee came to rertaln conclu. 
sions. 

Sbrl 0-&1': Not Shri Raghavachari, 
but Shri Rangachari. 

Shri P. R. P.teJ.: Then, it was re-
ferred to Shri Bhattacharya and Shri 
Rangachari. 

Sbrl GorQ: Anyway, Shri Raghava-
chari was not there. 

Shri P. R. Pa:el: They came to this 
conclusion. The expert opinion is, 
therefore, there. In the li&'ht of this, 
it the Ministers and prominent per-
sons of the two States came to cer-
tain conclusions, why should that be 
grudged! I do not understand. 

My hon. friend here asks why Rs. 10 
crores should be given to the Gujaral 
State for its new capital. I think my 
Maharashtrian friends of the Samukta 
Maharashtra Samiti do not read pro-
perly. It they have gone through the 
report of the Wanchoo Committee, 
they will find these things there. At 
the time of the bifurcation of lhe 
Madras and Andhra States, the 
Wanchoo Committee had been ap-
pointed, and that committee decided 
to live about Rs. 2 to 3 crores for the 
construction of a new capital ...... . 

SIui Bale-heb PaW: From what! 

15 II.nt. 
~  

\ 

Shri P. L Patel: The,' decided to 
give Rs. 230:4 lakhs from the treasury 
of the Madras State to the Andhra 
State after bifurcation. But today the 
amount of Rs. 10 crores is to come 
from the assets of the present Bom-
bay State. Maharashtra has to contri-
bute between Rs. 6-7 crores. So the 
amount is not much. We have got the 
experience of Bhopal and Chandigarh, 
as to how much money is required 
for building a capital We are not 
going to spend to that extent. We 
shall just see that we accommodate 
ourselves with RB. 10 crores. We 
may have to spend RB. 2 crores or 

Rs. 5 crores more. But I do not WI-
del's.and why this should be objected 
to when the promise was given by 
the Sarnyukta Maharashtra Samiti 
that whatever be the deficit in +he in-
itial stages would be met by them. I 
would like to know trom them whe-
ther the building of the capital is a 
necessity or not, and to that extent 
there would be a deficit in the re-
venue account or not. Wherefrom is 
Gujarat to find this money for the 
construction of the capital? It must 
be from revenue, and whatever be the 
deficit in the revenue account was to 
be paid by the Government of Maha-
rashtra according to the promise that 
was given. Why should they object 
to this? Yes, they have to object 
becaUSe they have to go to the people 
in Maharashtra. It is not for any other 
purpose that they are objecting. Whea 
they go to the people, they will say, 
'We tried our level best. But what 
can We do? We opposed this. But 
after all, the majority of opinion was 
against us. What can we do?' 

Then certain observations have beea 
made regarding the boundaries. I 
would not have referred to the bound-
aries question. But they said that 
some villages of Umbergaon taluk are 
given to Gujarat. Let us see what is 
the reality. I would request the hon. 
House to see certain figures. Ia 
1941 ...... . 

Sbri Parulekar: What about 1951? 

Shri P. It.. Patel: I will come to 1951 
a!so. Let my hon. friend not be in a 
hurry. 

In 1941, the population of the Um-
bergson taluk was 92,164. Out of thia 
total population, the Gujaratis were 
48,009, Warlis 38,170 and Marathis 
3,497. 

Shrl B. K. Galkwad: Come to Danas 
also. 

Shrl P. R. Patel: I will come t. 
Dangs. Let my bon. friend not be 
in haste. 
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• ~ that taluk, out of a total popul-
ation of 92,000 persons, the Marathi-
~~in  peaple were only 3,400. On 

this balis, how could they claim the 
~rgaon taluk for tb.emselves? In 

reality, it justice il to be done to 
- Gujarat, the whole of Umbergllon 

taluk should be given to Gujarat. 
But only some villages are given. My 
Maharashtrian friends should not have 
grudged on that score. But, after all, 
they have to grudge it. In order to 
establish their claims to Umbergaon, 
they are talking of Bansda and. 
Dharampur. Bansda and Dharampur 
had been for centuries-not 100 or 
200 years-in Gujarat. it had nothing 
to do with "l,{ahanshtra. 

Shri Assar: The same thing about 
Umbergaon also. 

Shri P. R. Patel: They are talking 
cf Bansda to establish their claim ->n 
Umbergaon. 

Regarding Umbergaon, let me 1 e-
mind my hon. friends about one thing. 
I have learnt geography. When I 
was in primary school, the geography 
of Gujarat was taught to me. The 
Thana district was in Gujarat. It 
was only recently for administrative 
purposes that it was put in a certain 
region. 

Shri Parulekar: Wrong geography 
bas been taught. 

Shrl P. R. Patel: Everything is 
wrong to my Maharashtrian friends 
to my right. 

. Shri Naushlr Bharucha: It must be 
lIke the Chinese maps. 

~~ri P. B.. Patel: The authority 'If 
OPInIOns expressed by linguistic ex-
e~t  like Save and others, even 
~ er on  is, discounted. My hon. 
~ en  Shri Parulekar, was pleased to 

discard the OPinion given by others 
and to say, 'Mine is the best opinion'. 

If that is the authority, then we have 
to discard the opinion of Grierson! 

Years ago, before the movement for 
Samyukta Maharashtra started, Grier-
son wrote that the Warli language, 
the Dangi language and the Ahira.ni 
language of West Khandesh are all 
Gujarati. Maharshtrian scholars also 
supported this. Now, these friend. 
have woken up. It was a most un-
fortunate day for the country in 1946 
when they established some organis-
ation like Samyukta Parishad or 
Samyukta Samiti or Samyukta Maha-
rashtra-I do not remember it well-
wherein great nationalists of the COlL'-
try, even men like Deo, put their heads 
together. The disease permeated them 
to such an extent that the great sons 
of Maharashtra, for whom we have 
respect, were forgetting everything 
when the question of Maharashtra 
came up. Let us be fair. I would sub-
mit that in fairness, not only Urn. 
bergaon, but, according to the opinion 
expressed by Shri Save, who hal 
worked as a prant officer in that area 
for more than 8 yeads, Dahanu .dso 
should be included in Gujarat. 

An Bon. Member: Why not Poona 
also? 

Shri P. R. Patel: I will have Poona, 
but without Shri Khadilkar. 

My hon. friends are talking of 30me 
villages which would be submerged 
because of the Ukai project. It is 
a small area. Naturally, we must have 
some projects here and there. It is 
for the development of the counlry 
that Gujarat is going to spend some 
Rs. 60 crores on the project. If they 
cannot take advantage of this pro-
ject, would they, the Gujaratis spec-
ially, waste money? 

Shrl Yadav Narain Jadhav: We 
have got the experience of Kakrapara. 
From Rs. 6 crores, it had gone to 
Rs. 13 crores and now to Rs. 29 crores. 

Mr. Deputy-Speaker: Shall I a1l0'''' 
speeches to be delivered simultaneous. 
ly here? 
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, Shrl P. R. Patel: When there is no 
reasoning, naturally heat comes. I 
find heat on this side because they see 
that arguments are against them ;md 
reasOn is against them. 

15.09 hrs. 

[MR. SPEAKER in the Chair]. 

I wi:! give some figures regarding 
West Khandesh. Of the total popu-
lation of the six talukas, Navapur, 
Nandarbar, Akkalkuva, Akrani, 
Shahada and Taloda, which comes w 
5,41,088, the Bhili population is 3,20,980 
and the Marathi population is 1,38,869, 
less than 25 per cent. So the questiun 
is only about the Bhili language. All 
experts have unanimously come to the 
conclusion that the Bhili language is a 
Gujarati language. Even Griuson 
and others, one and all, have opined 
that the Bhili language is a Gujarati 
language. 

8hri Yadav Narain Jadhav: It is a 
dialect and not a language. 

Shri P. R. Patel: It is a language 
akin to Gujarati. 

Sir, the Maharashtra Parishad ap-
pointed one Shri Kulkarni to enquire 
into this language question and he 
eave his report in 1938. He said: 

"Dr. Grierson, a linguist was 
appointed to undertake the linguis-
tic survey. The work done by 
this officer reveals that he carried 
out the duties efficiently ...... The 
linguist critically analysed the 
differences between the dialects 
of Marathi ..... The dialect spoken 
in West and East Khadesh, North 
Nasik, Southern part of the basin 
of Tapti etc., particularly the 
dialect spoken by illiterate vill-
agers of these areas, contains 
many elements of' Gujarati. Dr. 
Grierson, therefore, came to the 
conclusion that the particular 
dialect was a species of Gujarati 
and not Marathi; and be included 
them in his volume not under 
Manathi but under Gujarati. This 
dialect is known as Ahirani. 

People speaking this dia'lect have 
been enumerated as Gujaratis. 
The Census of 1911, 1921 and ~  

counted the Ahirani speaking peo-
ple as Gujaratis and the number 
of Marathi speaking people was 
proportionately reduced. This 
matter therefore, needs recon-
sideration." 

This was the report of the Marathi 
scholar in 1938. So, naturally, these 
people, whatever dialects were 
spoken, were Gujaratis. It is admitted 
by Grierson also; it is supported by 
the Census reports also. 

As I said earlier, the unfortunate 
thing in the country was that in 1948 
the Samyukta Maharashtra movement 
started and they wanted to have e ~r 
thing, to gulp everything all borders 
whether they be Gujarati borders 
or Mysorcan borders. They · ... ·anted 
everything (Interruptions). And, if 
this tendency goes on, it is not good 
for the country. And, I think rightly, 
then' had been an agreement by the 
two prominent persons, one of Bombav 
Shri Chavan and the other of Gujarat 
Shri Jivaraj and also the nine·r.lCn 
committee. They have laboured and 
have come to a decision. In fairneS3 
we must accept it. I would deslre 
that we must accept the Bill without 
any opposition. But when arguments 
have come from the other side 1 have 
to reply. 

Much has been made of Dangs. I 
would refer to some lines from the 
memorandum ..... 

Mr. Speaker: The hon. Member 
should conclude. 

Shrt P. R. Patel: Two minutes, Sir. 

Mr. Speaker: I will give him one 
minute. 

Sbri p. R. Patel: I am the only maD 
from the Gujarat side. 

Sbri Khadllkar: Frem that side so 
many have spoken. 
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Sbri P. R. Patel: I have to reply to 
.. friends. 

Mr. Speaker: I have agreed to cal! 
the hon. Minister to reply at 3'15. 

Shri P. R. Patel: I will finish within 
2 minutes, Sir, As far as Dangs is 
concerned I need not go to details of 
all these things because I have ~ai  in 
my no:e of dissent. But I will read 
only some lines regarding the langu-
age and all these things from the 
memorandum. In paragraph 189 of 
the memorandum submitted to the 
States Reorganisation Commission by 
the Gujarat Pradesh Congress Com-

• mittee. it i!'l said: 
AI 

"Khandeshi has hitherto been 
classed as a form of Marathi. 
The ensuing pages will, however, 
!'Ihow, on the one side, that the 
so-called Bhili dialect gradually 
merges into the language of Khan-
deshi, on the other hand, that 
Khandeshi itself il' not a Marathi 
dialect. Several suffixes are iden-
tical with those used in Marathi, 
But most of the sumxes, which 
are inner form of the language, 
closely agree with Gujarati and 
Rajasthani. The same statement 
applies to Dangi also." 

Then, in paragraph 190, it i!'l said: 

"Selectionlt from the records of 
the Bombay Government, New 
Series, Vol. No. XXVI mention 
about the language of Dangs as 
follows: 'The language a mixture 
of Guzerathee and Hindustani 
(Dang Garvee) , the language a 
mixture of Guzerathee and Hindu-
!rtani (Dang-Wassooma, AmeUee)". 

So, these are the opinions. Now 
When the th.ing is clear that Dangi 
is Gujarati and when it is agreed that 
96 per cent. of the people living there 
are Dangs, what right have my friends 
to say that they are Marathi-speak-
ing? (Interruptions). My friend Shri 
Bharucha says that 96 per cent. 
there are now Dangi-speaking people. 

Much has been made of the delimi-
tation of constituencies. It was only 
for election purposes. And, that is, 
very clear. from Government records. 
At the time of the delimitation of. 
constituencies for the last General, 
Keetion, the Bombay GoverIl!'nent 
proposed that the Dangs should be 
placed with Surat district. The Elec-
tion Commissioner also held on merits 
that it should form part of a Gujarat 
constituency; the Government of India_ 
supported it. In view of the insistence 
of the representitives from Maha-
rashtra in Parliament, however, the, 
matter was referred to a committee of" 
three Members of Parliament which, 
neld t at~ only for the purpose of elec-
tion and without prejudice to the' 
question of its ultimate merger in one 
or the other State when the Bombay 
State is reorganised, Dangs should be 
associated with the constituency of" 
Surgana-Pcinth-Dindori. It was only, 
for this purpose. 

So to make most of this delimJ--
tati~ is too much. You will see 
from this that in reality, if at an any 
justice is to be done to Gujarat, 1 
would submit West Khandesh as a 
whole, without a village here or there 
-I say the 6 talukas, Umergaon and' 
Dangs should, naturally, go to 
Gujarat. (Interruptions). 

An Bon. Member: Take the whole 
of it. 

Shri P. R. Patel: I would have said 
much but as you have reduced my 
time to two minutes I will sit down. 

The Minister of State in tbe MInis-
try of Home Allairs (Shri natu): Mr. 
Speaker, Sir, I am grateful to the hon. 
Members who took part in the debate 
from both sides. I am also happy-
that all of them, as also those who, 
wrote the dissenting minutes to the 
Joint Committee's report, have accep-
ted the position that a great event is 
happening in the life of the Bombay 
State and that two brothers, the illus-
trious broth-ers, the Gujarati people· 
and the Marathi people. have to part 
in the be!'lt of spirits, with the greatest 
of goo i ~ It is under these circum--
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[Shri Datar] 
stances that this Bill has been brouiht 
forward. 

Some han. Members sug,ested that 
it was a vindication of what they call 
a certain agitation. I may point out 
here, as the Home Minister has al-
ready made it clear, th'at this House 
was anxious that there ought to be a 
bilingual State. And, the Government 
.gracefully yielded to the desire of a 
large number of Members of this 
HOUSe and the other for having a 
~ing a  State in the hope that there-
'by the best of relations would be con-
tinued and the great tradition of 
Bombay enhanced to the fullest ex-
tent. But, when it was found that it 

'was not possible, then, naturally, the 
realistic course that had to be taken 
was the one on which the present 

..Bill has been based. 

You are aware that the Chief Minis-
ter of Bombay and the FinanCe Minis-

:ter of Bombay came to the conclusion 
that it was inevitable to separate, 
though this separation was to be with 
'be3t of spirit and by maintaining the 
hi&hest of good will. In these cir-
cumstances, preliminaries were gone 
~t ro g  I would not like to mention 
the various stages through which the 
preliminaries were taken. But I 
would like to mention here the fact 
that the Chief Minister of the Bom-

'bay State and Dr. Jivaraj Mehta did 
their best and with the goodwill of 

·certain organisations and naturally the 
Home Minister and others this parti-
cular Bill was properly framed and 
sent to the Bombay Legislature. 
Eleven amendments were suggested 
there and we have accepted all those 
,amendments. At present, we have got 
the happy position of the complete 
unanimity of the Bombay Legislature 
behind the present Bill and we have 
also the largest measure of support 
from the Joint Committee. It was 
true that they had to finish this work 
a, early as possible but still as the 
·hon. Home Minister has pointed out, 
fullest attention was given to the 
principle as also the details of this 

13ill We have, as I said, the largest 

measure of support from the ~  

Members of the Joint Committee of. 
the two Houses. In these circumstan-
ces, here we have a Bill which hu 
almost the unanimous support, except 
that of a few hon. Members here and 
there, so far as the principles and the 
details of the Bill are concerned. 
When we have such a large measure 
of agreement, it bodes very well 80 
far as the two future States of Maha-
rashtra and Gujarat are concerned. So, 
all of us have to see to it that the 
two States are ushered into existence 
in an atmosphere of cordiality and 
goodwill. In these circumstances, it 
may not be necessary for me to make 
a reference to some of the points that 
the han. Members have raised. All the 
same, I should like to touch upon them 
only to the extent possible without de-
siring to raise any controversies . 

Shri Nathwani expressed a very 
important view that on the eve of the 
formation of the two States, we must 
strive to do it with the utmost good-
will. Let Us not stir the dying embers 
of controversy that. were before us 
for some years past Small differen-
ces Or points of disagreement bet-
ween certain members of one group 
and the other ought not to be magni-
fied. We are all anxious that these 
two new States which have a great and 
brilliant past ought to be formed with 
the greatest of goodwill. Let us not 
look at these minor pOints for the 
purpose, as he stated, of keeping alive 
the agitation for the next general 
elections. I am confident that it is not 
the view of any person. All of us 
have to work for the good of the whole 
country including such great parts as 
Maharashtra and Gujarat. In these 
circumstances, as Shri Nathwani right-
ly pointed out, all of us have to be 
not merely statesmen but have to be 
patriots for the purpose of the next 
generation, which requires all our 
efforts. Therefore, the two States 
have to be developed to the fullest 
extent because both are sister States 
and both are the proud parts of the 
great Indian nation to which all of 
us belong. In these circumstances, I 
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1Would request all the bon. Members 
not to lay too great an emphasis on 
:the points of difference that might be 
made here. These are human attempts 
and they are bound to be imperfect 
to a certain extent. But the principle 

behind them is agreement-unanimous 
agreement of the Bombay Assembly 
and also the almost unanimous agree-
ment of the hon. Members of the Joint 
Committee. These' two great facton. 
,have to be weighed against the few 
inconveniences and disadvantages 
here and there. ere o ~  all tile 
llon. Members B!1d the country outside 
would be happy if tile two 5tates come 
into existence and carry On their work 
-.as sister States with tile fullest co-

~ <>peration and help, with the fullest 
• moral help in particular. 

Two or three points were urged ~r  

·strongly. One was regarding the 
'boundaries. As the hon. Home Minis-
ter has poLY)ted out on more than one 
oOCcasion, after the re-formation of the 
States under the States Reorganisa-
tion Act. what is essential is the crea-
tion or fostering of goodwill and the 
arriving at of agreements under the 
influence of the goodwilL For this 
reason, in this case, if certain criteria 
have to be followed, it is quite likely 
that they may not satisfy the rigid or 
technical basis of certain criteria. The 
criteria were laid down by the S.R.C. 
'The Parliament discussed the whole 
matter and all the States in India, to 
'the largest extent possible, were re-
-organised on certain principles subject 
to certain agreements found therein. 
Here in this case, we have the ins-
tance, a very glorious instance of what 
'can be called an agreement. That 
agreement should not be made refera-
'ble Or made to depend upon certain 
principles. The principle was the 
principle of proceeding with the grea-
test goodwill. So, the whole question 
has to be approached in this spirit. 
About Dangs also, it applies. I would 
not like to go into the controversy. 
~e two bodies which were trying to 
brmg about an agreement-non-official 
~ie  alsG-felt that the question of 

angs ought to be re-examined. Some 
reference was made to certain deci-

siOns but the two bodies to which • 
number of hon. Members belong felt 
that the question of Dangs ought to 
be re-examined. If it requires re-
examination, naturally other results 
have to follow, the implication beine 
that after re-examination some 
arrangement of an acceptable nature 
to both parties should be arrived at. 
From the resolutions passed at their 
meetings, it becomes clear that Danga 
stood by itself and had to be examin-
ed on its own merits. It was further 
said that in respect of the other areas, 
what was popularly called the Patas-
kar formula was to be applied. But ia 
substance, it is agreement between the 
two States of Madras and Andhra. 
They agreed upon certain criteria Ol" 
principles. Those principles were ulti-
mately left to Shri Pataskar to work out 
It is for this purpose that they made 
a distinction. The Samiti and tile 
Parishad-the two bodies-felt that 
the question of Dangs was a separate 
question by itself and in respect of 
the other areas, what is called the 
Pataskar formula was to be followed. 
These were the normal principles that 
have to be followed. But when we 
have to come to a general agreement, 
not necessarily referable to cert.ain 
principleS, they have a greater sanctity. 
Those of the hon. Members who are 
lawyers will be aware of, what is 
known as, the family arrangement or 
family agreement. A family agree-
ment is one which is come to by the 
members of a joint family after com-
plete agreement. That agreement need 
not be made referable to certain pria-
ciples of law, in this case, certAin 
rit~ria  It is under such circumstcID-

ces that the whole question was con-
sidered and the two leaders of Maha-
rashtra and Gujarat came to a con-
clusion that certain areas should be 
transferred to Gujarat and certain 
areas should remab in Maharashtra. 
This is so far as Dangs is concerned. 

In respect of Ukai also. may I point 
out, the question of Ukai Project ~a  
been before the country from 1948 
onwards. Therefore, it would not be 
proper to say, in the first instance, 
that it would not be a feasible pro-
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position, that there are technical ~

eulties in the way and that, therefore, 
it should not be taken as the basis 
for. any agreement. Ukai is a gr 'at 
project and there is no reason wny 
that project should not be implemen-
ted, should not be excuted as early 
as possible. It was common ground 
that Gujarat was going to be a deficit 
State. If we read the correspondellce 
or the resolutions  passed by the Sam-
yukta Maharashtra Samiti and the 
Maha Gujarat Parishad, We will lind 
that they also assumed that the r.(!W 
State of Gujarat is bound to be a de-
ficit State. Taking all these 
things into consideration, therefOJ·e. 
they came to the conclusion that Ukai 
was a project which had got to be 
developed. 

Incidentally, it was suggested by cer-
tain hon. Members that oil was like-
ly to be found to a certain extent 
and on that account, they said, this 
particular project should not be ~ e

euted and it would not be re ~  

by Gujarat. That is not a orr ~t 

position at all. 

Therefore, if under an ad hoc ar:-.ln-
geJ11ent it was considered that a cer-
tain batch of villages should be tran!l-
ferred because they were likely to be 
submerged in the irrigation scheme 
and it was necessary to create a 
two-mile belt-we know that such 
belts are necessary because of the 
natural difficulties-that is no rea!lon 
why we should call in question the 
principle on which these villages were 
transferred. 

So far as Umbergaon is concerl1ed, 
We need not enter into the que.;tion 
very meticulously as my hon. friend. 
Shri Patel has done, whether the 
tribal language of. the Warlis or other 
tribal people was allied more to 
Gujarati or to Marathi. Naturally, in 
all these border areas, especially 
amongst the tribals, it may be found 
that there are affinities in the langua-,ea that are spoken in a particular 
locality. Therefore, without going into 
the question with a view to decide 

whether the Warli language or ctl!er 
tribal language' is allied mor*! to 
GujaNlti or Marathi, it was on ~er

ed that in respect of Umbergaon 
Taluka certain villages should be re-
tained in Maharasbtra and others. 
should be handed over to Gujarat. 
Therefore, in respect of all these three 
points it was considered that an 
arrangement based on agreement. 
should be accepted by alL 

Then, some hon. Members brought. 
in the question of financial re-adjust-
ments, and one hon. Member suggested. 
that so far as Bombay was concerned, 
-Bombay town is naturally a surplus 
area and Gujarat is bound to be a 
deficit area-it was suggested rather 
uncharitably. that Bombay was to be 
purchased by Maharashtra by paying 
a large amount in terms of cost. That 
is not a proper approach. So far as 
Bombay City is concerned the fact 
remains that had this bilingual State 
continued as it is, the surplus of Bom-
bay would have been available not 
only for Maharashtra but Gujarat as 
well. 

Now. I will not go into lhe popu-
lation figures, roughly it will be about 
two-third belonging to Maharashtra 
and one-third to Gujarat. But in all 
the.;e cases, as the HOuse is aware, 
the amounts are only spent by the 
Centre or by the State On areas which 
are less developed, which are more 
backward. Therefore, had the bilin-
gual State continued Gujarat would 
have been in a position to derive 
greater benefit from Bombay City's 
surplus as well. This factor has to be 
taken into account. And, as we know, 
whenever there is a separation in a 
joint family then, naturally, we have 
to take into account not only the-
things as they are but we have to-
take into account the future contin-
gencies also. Here, by the formation 
of. the two States, let us take into 
account this circumstance, when 
Gujarat State is formed it will require 
money for its capital and it will re-
quire money for meeting its deftcit. 
Therefore, it is against the overall 
view of the whole affair that certain 
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-
:monies were allotted from the Maha-
rashtra State to the Gujarat State. 

I may also point out, Sir, that ten 
,year;; cannot be called 'a long period 
at all. A State which starts with a 
deficit cannot be developed only in 

,two years. The Samiti and the Pari-
shad did not mention the number of 
·years. It was contended on the floor 
of this House that it ought to be only 
for two years. I am afraid, Sir, two 
years would be too inadequate a period 
for bringing a normal development to 
a new State which, it is admitted, will 

'be a deflcit State. It was under these 
~ circumstances that experts advised and 
.. both the leaders and the nine-man 

commiHee, and now the Bombay 
Legislature have come to the view 

'that certain financial arrangements 
ought to be accepted, 

Then, it was uncharitably sugggested 
that the deficit of Saurash'ra and 
Kutch was being transferred to Bom-
bay or Maharashtra. That is not cor-
rect at all. When the various States 
in the present Saurashtra area came 
to be formed into a union under the 
Centre. naturally, certain agreements 
had been entered into. Therefore, for 
certain years a certain amount was 
'being given to Saurashtra. But that 
amount also has now been stopped, It 
should be clearlv understood that 
nothing is to be given either to 
Gujarat or to Bombay because that 
ad hoc arrangement has already come 
'to an end. 

S;) far as Kutch is concerned. you 
ar(, aware that Kutch was a Part C 
State. When it was a Part C State, 
naturally, the Government of India 
had to bear all the expenditure wher-
'eVE>r it was necessary for its develop-
ment. The Centre had to meet even 
'the deficit. That arrangement also has 
stopped in 1956 under the States Re-
'organisation Act when Kutch was 
~ran~erre  to or merged in the Bom-

, ,bay; State. After that the Centre 
'ceased to give anything because it did 
not e ~rne a territory like the other 
terrltorles but became an organic pan 
of the Bombay State. . 

Therefore, these two analogies, I 
may point out, are not proper, they 
are not televant in this case. 
I em, therefore, of the view 
that let us forget all these things, 
whatever has happened. After all, 
what is most important is the treasure 
of good'Yill, and I am looking forward 
to these two great peoples of India. 
the ara~i  as also the Maharash-
trians, who have a great history, who 
haVe a name in Indian History--'they 
were together for a number of years. 
now they are separated but still they 
Me neighbours and they belong to 
sister States-to serve the Indian 
nation by developing their respective 
States to the fullest extent possible 
by maintaining the all-India attitude 
of o e~e nationalism. We have a 
common citizenship, It is only for the 
purpose of development, in the in-
terest of the whole of India, that 
these States have been formed or are 
going to be formed into separate ad-
ministrations. They do not in any 
way separate from the other organi-
cally. All of us have to develop and 
all of us have to serve the poorest 
of the poor and the lowliest of the 
low. That is the ideal for the fulfil-
ment of which we are trying our best, 
and We are trying to do everything for 
a proper development of the country. 
Under these circumstances, I am con-
fident that the whole House will agree 
in accepting the motion for considera-
tion of the Bill. 

Mr. Speaker: The question is: 

"That the Bill to provide for 
the reorganisation of the State of 
Bombay and for matters connected 
therewith, as reported by the 
Joint Committee, be taken into 
consideration ". 

The motion was adopted. 

Mr. Speaker: The House will now 
take up clause-by-clause consideration 
of the Bill. 

Shri Yadav Narain Jadhav: There 
are nearly 100 clauses in the Bill and 
amendments have been tabled by 19 
Members. Some of the Members have 
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spoken at the time when the motion 
for consideration was taken. It will 
be better if you kindly allow hon. 
Kembers to make their observations 
On all the amendments at a time &0 
that the Member concerned will get an 
opportunity to speak on the Bill as a 
whole. 

Shrl KhadUIrar: It ~ i  !lave time 
if we are allowed to make our ob-
servations on all the amendments put 
_ether. Then, later on, the hon. 
Home Minister may reply to them_ 

1Ir. Speaker: What 1 find is. t.'tere 
are a few amendments to clause 2. 
Most of the other amendments are 
concetrated on clause 3. Taking up all 
the amendments together will not 
mean anything. Let us follow the 
aId procedure. 

ClallSe 1.-(Definitions) . 

Shri Tadav Narain Jadhav: I beg 
to move: 

Page 1. Ii:"!£' 7, fOT "1st ~  of 
May, 1960" substitute "27th day of 
April, 1960." (1) 

Page 2, line 2 and wherever it 
eccurs in the Bill-

for "Gujarat" substitute "Maha.-
p;arat." ( 76) 

Sbrl SqaDdhl (Bijapur North): 1 
beg to move: 

Page 2, lines 1 and 2 and wherever 
it occurs in the Bill-

for "State of Maharashtra" mb· 
.ntute "State of Maratha." (17) 

SbrI M. B. Tbakore (Patan): I beg 
to move: 

Pa,e 2, line 2 and wherever it 
OCCUl'3 in the Bill-

for "Gujarat" substitute "Gurjar 
Desh." (96) 

1Ir. SpeaUr': Amendment Nos. 1 
and 19 are the same, and amendments 
Nos. 76 and 95 are the same. 

Shrl Datar: Which are the amend· 
ments to clause 2, Sir! 

Mr. Speaker: The amendments are 
1, 17, 76 and 96. Shri Yadav Narain 
Jadhav. 

~~~ ~  

t ir i r r~ i  ~ ~ ~ t «, ~ m-~ 

lj-~ '&Aif ~ ,ft ~ ~ ~ r 
~ ~ ~ ~ ~ .... «l it. ~ q-,y. 
rn ~ Ifill q'lIT 'IT Ai ~ Q;;r !tiT 
~ \4R ~  Ute; ItiT ~ ;rf ~ ~ t 

~ ~  ~ ~ ,ft IIiW q'lIT t fir> ~ ,,-
lJR-*t ~ ~ f.f; ~ ~ "fiT ;prr 
~ ~ t, ~ srftmT ~ ~ ~ 
~  7Pf fGof ;:pi ~ q,f, itJft ~~ ,ft 
~~ ifI1;rf I ~~n ~ 
~  ~ ~ ffi' ~t  <tiW q'lIT Ai 
~ iff em-If en ... li ~ ~ if 
m I ~ ~ WfjOi4"11 Ii ~rr it 
llTiJif Cf ~ '" ~ Ift1T vfi f.r. ~ ~ 

mT'l ifiT i ~ i ~ ~ ~  Ute; it. 
~ ~  ~ ~ ~ tr fu<rr3lT ~ 

~ ~~ ~t I ~~ 

*t ~ l{l'T ~  ltilf 3TAT ~ "m, 
~ t ~ *t ~ ~ ~ ~ I ~ 

~ ~  ri~ lIiT ~ te  1IiT;m ~ 

...... ~ t, ~ i4Ff ~  ~ I ~~ 
~ itI1 ~ t ~ i  F .. r ~  

~ ,ft 1fRT t I 4' ~ ~  ,ft ~  

OfT n~ i ~ ~  m itI1 ~ ~ 
~ "" lIi{j(jte; -q ~ ~ ~ ~ 
;u.f ~ t ~~ ~ ~ ;m .. ttl ~ 
UiRr ~ t  ~ i ~ ~ I 

"{{f m Ii-{fif1fffi' ;, fl6 WiW ~ ~ 
~ t m IfiT ~ lj ~ ~ m ~ ~  
~ m 4' ~ ItmfT i Ai l7:r tn: ~ 
~ iIl,flrr ~ i ~ ItiT ~ ~ 
~~ ~~~  

~  .r8' Ii-~ Iti'ffC ~ J f 
~ ~ IfiT ifT1f ~ ~ 'UiRr ~ W 
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'IW'TT, ~ ~ ~ ~ ~ 'm' 

\'iI'N I ~ ~ ~~nr t ~ t I ~ 
IfiT ~ ~ ~ ~ ~ \ill( ~ 
~ ~~~ wtT ~ ~ tYc; if \ill( ~ 
~ ~~ T it ~  m ~ ifiT 
a~  !fila-ri ~ ~ it; ~ ~ 
,,<IT ~  ~ ~  ~ ;f, f'lR ifiT 
~~ ~ ~i ~~ ~ 

'IT, lfiW 'IT flfi ~ t iFf ~ ~ ~ 
\ill ~~ II{T, ~ (f) 'FT rrr ~ i  'il'r 
it'tT ~  ~~ t fCfi ~ ~  ~ 

i ~  ~ ~ ~  ~ r'T t ~R ~  
~  T ifi'. <IT ~ r", ~ 'it ~  ~ I ~ 

'it ~ ;;fl rr ~ ~ r  ~a ~ fit' ir ~ <:l'ilf 
~ t  iliff ~ i r ~ I \ill ~ ~ if.r 
~ ~ «, ~  m ~ mr l1 ~ 
~ I 15fT 'il'rcr· r~ '*" ~ \i1lf", ~ 
~ it; ~ ~  iFf-l ~ ~  

~~~t ~ ~~~ i 

~ ~~ ~~~ i ~  
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~~t I ~ ~~ tti i~ 

t~ r~~ ~ t I ~i  
"' ~~ ~ ~  ~ i ~ ~ ~ ~ i  il'f 
~~~~~~~~ i i  I 

ti~t~ i ~t I ~~~ 

~ rn ~ ~ ~  ~ 'fliT I ~~ 

iftcr'T ~ ~ ~  ~  ~ ~ 

flti1fT ..... 

Mr. Speaker: Hon. Member's time 
is short. What is the meaning of his 
bringing in K/lhanitl/ln? 

Shrl Amjad AU (Dhubri): He is 
illustrating. 

~ ~~ ~~ 
~~~t ~~~ ~ 
~ ~ m ~ ~ ii  m ~ if 
~~~~ ~~ ~  

~ ~~ i ~ ~t 
~ t~~~~ t I ffimr 

i~ ~ ~~~ I fl. ~ ~ 'iTli m ~ -m ? ~ if 
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~~~ n ~~~ ~ 

R ~~ I ~~ ~~ 

r ~ tn: ~ ~ I ~  ~ it \ill ~ t 
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i~ ~ ~ if ~ meAT a) t, ~ 
'3ltrr ~ t f.t; Tf\1'ff ~ ~ ~ ii  

~ ~ " ~ ~ fit; ~ .,. il'f I 

~r ~  ~ ~ ~ f'" ~ • ~Rr 
~ r 01TlI' -.IT ~~ ~~  
m-. ~ ~  flfillT ~ \'i'r ~ ~ 
",'T \ill ~~  q-r, ~ iU ~ ~  
tl 
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~ :m p .... ~ f"li ,,,, ~r  "" ~ 
t~~ i "fAT ~ I 

:1Put M. B. Tbakore: Sir, I want to 
speak on amendments Nos. 95 and 96. 
At the outset, I congratulate the 

,people of Mahagujarat and Maha-
rashtra who fought for the unilingual 

: States and achieved them. It is a 
success of the people, a success and 

'triumph of their aspirations, feelings, 
sentiments and sacrifices. It is the 

'martyrs' memorandum. The people 
have the sentiment that Gujarat State 
should be called Mahagujarat. 
For that, they have fought since three' 
years now and they have achieved it. 

· Sardar Vallabhai Patel also wanted 
that if in future' the Gujarat State is 
formed, it should be named as Maha-

· gujarat. The Gujarat Pradesh Con-
· gress Committee also in their resolu-
tion mentioned that if the Gujarat 

· State is formed, it should be named as 
Mahagujarat. So, my appeal to the 
House is that the State of Gujarat 

· should be named as a ag ara~ and 
I appeal to the Home Minister. who 
is very sympathetic, to agree to this 

, submission. 

I am really very sorry that in thE.' 
Bombay Assembly, Shri Chavan, the 
Chief Mini'iter, did not agree to this 
submission of some of the Members of 
that Assembly. I support fully what 

· Shri Jadhav said in this regard. 

Regarding amendment No. 96, if the 
Home Minister is not agreeable to 

'name this new State as Mahagujarat, 
then the name should be substitu-

·ted as 'Gujar Desh'. I hope this 
;august House wHl consider this matter. 

Shrl 8uraDdhi: Sir, I speak on 
'amendment No. 17. My Maharash-
"trian friends are stressing for a uni-
lingual State. So, to include certain 
Kannada areas in this unifingual State 
which is to be caned Maharashtra is 
not correct. So, I am suggesting that 
the name should be changed ali 

"Maratha State". Another objection, is 
'Maharashtra' means a big nation. 
How can a big nation be a part of the 
the Indian Union? The Indian Unioa 
itself is a nation. So, I am suggestin, 
that it should be named as Maratha 
State. 

During the general debate, 1n1' 
friend, Shri Gaikwad, made an ofter 
to cede all the Kannada areas from 
the proposed State, but at the same 
time, he demanded certain parts from 
Karnatak. As far as Belgaum and ad-
jacent areas are concerned, they were 
never Maratha; since the last 1,500 
years, they were part and parcel of 
the Karnatak area, and they will re-
main so in future. But as far as Shri 
Gaikwad's offer is concerned, he does 
not know the areas which he is 
demanding that they should be merged 
with Maharashtra. 

Shrl B. K. Gaikwad: I have never 
mentioned any area. 

Shrl Supndhi: He does not know 
those areas. My Maharashtrian 
friends are in a hurry. 

Mr. Speaker: The hon. Members 
must wait for a separate Bill for that. 

Shri Suganelhi: As far as the name 
is concerned, let it be Maratha State. 
That is my request. 

Shri Khadilkar: I oppose the 
sugge:;tions contained in these amend-
ments. I am entirely in agreement 
that whatever Kannada area is incor-
porated in the new Maharashtra State 
should be immediately given over to 
Mysore. I have no objection that, 
but from the new Bill, it is clear that 
!here is a new arrangement regarding 
the zonal council. Formerly MY80re 
formed part of the western zonal 
council. At that time, the Home 

/ Minister said that it would facilitate 
the solution of the border trouble bet-
ween Mysore and Bombay. But now 
Mysore has been taken away from 
the western zonal council. I presume 
all the responsibility of 101viD, thil 
problem has been taken over by the 
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Home Minister. Therefore, the 
iormer approach of trying to bring the 
t ... J par jes together is completely 
abandoned. So, sooner he discharges 
this responsibility Or obligation to the 
people on the border, the better it 
will be. 

So far as the name Maharashtra is 
concErned, fortunately or unfortunate-
Iv we haVe a history. In India, we 
~r e the people who had the first 
national consciousness and we are 
proud of it. (Interruptions.) As a 
social unit, we had that advantage; we 
had s.omehow that social cohe3ion, 
social integration and social conscious-
ness which was not found in the rest 
of the country. It came in course of 
'ime. I would say that, without being 
chauvinistic, we BMe a multi-lingual 
nation; our nationalism is multi-lin-
gual. So. in this multi-lingual 
nationalism, when a proper place is 
to be c'1rved out to a region, in order 
to strengthen the central concept of 
unity, there is nothing wrong if that 
State is called Maharashtra. 

Shrl P. R. Patel: Is the country 
compo:ied of different. nations? 

Shri KhadUkar: You do not under-
stand my phraseology. 

As I 5aid in the beginning, I do not 
want hon. Members to get the im-
pression tha' we are thinking in terms 
of exclusiveness. We want to remain 
part of the Indian Union, but at the 
s3me.time, nO part of the Indian Union 
should try to forget certain obliga-
tions laid on a particular part and to 
forge past history .. I do not think 
that would be right or in any way 
helpful to strengthen the national 
unity. Therefore, the right thing has 
been done by making a new provision 
whereby a certain character of that 
region has been defined a" Maha-
rashtra. So, I welcome the change in-
troduced by the Government at the 
final stage of the Bill and I oppose 
the amendment just now moved. At 
the same time, I want to make an 
appeal to the Home Minister that he 
has taken a new responsibility, so far 
as the border region is concerned. 
250 (Ai) L.S.D.-6. 

16 hrs. 

Shrl G.B. Put: 'n\ree or four 
amendmen ts have been bundled to-
gether. One was about inaugurating 
these two new States on the 27th of 
April instead of on the 1st of May. 
If it was feasible, I would have 
readily welcomed it but 1 find that it 
is not feasible. So, wehava to 8& 
the 1st of May for that. The 1st of 
May, according to 8hri Dange,has a 
special significance and is a day of 
international importance. So, let us 
stick to that. 

The other amendments relate to the 
names. Well, so far as Maharashtra 
and Gujarat 'go, both have a long 
hi3tory and glorious traditions. So, 
when we use the names Maharashtra 
and Gujarat, we remind ourselves of 
the ancient history of these two great 
S'ates and of the place they occupied 
in the Indian Union or in giving to 
India the characteristics which have 
led to the strength of the country 
and the richness of its culture. So, 
these two names are sweet and we 
better stick to them. 

Then, one hon. Member said that if 
we do not have Maha Gujarat, we 
must have Gurjardesh, so that he is 
interested somehow or other in getting 
Gujarat out of the way by having one 
name or the other. I do not think that 
strengthens his argument very· much. 

Shri Khadilkar referred to my res-
Dn'lsibility about solving the border 
problem. Well, I consider myself 
responsible for solving all problems 
and whenever a problem remains lUl-
solved I consider that I have beeD 
deficient and to that extent, I have 
failed in achieving what should have 
been done. But, so far liS the adjust-
ment between Bombay and Mysore is 
concerned, we have for the last few 
years tried to bring ab'lut some sort 
of arrangement within the zone so as 
to settle bhis problem. We did not 
succeed. So, the continuance of 
Mysore with Maharashtra would not 
have, I think, brought us nearer· to 
the solution of the pro!>lem. So, 
while I readiJyadmit and· f'f'Copile 
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that I have my resPlnsi:"mty for try-
ing to find out solutions, a~ a tor  
solutions for all problems, I wc.uld 
humbly remind Shri Khadhw \bat it 
is also his responsibility, and every-
one, whether belonging to Mvaore or 
to Maharashtra, has b see that by 
mutual goodwlll they ~ In 
bringing about an BrftDJ;elDCl"t which 
will be equally hailed by lli. So, I 
will join them in this effort un-
reservedly. 

Mr. Speaker: Is the hon. Member 
pressing his amendment No. 11 

Sbrl Tada. Nania Jadllay: No. 

Amendments Nos. 17 and 76 were 
put and negatil1ed. 

Mr. Speaker: Is the hon. Member 
pressing his amendment No. 96? 

8brl Me B. ftakore: I do n"t prell 
Qly amendment. 

The amendment No. 96 was, btl leave, 
withdrawn. 

Mr. Speaker: The question is: 

"That clause 2 stands part of the 
Bill". 

The motion was adopted. 

Clause 2 was added to the Bill. 

CIaaBe 3.- (Formation of Gu;arat 
State) 

Mr. Speaker: Those hon. Members 
who want to move their amendments 
to clause 3 may now do so. 

SIu1 Gora),: I beg to move: 

Pa,e 2,-

(i) lerr lines 24 to 28, substitute-

"(b) the villages in Umbergaon 
taluka of Thana district, specified 
in Part 1: of the First Schedule." 

(ll) omit lines 32 to 38. (41) 

ShrI Kbadllkar: I bet to ~ 

Page 2, lines 24 to 27.-

Omit "the villages in Nawapur 
and Nandurbar talukas of West 
Khandesh district and the villages 
in Akkalkuwa and Taloda talukas 
of We3t Khandesh district, res-
pectively". (55) 

Page 2, lines 27 and 28.-

fOT "Parts I, II and In" sub-
atitute-''Part 7". (56). 

Sbrl 1IaIIapoakar: I be, to JrWve; 

Page 2,-

Omit lines 32 to 38. (36). 

Page 2, line 30,-

after "the residuary State of Bom-
bay" inaert-

"and the Marathi speaking vil-
lages and towns in Belgaum, 
Khanapur, Chikkudi. Athani. 
Hukkeri Talukas of Belgaum dil-
trict. Karwar, Halyal and Supa 
talukas of Karwar dir.rtct. Bha1k1 
and Santpur talukas of Bidar dis-
trict, It'tand taluka of Gulburla 
district, shall form a new State 

and". (35) 

Page 2,-

Omit lines 32 to 38. (36). 

8brl Pandebr: I 'bel to ~ 

Page 2, line 21,-

omit "Surat, Dangs", (77) 

Page 2,-
for lines 24 to 28, subltitute-

"(b) the villages of Umber,aon 
taluka, the villages of Dharampur 
and Basada talukas along with the 
rest of the talukas of Surat Dis-
trict and the villages of the 
Dangs District to be decided by 
a Boundary Commission on the 
basis of village as a unit, langu-
age and territorial contiguity." 
('18) 
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Sui Yadav Naraln Jadhav: I beg 
to move: 

Page 2, line 21,-

after "Surat" insert-

"except Dharampur Taluka and 
such of the major Marathi speak-
ing contiguous villages of Bansda 
Taluka". (2) 

Page 2, line 21,-

omit "Dangs". (3) 

Page 2,-for lines 24 to 28, sub-
III.itute-

"(b) the villages in Umbergaon 
taluka of Thana district, specified 
in Part I of the ir ~ Schedule." 
(4) 

Page 2, lines 36 to 38,-

omit "and the villages specified 
in Parts II and" I'll of the First 
Schedule shall respectively be 
included in, and form part of, 
Songadh taluka of Surat ~ tri t 

and Sagbara taluka of Broach 
district." ( 5) 

Shri Fatesinh Ghodasar (Khaira): 
I beg to move: 

Page 2,-

(i) in line 21,-

after "Dangs" insert-"Dangs 
with Baragam Dangs". 

(ii) in line 22,-omit "and". 

(iii) in line 22,-ajter "Kutch" 
lnsert-"West Khandesh" .. 

(iv) In line 23, add at the end-

"Umargaon and Dahanu talukas 
of Thana district and thereupon, 
the -said territories shall cease to 
form part of the State of Maha-
rashtra". (97) 

Page 2,-

(i) omit lines 24 to 28. 

C1i) omit lines 32 to 38. (98) 

Page 2,-

for lines. 24 to 38, substitute-

"(b) Umbergoan taluka of Thana 
district, Navapura Nandarbar. 
Akkalkuva, Akrani, Taloda, 
Sahada Talukas of West Khand-
esh and Baragam Dangs and 
thereupon, the said territories 
shall cease to form part 8f. the 
State of Maharashlra." (99) 

Shri B. K. Gaikwad: I beg to move: 

Page 2, line 21,-after USurat" 
insert-uexcluding Dharampur 
taluka". (106) 

Page 2,-for lines 24 to 31, sub-
stitute-

"the residuary state of Bombay 
shall be known as the State of 
Maharashtra." (l08) 

Shrl Naushir Bharocha: I want to 
move amendment Nos. 40 and 41. 

Mr. Speaker: They have already 
been moved. 

Shri Mohammed Imam (Chital-
drug) : Sir, according to your own 
ruling, amendment No. 35 is not 
relevant and SO not admissible. 

Mr. Speaker: I will consider that. 

Shri M. B. Thakore: I want to move 
my amendment Nos. 97, 98 and 99. 

Mr. Speaker: They have already 
been moved. 

"" qm ~ 1ft". : ~ 
~~ i  rim;to ~  ~  m ~ 

~ ~ ~ , ~ ;to ~ it; ifR it 

.,. ~ rn 11<: ~ ~ ~ ~ ~ 

~it tn it~~r~ ~ 

~ i ~ ~~~ R~ 

qlfi=ql{ll ~ ;r;T ~ t  , qpr ~ 
~~~~ n ~~~~ 

m'lIT it; ~ ~ ~ ~ mtrr ~  ~i  if. 
Iftll ~ ~ ~ "ir I ~ ~~ 

nr~ i te i  ~ it o ~ ~ r~ 
I:!.'" , .. 
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[ ..n-~ ;:rT"{'l1fGr "fm'] 
~ ~  ii> ~~ fit;lrr ~ I \3« ~ ~ 
~ ifi'fR 1fiT ~ ~ 'fT, ~ r 

~ if ~ ;r ~ ~ ~~ atT, "Sff'fT?fr< 
~~~ ~~~~ 

~ ~  ~ ~ 100fT 'IT fit; If Iq 1«4 I ( 

'('I\i'lf ..mt ~ ~ 1ft ~ ~ ~ 
~ r~~~~~~~ 

~ ~  ~ all' <ti(ifT .,I'l"lfifi., ~ I 
~ 'ffif ~ ;r 1ft ~ v:fT I 1frnf ~ 
'lTtT itnm: ii> ;;IT ~ ~ ~ ~ it; 
~ ~ ~ ~  ~ ~ ii> ~ 
~ I ror~~~~~~~ 

'IT ffi ~ ~ ~ ;r ti~ 'IT ~i  

t ~ ~~~~~ 

P ~ ~ 'til iAffl ~ iIti fr-w 
~ 3IT IJlTi ~ ~ T-f if; m ii> ~ 
~~~~~ ~~ 

~~~~ i~~  

cl ri <ti(ifT ~ ~ f.f; ;;IT ~ ~ 
IT1f ~  \3Of ii> ~ smr ~ ~ m ~ 

m ii> !tim-it; ~ it; ~ if, ~ R~ 
~ 

~ «fiIfu if; ~ if; ~ ii> W 
~ i  (Itt \iA"ffi ~ if; ~ if; 
'" , 

~ ii> ~ ~ ~ <mf.f; ~ q-( ~ 
~i i~~r~ ~~ 

.-m 'til ~ it; fu1:t ~ ~ 1l W<iW 
~ ~ ~ I ~ ~ i  if ;;IT 

~~~~~~~~  
~ ii> ~ '4Ilf';:'mt'i ~ 1fiT ~ I ~ 
~ I., ifiT srtrftf if; ~ ~ ~ ifffl 
~ ~ I ~ ~ ~ fit; ffrof miT 
erN, q-;:rq I ~ it; f.;rit;m if; ~ ~ 
~iti ~~  

16.13 hI'II. 

[SHRI MULCHAND DuB!: in the Chair] 

~ it i ~~~ j I 
~~~ ~~ ~ ii ~  

.Jt ~ a~  'f (it aTIf ~ if; 'I'm 
:;n;rr ~ ~ it; ~ i~ ~ it; ~ 

~ rnr~~ ~ r~it  

~i ~~~ ~~ 

1fiT ~  'IT '4fT{ ~ ~ 'IT fit; ~ ~ 

~~~~~ ~~~ 

~ \ii1r ~ ~ ~ ~ t, ~ ~ ~ 
q ~ ~ ~ fit; \ifif ~ mmr ~ 
~ ~ ~ ~ 3j'"f'ijtft ~ ~ 

~ ~ ifiT ifiT1r ~ ~ ~ ~  

~ I '4f1R ~ it; ifiT1r ~ ~ ~ 

~~ ~ ffi ~ l!fiT \ill ~ ifIT ~ ~  
~ it T-f 'til ij "I f11., I ~ fit; f.t;ij" ~ 
~ \r-f !tiT fcfirnr ~ I '4f1'TT ~ ~ <ti(ifT 

~ ffi ~ ~ \ill ~ 00 ~ fll'ItTCm: 
~ ~ <tT ~ if; ~ ~ lit <ti(ifT 

~ it ~~~~ ~it~~ 

m ~ ~ l!fiT i ~ ~  ~ \ij"ifTi'I' it; 
~ ii> ~ f'f;;n;rr ~ I ~ ~ \r-f ~ 
~it~~ ~  

~~i ~~~~ I 

~~~ it ~ ti ~~ 

iffift 'til i:r ~ i ~ i!fiT.'fT ~  ~ 
ifiTofT ~ I ~ ~ 'til ~ iii"{ ~ ~ 
it ;;frJf'i l!fiT 1fr.'IT ~ I ~ o!l ~  ~ 

~  7p<f <tT ~ ii> lf7if T ~  
~ ~  ~ ~ ;;frJf'i 'til ~ ~ \ifif FTtI' 
<tT ~ :q<fT ~ I ~ ~ 'til ~ 

r r~i i ~~~  ~~ 

W 'til ~ lfi'VIT ~ ffi w if; f;;m: ~ 'til 
~ ~ iRTift ~ fit; armt it; ~ 
~ ~ ;ftfu ifiTli1f ~ '"fTtf 00 '4Ih1 
W 1frnf ~ if; ann if; m ~ \ill 
~ ~ 'IT ~ ~ if; fu1:t ~ 
'"fTtf I ~ :;ft\w 4" rkr '*T ~ ri ~ 
~ ~  ~ ~ ~ l!fiT ~ ~ 
it ~~ ti ~~ ~ 

~ "tfTCf fua' I 

~ ~ ~ ifI1 ~ it; fu1:t, 
1f1'Uf ..rr ~ m;r lfi{ ~~ ~ ifi 
~ ~ 'Ift;r I!iT ~ if ~ fit; q 
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f$O"$fdlif tn: ~ ~  ~ ~ ~ 
t ~~~iti~it~~ 

ooiti it~~g rr  ~ 

IlNt it ~~ f.Iizrr ¥U f.r; ~ ~ ~ 
'fifA ~ ~ iii)' ~ ~  ~ "1ft 
~ ~  ~ iii)' ~ ~r  

~ ~ (t iftff, ~ iii)' ~ ~  

~ ~~~ t i ~~ 

~ ~  ~ ~ ~ ~ ~  filizrr 
;R 1tIllITl{ ~ ~ at ~~ ~ ~ i  

m-¥r it ~ 'fT fit; ~ !liT ~ if 
ii\" iifAT g)1rr ~~ t.t ~ ~  ~ fit; i~ 

1tIl ~ if i!r iifAT ~  lij" if ~ ~  
~ rr~ I 

~~ ~ ~ ~ ~it ~ 

~ it t~~~r~~~ 

lfUtr ~~ erA ~ I Wr if; am: if ~ 
it ~~ I ~ Ri ~i i  ~o ~ 

H mfucr ~ m it trliT 'fT ~ fit; ~ 
~ ~  if ~ ~ mit <fAT ¥:IT I ~ 

~ ~ ~ ~ ~~ 

~ sW ~  ij-~r flf> ~ <f.T 
IflIT 1fTCAT ~ I ~ ~  ~ ~ m 
'fT ~ 0, ~ ~ ~ ifiT I ~i  ~ ~ 

il if ~ vft ~ if ~it orrn 11ft I 
i\' ~ ~ i ~~ iiI1ITor Ii !9T fiIi ~ 
~ IflTPRaT t? ~ it ~ fiIi "4' ~ 
rnrr~ ~~~ I ~it~~ 

~ r ~ ~~it~it~ 

rt ~~~~~ 

it~ ~~i t it~~ 

~ i i n ~it~~i~ 

~ it~i ~~  ~ 

i it~~ i ~ (, ~ t ~ 
6T "4' ~ ~ i I 1l iIiWfT ~ i firi 
wttft' ~ ;it w.t ~ ~ t, f,;Rt 
~~t~it n ~~ 

~ ~ iii)' ~ 'I'\II1T ~ S1'T'!i'O' 

~  ~~ ~ it ~ ~ ~  

1'i1ft t ~  ( ~ ~ , q 1fU& iti 

~ I ~ ~ ~ ~t i ~ i  ~ 'fT 

at ~ ~ ~ 'fT I ~ n ~ ~  

Cfo:oi"fll" m t~ it, ~ if; m if ~ ~ 
~ it ~  ~ ~  ~ t ,JTUffi" ~~ 

~ f{"I' it aT ~ t ~ ~ t  ~ lIiT W6' 
~~ \ill ~a  t, ~~ -aft ~  'fT 1l 
~ >im j" \ilfm' ~ ;rty ifi'{ ~ 
i I t~~~~ t~~~  
t~~~ ~ ~~  ~ ~ 

~  it ~~ '" fiIi ~~ iii)' ~ ~ ~ I 
a ~a r~i ~~~~ I 

~ ~ mlifu it; ~ it -aft 
~~ GfTCf lIiT ~~~ f.t;lrr 'fT I ~ ~ 
. '" 
m'ffCf iii)' 1m€: t, ~ it ~ {\:II1@{lil., 

~ f.r;lfT 'IT, ~ ~ ~ rtt ~ H \ 0 
em-ftriTt J;fI'qi f{ rr ~ ~ t ~ it 
{:;f t, ~~ if ~ 'TlfT t. "4' ~ ~ If'{ 
~ mm: ~ t ~~ em- ~ ~ ..rt 
'1l ifi'{ WfAT 'fll:aT i. ~ it ~ 
'TIfT t 
........ the largest measure of. 

8neement and to recommend a 
scheme which would be beneficial 
to the States and people concern-
ed and desirable in the larler 
interests of the Nation. With 
these objectives in view the com-
mittee conferred with a IB1'I. 
number of Individuals concerned 
and representatives of orlaniaa-
tions ........ . 

1l ~ ~ i f.f; ~ \lj.j.,I\:i1ql'1 
m m ~ ? ~ ~ i  ~ ~ 

~ • rr ~~  <"'IOSC}C" if; m, ~

~it ~e ~~ 

m1R4l7f, ~ ~~~ ~ 
4l7f. ~ it; fdi;JJ4feOli! ~ ~ ? ~ 
~ i  m ~ ~ ? ~ 
~~ it it ~~~ 

~ ~ ~~~~~  I 

~ ft ~ ~ ~ 'l'lfT I ~r 
~iti~~~~  

~ m: i iii ~ n iti ~ 1PRf (, if( ~ 
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~ ~~~  

~~~or R ~ ~~o~~o 

~ ~~ t~~~ 

~~~~~~ t~  

~ pf;ft ~ if; m ~ ~ vft' ~ 
~~~~ ~ t~~ 

,fcfcc"1\4\'1 ~ ~  ~ ~ Ittil<11Iii if 
~~~~ ~~ 

m ~ ~ ~re t ~ ~ fiRft ~ lft' 
~~~~~~~  

~ if; rro ~~  if; ~ it 
Urhi41'1 ~ IR ron I n ~ ~ 
~ ~ if ~ ~ n o ~ (j1il4fdCfl 

mf t m ~ lilT ~ -smmr ~ CfI"( 
~t~~ ti ~~~ 

~ ;tt ;it 1tTCIorr vft ~ ~ it 

~ ~ ~ ~ I ~ 11' CfI'ti'1T 
~ i 111\ m ~ it; Ut it f.Fm 
t~~ ~~ ~ ri ~ i ~ 

;rofcm ~ ~ '(;jfl\'1l!I'1 ~ ~ 

fiRft m it m1im CfI"( ~ ~ 1f'JftR 
~t~ ro ~ it~~t 

~~~t it 

~ ~  ~ ~ m 11' '4'« it; m1f CfIlOIT 
~ i 111\ ~ f\1"Q; ~ ~  

~ ;tt i ~ t fit; ~ ~ tRtT ~ 
~ ~ CfI"{it; ~ It'li ~ 'fll ~ 1 

~~ ~it~~~t 

~ t ~ ~ ~ m i ~  ffi'f t 
~ ~~ if;m it~  ~ 1ft ~ 
m if; ~ t ~ ~ ~  if; 
~ ~ (flf ~ ~ I 

n '""" ~ if; \4Hj(4liq ~ 
it; ~ 'IRT ;tt ~ ;srl fiIi ~ ~ 
~ \iIT ~ t ~ ""tffi i I ~ 
~~~i it ~ 

~ i 111\ ~ if; 51 fd fot fit ;srl fiIi ~ 
fo:1\'1m" it ~ ~ ~ ~ ~ 

~ ~~~~ir  

iIII'(T 'ff, IPr , IpI' 1Ji q: trllpr pr t 

i ~~~~~t it ~ 

tt i ~t~~~~ 

~i ~~ ~~i ~ 

~ i it~it ~~ 

CfI"( ft;m t m ~ 11' CRT CfI"( ~ i 1 
n ~ ~ ~ it ;srl m if; smr-
~~~~~~ ~  

~~ ~~~~ ~ 
~ ;srl 00 it ~ it i11d ... ~  ;tt ~ 
~ ~ lfi{ ft;m m IRT ~ ~ 
~ lfi{ ~ ~ 'fiT mm fif;Irr t Ai 
~i  ~ r ~ ~~  

'" m ~ ~~ ~ ~  
m ~ JAin: CfIT ~ ~ if;-m:r 
it~t  t~~r  

~ iii{ af ~ ~ ~ 'fiT t ~ pr lIfT 
~~~~~~ R~~ 

~ ~t~~~  

~ ~ ~~ it ~ r~~ t f..; 
~ t ~  it ~ ~ fT1CRT qrf 
;;mft ~ rCfl ~ ifil f«tt ~ ~ ~ 
~ I ~t r~~r i 

~~~~ tei ~~ri  

l :-

"A strong feeling is there of the 
Vidarbha people to &ave a 
separate State." 

~~ it If<TOT ~ ~ ¢ m it 
it ~ <:I1t1 .... 1< ~ t Ai ~  0 ~ t 
it ~ If<: ~ i  ~ ~ '" ~ 
it 1J.{<f ~ <tt qR ~ (t ~ 
~ '" qt ~ ~t ~i ~ i 
onr i ~ 0 ~ ne~ t n 11 i t\ 
~ ~ it ~ tifdl41(i*' trrq"1' 
(1lIiiqfd ~ IIi1 mrr t qR ~ ~ ~ 
rn ~ lIi1r ~ t m: ifilT t fori ~ IIil 
iftil11i1 (1(1 it or mr ~ I n ~ it 
~ ~ rqq ~  ~ ~  t 
,,« ~ fl;r" ~ Ifln' ~ " ~ , ? 
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~  ~ '3Rt(.liq ifiT ~ '>m'tT 

t ~~~~~~ 

~ t, '1f\iI' ~ r ifI1 ti~ Of{t ~ 

4ft t t:(m ~ tar t I ~ ~ t 
Ai mff Iil; ~ ifit al "f4JTlfT ~ ~ 
~ ~ f;;ro{f ~ Ai i ~ mif if> T rolt 

cr-mrr 1m {T ~ m if ~~ t!l ~ 
iIi1f ~ ~ ~ I iq'if ~~ ~ f{i:, 
if i ~ ~ ifI1 ~ iF m ~ ~ 
t ~ I!i ~ ~ it; fri lrrqi ~  

\iITli Ai i51l "Iq ~i i  rr ~ tt~ ~i r 

ifI1 t i~ ifI1 ~  ~ !R ~~ 4l'1 
, t ~ ~~ ttl' ~ ifI1 qThW ~  
~ ~ ~ ;;fif.J; ~ ~ m ~  

ifiT ~ al ~~ t Ai '3Rt (.Iiq ~  
;.Ai ~ ~ r t tr ~ ~ ~ i~ 

i~  if ~ ~ I ~ ~ ~ 
~ ~~ t ~i ~~~  

m m ~ if ~ 1I"j1!f1 ~ ~ t  

~ ~ ~ !tiT 41mf t ifliff'li ~ ~ 
i i ~ t ~i  ~~ 

ifI1 illdl14d ~ t m, ~ al ~r 
~ {T 4J1tT Ai i~ ~ ifI1 \ifirTOl 
i~ ~ \iITli I ~ ~ ant if ~ 
fi41CIT ~ ~ ifit ~ a1 tf-ij'lilt 
~ ~ t Ai ~ ~ ~~ ifI1 oit~  

~t~~~~~i r  

'tiT ~  ~ if fri ~ ifit mt:TJ< 
IITifr t al ~ ~ ll' ~ iJ>1 ~  
~~ i~~~ n 

t al ~ ~ iJ>1 ~ it ~ ~ 
~ ~ R  t I ~  ~ ~ ~ 

~ t Ai ~ ~ ~r ~~ ~  

!R ~ fftf;;r;:r fifilfT t al ~ i51l 
~ ~ ~ t ~ iJ>1 ~  ~ 

fltilfT ~ I ~ ~ ~  ~  it ~ 
flti ~ ~ ~ iJ>1 W'lT( ~ ~ 

~i ti ~ !R ~ ~ ~r Ai 1I"RCI'fT 
~ iif if i51l ~ m (I'IIl(fC! ~ 
if ~ ~  ~  4flft vfi ~ ~ ftr"{ 
~ III'T aT ~ If>1 ~ ~ ~~ ~  

m ~ ~ ~~ If>1 ~ 1I"rU ~ ij-
iI"in ~ m ~ oT'li ~  i~ 4J1tT t 
fifi 1:1; fi:c:q ~~ ~  ~ if$' I ~ 

i ~ i ~R if fifi1:fr ~ aT mu 
oiIter ~  ~  ~ I oTcf; ~ iITIf ~ lIT 
~ iTa-r ~ ~ ~~ ~ i~ 

iF ~R  it ~  m 1I"T 41mft m 
;:<m ifiT1:flf -tl ~ ~  ~ it4fT 
~i ~~~~~~~ 

~ r I 4' mm Cfi<dT ~ f!fi ll' ~ ~ i51l 
~t ~ I{Cf f!filf ~ ~ i r~ filfT ~ 
~ ~R 'Ii'< ~  I 

'" ~ : i ~r r ~  4' ~ 
~ !R 'Wf;f ~ ~ ~o  ~~  ~~  

~~ ~ ~  If>1I{Cf rn Wit ~ ~ 
~ fifi ~ ~  -Hrf if ~~rn ~ 
'tiT Rorr ft;rlrr 4J1tT aT ~ Rorr ~ 
~ tm:1 ifiT ~ ij'lfif ~ ~ 4J1tT I 
~ iITIf aT ~ ~ Ai ifii"R ~ ~ trRrf 
~ m ~  ~~ ifiT ~ 

lfRT 'ff m flll,1ft ~ iF ~ 
!R ~ ~ Wit vf ~ ii  yrrcff it; 

i~ ~ ~ 3fanr 1m Ai ~ ifI1 
~ ~ If>1 ~ 1I"m ~ ~ it; 

ii ~ ~~i it~~ 

iF fri ~ i i~  (It><;; mfu '1'11: ~
~ mfu ~ ~r i ~ fifiiff ~ 
~ ifI1 -.j I q -11 'f1 iJ>1 0lfCRl fifi1:fT ~ 
~ iF r~ ~ ~ ~ \I'm 

~ I If' ~ 'tiT fCfTtrO ~ ~ ~ 
~ if Cflf ~i ~ ~ t ~  if; Ai mill' 
ri' ~ ~  ~ ~ ~ t .m: it ljo 
~~~~ ~~~ 
Ai ~ ~ Rorr ~ 4Nf i:{iI" m:lf>T( 

'tiT crnOlf 111'1 fifi ~ ~ tm:l ifiT ~ 
if cR ~ ~i ij'if ~ iJ>1 ~  if ~ ~ 
~ ~ 'Ilqfi14if1 III'r ~ ~ ~ 
~ iJ>1 ~ tti< ~ ,.ffi ~ ~ ~ t 
~i  !fiT ~ ~ ij-~~ for-m W;n 
'UClii14if1 'ff I m ~  if w m it 
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~  

5I1fM f1t;1:rr ~ ~ ~ oqq;f m1f if 

tr 'R ItiTlf ~ 'fT ~ ii  ~ ~  

.. fif'tlI"l'1 ifiT ~ al tii i~ ~ m 
(t ~ 'if I \ififflT ifi) trnf.f it; m 
m or.tli., m1 ~~ ~~ ~ ~ ~

rri~ 'f;r i ~  ~  iflff ~ 

irtt ~ if ~ ~ ~ ~ IrJf I ~~ 

fQRT ~ ~ ~ ~ ~ n  ~ ~  

~ \illT;ii ~ ~  ... 1(1"11< 
~ ~ m if; fct; Cf)\iffct.q ~ 

~i ~i ~i ~~  

1j·qm ~ ffi ~ ~ ~ fifi ~ 
~ ~ <I"I.(jfd ij ~  ~~

~ ~ trf ~ ~ m-~ ifiT amr-
~ ~ ifi'{ it ~ trf t lffl" ~  ~ ~ 
Qlfcfi+6I'1 if; m'f ~  ~ m 

~ mf if; m'f ~ 'l'fiO" ~ m 
~~i ~i ~ R~i i ~ 

~ IIiT 11TtRT ~ tl df'fOfti6 m41;d1 
CR: ~ ~ ifi'{ "if\1OIT ~ ~ ~ 

11ft' ~ m: ~ it ~ till· ~  
~~~~~ t ~ 

~ ~ m410ffi !liT ~ ~ ~ ~
~ti i tri ~~~ 

qf(41"1 ~ m: ~ ~~ it ~ ~ 
IIiT ~ i r if iflit ~ ~ t ? 'f l'1T 
~ it; '1kWriq ~ if; ill d"lmf 
trf;!r m: ~ ~ if; ifif ~ 
~~ ~~ m: ~ t~  

t~~ rti i  

if ~ ffi;r m f.ruP.r ~ fJlIT 'fT fit; ~ 
"(I<Iii} lIiT ~ t m: ~ ~ <1lf 
~ !A'T'iI' it; 1fRff ~ t mr ~ 
~ ~ it; ~ ;fttfi Fiff.1fZ< ,.ft 

'1(1 <'111 mt if 'AR ~ ~ ;tt ~ 
it ~ f.ruP.r mr 'fT f.J; ~ 'tttl <Iii} 
IIiT Wr t ~ ~ ~ ~ ~ 'it ~ 

~ it ~ ~ ffl7fr i fcf; m tprmr 
it ~ \iIN I !IN ~ it; m iRfTlrr 

;rm t filniti1i"r i1Tt t ~ if ~ 

iJfRr fJlIT ffi ri' ,iSI'mf if m w ~ 
~~~t  rtt~i ~

t rr~~t I ~ i  

~ flfi ~ it; ~ ,i11Cf if ~
~ if; q!ft" ifri ~ ~ ~  fCfi"( ~ 
~ ~ ~ it; iff( it 'Pit f.ruP.r 
~ ffl7fr iflff ? in:r ~ ifi(ilr i fit; 
~i i i ~ ~ ~ 

~~i it  ~ i~t it  

~ ltifi f'fTif it; iff( if ~ii  ~ ~ ~ ~ 
ifi'{ if; ~ f.roT1r ft;m ~ ~ I 
1t<r ffi ~ ~ fit; ltilf 'it ltifi ~ 
~ ~ ~ M arri< SlliI\if¥tij IIiT 
fOfilGI'1( ~ I ~i  ~ ~

~ ~ r ~  ~ l{f.fG if; ~ ~ 
~~ rOf ... VF(d ~ ffi ~ ~ if; ~ 
~ iT ~ if; ~ SfTiI"\1lr f.,-.ar"" 
'4H"WHi t ~ iru ~ i: fit; w 
fu7i ltifi ii ~ro ~ ~ fitirn 

" 
"1TIf m: ~ ~ ~ ltifi ~~ ~ 
~~ i  ~ R  !liT 'ITEtR lflir lin: f. 
~ i~~~~~~  

Mr. Chairman: Amendment No! 
20,  21, 22 and 23 are only repetition of 
Amendments Nos. 2, 3, 4 and O. 

Shri P. R. Patel: Mr. Chairman, Sir, 
I oppose the Amendments moved by 
my hon. friends Shri Assar and Shri 
Yadav. I would submit that they are 
"uttine more reliance on Morarji-
Kher understanding. But they must 
note that on 5th November, 1957 it 
was contested between the Samyukta 
Maharashtra Samiti and the Mahe-
gujarat Janata Parishad that what-
ever settlement was arrived at by 
Morarji-Kher talks was not proper 
and that this matter should be re-
opened. 

Shrl Datu: No, no. Not at all. 
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Sui P. B. Patel: I would read the 
words: 

"In respect of Dangs it is con-
tested by Mahagujarat Janata 
Parishad that the Kher-Morarji 
agreement wa$" more or less, 
arbitrary and the Samyulda 
Maharashtra Samiti aereed to 
examine the problem." 

Tlie Samyukta a ~ra tra Samiti 
agreed to examine the problem. That 
means whatever was said at the Kher-
Morarji talks should be examined. 
So, we should not put reliance on 
what was done before 1948. Before 
the starting of the Samyukta Maha-
rashtra movement, there was no ques-
tion of Dangs. There was Gujarati 
language for official purposes and it 
was only in 1950 that the official 
language was changed and that too 
because of the agitation by the 
Samyukta Maharashtra movement. 
So, my submission is that relying on 
something that happened before 1948 
does not hold good. 

Then, Sir, I come to Pataskar for-
mula. The first principle of Pataskar 
formula is the agreement by both the 
States. So, if there be an agreement 
between the two States, then the 
question of Pataskar formula comes 
in. So far as the Pataskar formula 
is concerned, there is also a question 
of dialects other than the two con-
testing regional languages. That 
question also is there. Here, the pro-
blem is quite important. All the 
linguistic experts have held that 
Dangi, WarU, Khandeshi and Bhili are 
Gujarati languages. So, the question 
of Pataskar formula does not arise in 
this case. 

Then, my hon. friend also said that 
Bhamsa and Dharampur are some 
places where Marathi-speaking peo-
ple are staying. There may be 
Marathi-speaking people shying 
there. Even in my place Mehsana 
there are Marathi families and if my 
hon. friend happens to go to Mehsana 
and talk to some Marathi gentlemen 
and come to a conclusion that they 
are Marathi-speaklng people, i think 
that is not a proper way. My hon. 
friend Shri Yadav must have gone to 

Dangs and must talked to some boy 
without enquiring whether the boy 
was' born Marathi or Dangi. After 
all, these thinls do not help in the 
matter. So I oppose these amend-
ments. 

Shri Parulekar: Mr. Chairman, Sir, 
want to say a few words in con-

nection with amendments Nos. 77 and 
78. I would not like to take mu::h 
time of the House and would not like 
to repeat .the argument which I 
advanced on an earlier occasion. I 
would only add something which I 
have not said before and which is re-
levant to the amendments which I 
have moved. It is obvious that there 
are some differences as regards the 
border issues. The differences are 
apparent and have come to the sur-
face. The question is how to solve 
them. 

I shall not read out the whole of 
the amendment, but I shall just give 
the essence of the amendment as it 
has been drafted and moved by me. 
There m list be some basis to solve 
these differences. My amendment 
seeks to give the basis on 
which the problem can be solved, 
;1;)d the maximum satisfaction can be 
achieved. The hon. Home Minister 
thinks that an agreement between the 
two Chief Ministers could give the 
m3ximum satisfaction. If I may 
humbly say so. he is wrong. 

It may be that the two Chief Minis-
ters of the new States represent a 
large bulk of the people, that is, those 
who follow the Congress, both in 
Gujarat and in Maharashtra, but they 
have no monopoly to represent all the 
people. So, let us solve this problem 
on the basis of some principle. That 
is why I have suggested ill my amend-
ment that these differences should be 
solved by appointing a boundary com-
m:ssion, by taking language as the 
basis, village a~ the unit, and taking 
contiguity into consideration. if. that 
basis is accepted, then all the dIffer-
ences which exist and which are on 
the surface today can be o e~  I 
would not say, to the satisfaction of 
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[Shri Parulekar] 
everybody, but I would certainly say, 
to the satisfaction of the maximum 
number of people. 

Secondly, I would urge that the 
solution should be a ~t solution. 
Why do you advance a solution on 
the basis of an opportunist principle? 
Is there any principle behind it? Is 
there any principle behind the solu-
tion, which has been incorporated in 
the Bill? There is none. It is only 
an opportunist solution. 

So, what my amendment seeks to 
suggest is this: Let Us have some 
principle, and let us solve this ques-
tion and let us solve these differences 
on the basis of the principle, so that 
1t would be a just solution, and at the 
same time, a solution which will give 
maximum satisfaction. 

I was amazed to hear that the 
principle underlying the Pataskar 
formula was the agreement between 
the two Ministers. Even granting so, 
it is quibbling and nothing more, on 
what principle did the two Ministf'rs 
agree? Surely, they must have 
thought over certain things, and they 
must have laid down some principle 
on the basis of which the agreement 
was arrived at. So, it is no use saying 
that the Pataskar formula is without 
content, and its only content is the 
agreement between the two Ministers. 

The amendment which I have mov-
ed will help to solve these differences 
which exist on the surface in such a 
manner that there will be maximum 
satisfaction to all. 

Mr. Cball'lllllD: Amendment No. 35 
is out of order. Shri Khadilkar. 

Shrl KhadUkar: That is not mine. 

Shrl Mahaponkar: That is my 
amendment. I just want to withdraw 
it. I moved it just to bring to the 
notice of the Home Minister this pro-
blem. The Home Minister has just 
now assured us that he will be doing 
his best to solve the border dispute 
between Maharashtra and Mysore. 
But one thing which I would like to 
point out on this occasion is that an 

hon. Member of this House, Shri Nath 
Pai, who has been jailed there has 
been placed in the third class . . . 

Mr. Cba1rman: Order, order, 
Amendment No. 35 is 0',1: of order. 
So, there is no point in saying ull that. 

Shri MahapODkar: I just wanted 
to withdraw it. 

Mr. Chairma.D: There is no ques-
tion of withdrawing it. because it is 
out of order. 

Shri Khadilkar: I shall be extreme-
ly brief. All these amendments con-
cern the boundaries between the new 
States that are carved out of the one 
bilingual State. They concern Danes, 
a few villages of Umbcl'gaon, and 
some villages in West Khandesh. 

So far as Dangs is o~ erne  I had 
suggested on the last occasion that it 
should, for the time being, be kept 
under the Centre. After readine the 
reports in the press, '1 find that an 
ex-civil servant in the Bombay State. 
who had served in this area for thirty 
years of his life-he is not a Maha-
rashtrian-has independently address-
ed a communication to the President 
concerning Dangs and such other 
tribal areas. I shaH not take the time 
of the House by reading out the 
whole passage, but I shall just refer 
to an article that he bas contributed, 
from which I have an extract here. 
This article was printed in December, 
1956 issue of the JoumaZ of the Bom-
ball Natural HiltOTJl Societll. His 
suggestions is this that so far as 
Dangs and Dandeli are concerned, 
they must be preserved as a sort of 
national parks or national forests, and 
the tribal people should be looked 
after with a different approach. Today, 
it has been made nothine short of 
bargaining between the two States. 
That is entirely wrong. 

An old civil servant who has serv-
ed the Bombay State for a long time, 
and who is not a Maharashtrian, has 
appealed to the Prelident iD tIUI 
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connection. I shall just give a refer-
ence to that letter, because Ihave no 
time to read it out. 

So far as Umbergaon is concerned, 
I would like to make an appeal to 
the hon. Home Minister. The only 
problems between the two States are 
the border problem and another pro-
blem is financial; otherwise, bhere are 
not many problems on which there is 
a vital di1ference of opinion. So far 
as the border problem is concerned, I 
do agree that when there is an agree-
ment between two Chief Ministers' 
there is give and take and that should 
be adopted. Perhaps the Home Minis-
ter is helpless at this juncture to 
alter the basis of that agreement. But 
so far as the villages in Umbergaon 
are concerned, the hinterland mostly 
belongs to the tribal people. So their 
mterests should be looked into. 

From this point of view, I would 
make an appeal to the Home Minister. 
This Bill will be passed today. Even 
then some loose ends will remain. 
rhis is the last act of the States re-
organisation process that was started 
long ago. But some border pockets 
will remain. The Home Minister 
should give us an assurance that he 
w ill bring the two Chief Ministers 
together to reconsider the question 
regarding the tribal people in the 
villages that are being transferred to 
Gujarat. 

So far as the villages in West 
Khandesh are cQDcerned, I pointed 
out last time, and I repeat now, that 
I'!xpert opinion is divided on the Ukai 
project. Senior l'etired engineers in 
Maharashtra, met together and felt 
that this project should not be rushed 
through. Tlherefore, I would appeal 
to the Home Minister to examine this 
problem from a technical aspect first. 
Then the other question could be 
solved very easily. 

I do recognise that in regard to the 
borders, there are bound to be some 
bilingual areas on either aide. You 

cannot carve out a border exactly on 
a unilingual basi'S so that there will 
never be a village where the people 
speak the language of the negihbour-
ing State. So whatever is said about 
the Pataskar formula, some sort of 
adjustment is always necessary. 
Therefore, I would make an appeal to 
the Home Minister that as a last act 
of statesmanship, he should take into 
consideration all these problems, 
concerning not only Gujarat and 
Maharashtra. but Maharashtra and 
Mysore, Orissa, and Bihar and all 
that, apply his mind and once fOr all 
try to settle them by whatever way 
possible, instead of keeping these 
ulcers and live spots of discontent. 
If the method of bringing the two 
Ministers together is the best method. 
that may be adopted; if some other 
method is suitable, that may be 
followed. 

Mr. Chairman: The following 
amendments to clause 3 are moved: 
namely, Nos. 77, 2, 106, 97, 3, 108, 
34, 98, 55, 99, 4, 41, 78, 56, 36 and 
5. Rest are repetitions. 

Shri Naushir Bharucha: What about 
amendments Nos. 40 and 411 

Shri Goray: I have moved them. 
The Speaker said that they were 
perfectly in order. 

Mr. Chairman: Amendment No. 40 
is a repetition of another amendment. 
Amendment No. 41 is moved. 

Shri B. K. Gaikwad: What about 
my amendments? 'I have already 
moved them? 

Shri Naushir Bharucha: I am re-
ferring to amendments Nos. 40 as 
well as '1. 

Shri Mahagaonkar: What about my 
amendments Nos. 33 and 34. 

Mr. Chairman: Amendment No. 34 
is moved. Amendment 33 is a repe-
tition. 

Shri Parulekar: What about amend-
lDents Nos. 77 and '18? 
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Mr. Cbail'llWl: They are moved:. 

Shri B. K. Galkwad: I have mov-
ed my amendments Nos. 106, 107, 
108 and 109. They were not mention-
ed by you. 

Mr. Cbalrman: They will also be 
taken as moved. I have just to make 
another annoullcement. We have to 
finish this clawe at least by 4' 50 and 
the Bill has to be finished. by 5.30. 
So, there is hardly any time. (lnte,--
ruptiona). 

AD HOD. Member: Time has been 
extended. 

Mr. Chairman: We have to finish at 
least clause 3 by 4. 50. There are 96 
clauses and a number of Schedules 
also. They have to be finished by 
5.30. (lnteTTUption). Let us see 
how it will be done. 

Shri Yadav Narain Jadbav: It was 
ruled by the Speaker tha t if the 
Members are wi ling to sit till e ~n  

he had no objection. 

Mr. Chalnnan: May 1 know whe-
ther any amendment to clause S has 
to be put separately to the vote? 

Sevenl HOD. Members: All toge-
ther. 

Mr. Chairman: The Question is ... 

Shri Kbadllkar: The hon. Minister 
has to reply. 

Mr. Cbairman: I am sorry. Hon. 
Minister. 

Shri G. B. Pant: Some observations 
have been made which have not been 
listened to for the first thne. I have 
all the same given them my un-
divided attention. But this question 
of boundaries-I think all these 
areas are covered there, Umbergaon, 
Ukai project and the Dangs, all of 
them, by these a en en~ an  
these matters have been discussed 
8J.ld .thrashed out fully more than 
once. In fact. most of the de9ate, 

even in the morning today, centred 
round these very points. So, one 
should not expect much aght from 
that side and much less from me. 
But, I would just submit that my 
own feeling throughout has been, and 
still continues to be, that a settle-
ment between the leaders is the best 
method of solution of these border 

. problems, or other problems. 

Some friends have suggested the 
appointment of a Boundary Commis-
sion. And some have, not in a way 
but rather quite outspokenly and 
irankly, said that there are no prin-
ciples behind these clauses or behind 
these arrangements that are embo-
died in these c·auses. Can any 
arrangement st::md; has one section 
or the 0 her not raised objectiOn to 
the principles that have been framed 
from time to time? 

There was lohe Dar Report and 
~er .ain principles were framed by 
Dal'. Then there was the JVP Re-
port and certain principles were 
framed. And, now, here we had the 
S.R.C Report which had framed cer-
tain principles. It also went over t ~ 

entire country; and We based the 
States Reorganis3tion Act, as it exists 
tOd3Y, on the basis mostly of the re-
commendations made by that Com-
mission. That Commission was much 
more than a Boundary Commission. 
But that Commission had luegested 
~ at Vidarbha should be a separate 
State and also that the rest ot what 
constitutes the Bombay State today 
should continue as a bilingual State. 
But this proposal caused such an 
amount ot irritation and resentment 
that, inspite of the fact that it came 
trom an impartial body, we had to 
reviSe them at the very initial stage. 
So, no commission has ever been able 
to sa!isty everybody. If any satis-
taction has to be found, it has to be 
found by goodwill. That is the posi-
tion about these matters and the ex-
perience that 1 have had so far torces 
me to the conc'usion that unless 
there is more ot gooclwm and more 
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of understanding and more of a spi-
rit of accommodation and mutual 
self-help, we cannot get over these 
problems. Let us see whether really 
an outrage has been committed by 
this arrangement being accepted. 
Take the instaRce of Dangs first be-
cause there seems to be more of sen-
timent centred round Dangs than 
over the other parts or areas. ~ t 
Dangs a~e er may have been the 
previous history, it was accepted by 
the Samiti and the Parishad that the 
question would be reopened ....... . 
(Interruptions.) 

Shrl Yadav Narain Jadhav: But 
you have not consulted them. 

Shrl G. B. Pant: I do not know 
how that affects the arorangement be-
tween the Samiti and the Parishad 
whether I did or I did not consult 
them. There was th'at agreement be-
tween the two that the question of 
Dangs should be reviewed which 
means that the previous posi t ion hav-
ing been considered, these two respon-
sible bodies felt that this question 
deserved to be reconsidered. Well, 
after that there were elections in 
Dangs and out of 30 persons returned 
to the 'ocal boards, barring five or 
six, an were, I understand, for thl' 
transfer of Dangs to Gujarat. ..... ,. 
(Interruptions.) I know that some 
of my respected friends have bl'en 
saying that this particula.r issue was 
no~ placed before them very directly. 
Well, it may be so. But the question 
was all the same imperceptibly in 
the air. Even if nothing was placed 
before them, the whole air was per-
meated with this problem as to what 
was going to happen a~er especially 
when it had been agreed to between 
the Parishad and the Samiti that the 
question would be reopened. So, it 
Was bound to have been there. After 
that the District Board or whatever 
name by which it is ca'ied there has 
passed two resolutions, I understand, 
to the effect that Dangs should be 
aUotted to Gujarat and not to Maha-
rashtra. So, there is ample ground 
for saying that the two Chief Minis-

tel's had based theiar own arrangement 
on certain principles and it is not an 
unprincipled sort of an arbitrary 
affair but it is something which is 
based on some principles. 

We are told that we are upsettinl 
what was contained by the SRC and 
we have changed it. The Bill that is 
before the House shows that the de-
cisiom; taken by - the SRC are goinJ 
to be revised, were revised and are 
being revised now. If about Danga 
there had been a view at a certain 
time and now in view of the develop-
ments that have taken place since the 
two Chief Ministers felt that it should 
be allo :ted to Gujarat, I think, bear-
ing in mind the h'story of a!l these 
things, We should not be upset. 

Ther., Shri Khadilkar has been re-
peatedly referring to the question 01 
Mysore and Maha.rashtra border. I 
do not want to say more than what 
I have said about it from time to 
time. But ~ e fact remains that in 
spite of these border having been 
determined by something more tlum 
a boundary commission, namely, the 
States Reorganisation Commission. 
tod'lY those borders are not accepted 
and there is a very sharp dispute 
OVer them. So, when Shri Datal' 
said that the real essense of what is 
called the Pataskar Formula was the 
agreement between the parties he 
was stating only the truth. If this 
arrangement had not been based upon 
agreement between the two parties 
the a r~ie  would not have accepted 
the formula. Shri Pataskar was 
requested by me to take up this 
embarrassing job, and I also persuad-
ed the parties to agree to some princi-
ple on which they could ask Shri 
Pataskar t.o proceed further. 

Then, there is the question of 
Umbergaon Taluka. In Umbergaon, 
it is admitted by all that there are 
a number of vi'lages which must go 
to Gujarat. It is also accepted that 
there are some villages which should 
go to Maharashtra. There is some 
intervening arell' -about which there 
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is some sort of difference of opinIon. 
In these areas which lie in between 
the two linguistic I"egions, in away, 
it is very difficult to say that only 
one possible decision is indicated. It 
is possible that some other men may 
have taken a different view. But, 
here, when it is accepted that some 
of the villages must go to Gujarat 
and it is also accepted that some 
should go to Maharashtra, then about 
the intervening region, I would sub-
mit, the Chief Ministers can be trust-
ed to take a reasonable view and we 
cannot find any better substitute for 
looking into this matt81'. So we have 
to submit to that and I hope the 
arrangement that they have made is 
a fair one. 

The next one was about Ukai Pro-
jecl It is accepted that if this Ukai 
Project necessarily results in some 
of the villages being submerged, then 
so far as those villages are concern-
ed, they have to go to Gujarat so 
that Gujarat may be able to look 
after them. But unless we give them 
some other strip round that the peo-
ple of Gujarat are not going to be 
drowned in the reservoir. They must 
be able to do something. As to the 
Ukai project being a sound one, even 
the foundation has been laid and the 
IrrigatifJD' ..... "8l'ld . Power Ministry as 
well as other experts have given 
their v81'dict in the matter. 

AD BOD. Member: No decision. 

Sbri G. B. Pant: No, no; I may tell 
you the details have to be worked 
out, as to the exact depth etc., but 
there is no doubt about the fact that 
the project is a sound one, this has 
to be done and money has been allot-
ted for it. So there need be no ob-
jection to that. 

It is in the national interest that 
these arrangements should be sup-
parted, and We should even at the 
lacri.1ce of our own interest try to 
promote national welfare to the ex-

tent We can. Shri Gorey has given 
some amendments. Well, he will be 
in terested to know-I believe he 
knows--that I have got a representa-
tion from Shri Suresh Desai, Chair-
man, Shri Jitendra Mehta Tlreasurer . " Shrl Ishwar Bhai Desai, General Sec-
rehry, Shri Banat Mehta, Member 
and Shri Jaswant Mehta, Member. 

17 hn. 

Shri Goray: I know they belong to 
my party. 

Shri G. B. Pant: The Praja-Social-
ist Party. They tell me that not only 
this Ii.tle bit that is to be used for 
the Ukai project but all the six Talu-
kas, Navapura and others should be 
allotted to Gujarat, and n~ne of these 
should be allotted to Maharashtra. So, 
what I am indicating is this: in mat-
ters of this type, people are not even 
guided by principles but more by re-
gional affinities. Otherwise, there 
should have been this same PIl"inciple; 
why should there be a difference be-
tween Shri Goray and the Praja-
Socia'ist Party in Gujarat? It is all 
because each looks at the thing from 
a different angle. Shri Goray is cap-
able of looking at things dispassion-
ately, I concede, but in this matter at 
least there is a di1ference of opinion 
between him and his own party in 
Gujarat. I see that the Mahagujarat 
Parishad today is more violently in 
disagreement with the Samyukta 
Maharashtra Samiti. (Laughter). 
The House knows it. So, these ques-
tions are not easy of solution. I do 
not know what is the attitude of the 
Communist Party. 

Shrl Goray: The same is happening 
so far as the Congress is concerned 
with regard to the Mysare and the 
Maharashtra border. 

Shrl G. B. Pant: I do not deny. I 
do not say that Congressmen belong 
to a different race. We all have our 
fallinp and we all have our 
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approaches. I am not excluding my-
, se'f even, But that is a fact of which 

we have to take note and notice. 

I do not know if there is any other 
thing involved in these amendments. 
So, I a:-espectfully submit and I re-
peat that we have to adhere to the 
decisions taken by the two Chief Mi-
nisters, the legislature of Bombay 
and the Joint Committee. I hope 
this House will endorse those deci-
sions. 

Mr. Chairman: Is it necessary that 
• any particular amendment should be 
. put separately?-No. I shall put all 
Athe amendments to the vote. 

Thp. amendments Nos. 41, 55, 56, 34, 36, 
77, 78, 2 to 5, 97 to 99, 106 and 108 

were put and negatived. 

Mr. Chalrman: The question is: 

"That clause 3 stand part of the 
Bill". 

'l'he motion fDas adopted. 

Clause 3 was added to the Bill. 

New Clause 3A 

Sbri Yadav Narain Jadhav: I beg 
to move: 

Page 2, after line 38, insert·-

"3A. Appointm.ent of boundary 
commission.-As soon as possible 
after the appointed day, a Boun-
dary Commission shall be appoint-
ed for the demarcation of boun-
daries between the States of 
Gujarat and Maharashtra on the 
principle of demarcation of conti-
guous tel'll"itory of a particular 
linguistic group, taking village as 
a unit." (6) 

Mr. Chairman: Amendment Nos. 
6 and 24 are one and the same. 

. Shrt Yadav Narain ladbav: I have 
I1\CMKI amendment No.8. 

Mr. Cbalrman: Is he going to say 
anything about it? 

Shri Yadav Naraln Jadhav: Thi3 
amendment relates to the setting up 
of a boundary commission for settling 
the disputed boundary between Maha-
gujarat and Maharashtra. I have 
sufficiently explained this aspect in 
my speech and the Home Minister 
has rep'ied. I have heard the Home 
Minister. Therefore, I do not want 
to speak on this amendment. 

Shri G. B. Pant: I think Shri Paru-
lekar's amendment was also in the 
same terms. It has already been 
considered. I do not remember the 
numbers. I know the contents. 

Mr. Cbalrman: The question is: 

Page 2, after line 38, insert-

"3A. Appointment of boundary 
commission.-As soon as possible 
after the appointed day. a Boun-
dary Commission shall be ap-
pointed for the demarcation of 
boundaries between the States of 
Gujarat and Maharashtra on the 
principle of demarcation of conti-
guous territory of a pMtiiular 
linguistic group, taking village 
as a unit." (6). 

The motion was ~  

Clause ".- (Amendment of the P'Wst 
Schedule to the Constitution) 

Sbri B. K. Gaikwad: I beg to move: 
Page 3,-

omit lines 13 to 16. (110). 

Page 3,-

omit lines 17 and 18. (111) 

Shri Mabagaonkar: I beg to move: 

Page 3-lines 11 to 16,-
omit "but excluding the terri-

tories refenred to in sub-section 
(1) of section 3 of the Bombay 
ReorsanisatioD Act, I"." (37) 
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Mr. CIlaIrmaD: Does anybody want 
to speak on these amendments: I find 
nobody rlsmg. I shall put these 
amendments Nos. 3'1, 110 and III to 
the vote of the House. 

Nos, 110, 111 and 3'1 

The amendments were put and nega-
tived. 

Mr. ChairmaD: The question is: 

"'That clause .. stand part of the 
Bill". 

Thl! motion was adopted. 

Cl.au.'e .. was added to the Bill. 

New Clause U 

8brl P. R. Patel: I beg to move: 

Pace 1,-

after line 18, 'Men-
"'-A, (1) The State of Mabaora-

satra shall preserve the cosmopo-
litan character of the city of 
&mbay and shall pay special 
attention to ita proper develop-
::nent. 

(2) The State of Maharashtra 
aha'l continue English as the me-
dium of instruction in the Univer-
sity of Bombay till it is replaced 
by ~~  

-,," 

(3) The State of Maharashtra 
shall constitute a Linguistic Mi-
nority Council elected by an ele('-
toral college consisting of elected 
re re enta~i e  of minorities in 
the Legislative Assembly and the 
Bombay Municipal Corporation on 
the basis of proportionRI repre-
sentation to safeguard the inter-
ests of linguistic minorities in 
the State and advise the State in 
the matter." (100) 

I have no doubt about the sincerity 
and honesty of the Chief Minister of 
Bombay, Sh.ri Chavan. I take his 
word and he made the po' icy state-
ment with sincerity. But the policy 
statement is ntYt as' ·goed ~  and 

unh!ss the policy statement ia incor-
porated, it may be changed at any 
time by any subsequent Government. 
In a democracy, we cannot say what 
will happen tomorrow. Shri Dange 
is cool and honest enough to say 
that it may be chan.oo. 

Shri S. A.. an~e (Bombay City-
Central): It will be changed.. 

Shri P. R. Patel: So, the policy 
statement has no senile in that case. 
I would request the hon. Home Mi-
nister to find some way out to put 
this in law. 

An Hon. Member: Law can be 
changed. 

Shri P. K. Patel: Law can be 
changed, but if it is put in this Bill, 
it cannot be changed without the 
cansent of this Par:iament. So, I 
propose that this amendment be ac-
cepted and the new clause '-A incor-
porated in the Bill, so that it may 
not be changed by any Government 
without the consent of the Parlia-
ment. 

1'7.09 hn. 

[MR. DEPUTY-SPEAKER in the Chair] 

Shri G. B. Pant: I discussed this 
matter in the presence of the mover 
in the Joint Committee and tale vari_ 
ous aspects of this pa.rticular propo-
sal ~ at has been pla&ed before the 
Hou:;e were considered. In fact, so 
far as the setting up of a minority 
council was concerned, there was in 
substance no objection. But we felt 
that it is better to leave these thm.s 
to the good sense of that House. Even 
if you frame a law to the effect that 
is ta~e  here, but the legislature 
there does not want to work in ac-
cordance with the principle that we 
lay down, it is not easy to force them. 
Moreover, whatever committee may 
be set up, a committee of minorities 
can at the most be an advisory body. 
It can only give its advice to the 
Government. If such a body does not 
possess or enjoy the .. eonftdenee Gf 
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the people and the Government, then 
its recommendations will hardly re-
ceive much response. Therefore, it 
is better to depend on the goodwill 
of the Government or the party that 
is in power. The Samyukta Maharash-
tra Samiti, the Mahagujarat Parishad 
and, to the extent that Congress is 
"Supposed to be a live body, the Con-
gress too, all of us agreed. There-
fore, let us accept the statement of 
policy as being an authoritative one. 

Shrl P. R. Patel: I do not press 
my amendment. 

The am"nnme"'lt No. 100 was, btl leave, 
withdrawn. 

Mr. Deputy-Speaker: The question 

''That clause 5 stand part of the 
Bill". 

The motion was adopteci. 

Clause 5 was added to the Bill. 

Clause 6 to 11 were added to the Bill. 

Clause 12.- (Provision as to sitting 
members) 

Shri P. R. Patel: I beg to move: 

Page 5, line 13,-

after "elected" insert "till interim 
elections day" (101) 

Page 5,-
after line 14, add-

.. (2l After the appointed day, 
as soln as possible the Election 
Commission shall fix a day for 
interim elections of members to 
the House of the People to repl'e-
sent the State of Maharashtra and 
the State of Gujarat." (102) 

:My submission is that in a democracy 
if the political party in power is de-
feated in anything, thim the proper 
course for that party is to resign. The 
250 (Ai) L.S.D.-7. 

Congress party, at the time of the 
elections, ~tate  that they are gom, 
to work out the bilingual State of 
Bombay and, at the end of Ulree 
years, they have failed in it. So, also 
the Samyukta Maharashtra Samiti. 
They fought the elections on one 
point, that they are going to fight 
the caSe for Samyukta MaharashtrL 

Shri S. A. Dange: We have not fail-
ed. 

Shri P. R. Patel: So also, the Maha-
gujarat Parishad did the same thing. 
They fought the elections on more 
or less one point, breaking the 
bilingual State. No party was work-
ing for the unilingual State, either 
the Maharashtra or Gqiarat parties. 
So, naturally, under democratic IJI'in-
ciples and with respect to demoaratic 
honesty, I think the fair course is 
for those members to resign. So, we 
should put some clause in the law 
80 that there may be interim elec-
tions after some time. I do not want 
to create trouble on the 1st of May. 
gut, after the 1st of May. the Elec-
tion Commission may fix a date on 
which all the sitting Members may 
10 home and there will be re-elec-
tions. 

Shri C. D. Pande: They will never 
cpme back. 

Shri P. R. Patel: I have not ~ 
more to say. 

nr e t ~ o~  101 and 102 were 
'Put and negatived. 

is: 
Mr. Deputy-Speaker: The question 

''That clause 12 stand part of 
the Bill." 

The motion was adopted. 

Clau,e 12 was added to the Bill. 

Clausl? ~ and 14 tlJere added to the 
Bm. 
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CIaaM 15.- (Allocation of Kember.). 
8bri P. B. Patel: Sir, I bee to 

move: 

Page 5, line 3'1.-
after "elected" insert-

"till the interim elections" (103) 

Page 6, line 40-
after "elected" insert-

"till the interim election". (104) 

Pace 6,-

after line 10, add-

"(4) After the appointed day. 
as soon as possible, the Election 
Commissjon shall fix a day fOll" 
interim elections of members of 
the Legislative Assembly of 
Maharashtra and Legislative As-
sembly of Gujarat. 

(5) Legislative Assemblies of 
the States of Maharashtra and 
Gujarat, shan stand dissolved on 
the day fixed for interim elec-
tions." (lOS) 

Mr. Deputy-Speaker: I shall put 
all the amendments together to the 
vote of the House. 

The amendment. Nos. 103 to 105 '.oere 
put and nepatived. 

Mr. Deputy-Speaker: The question 
is: 

"That Clause 15 stand pad of 
the Bill." 

The motion was adonted. 

Clawe 15 was added to the Bill. 

Clauses 16 to 22 were added to the Bill. 

Cia ... 11_ (Chainnan and Deputll 
Chainnan) 

Shri P. B. Patel: Sir, I beg to move: 
move: 

Pace 8.-

for lines 21 to 30, substitute-

''23.(1) Notwithstandin, any-thin, contained in section 16 of 
the Representation of the People 
Act, 1951, after the appointed 
day. biennial elections to fill the 
seats of members of the Legisla-
tive Council of Maharuhtra, re-
tiring on the expiration of their 
term of office on the 24th April, 
1960 may be held to flll seats 
fallin, short of the total number 
78." (88) 

Shri Assar: Sir, I beg to move: 
Page 8,-

after line 32 add-

"(3) The legislative council of 
Maharashtra shall be abolished 
from the date on which the pre-
sent Legislative Assembly of 
Maharashtra as constituted under 
section 13, is dissolved." (25) 

Sui Yadav Naraln Jadbav: I wish 
to move my amendment No.7. 

Mr. Deputy-Speaker: Amendmenta 
No. 25 and No.7 are same. As amend-
ment No. 25 has been moved, amend-
ment No.7 cannot be moved. Amend-
ments No. 88 and No. 25 are now 
before the House . 

Shri Yadav Naraln Jadhav: I have 
to say only one thing. I want to sub-
mit before the House that after the 
formation of these two States ot 
Maharashtra and Gujarat, Maharash-
tra will be a very poor State though 
figures are there to show that it would 
be a surplus State. But it Mlharash-
tra has to come forward in .1 sphe-
res of life it will have to spend a 
much larger amount. The Rama-
murti Commission had a tour of the 
various districts of the Bombay State 
in 1952-53 and it has noted that-

''The Gujarat dittricts a.re liable 
to scarcity and famine conditions 
in two yean out of five while the 
Maharashtra districts are liable 
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to scarcity and famine conditions 
in five years out of seven years." 

If this is the state of thinss we can-
.ot have the lUXury of running these 
two Houses, that is, the Legislative 
Assembly as well as the LegislatIve 
Council. Gujarat has taken a proper 
step and they have done away wIth 
the Legislative Council. I appeal to 
the House that after the period of 
this Legislative Assembly is over, the 
Legislative Council of Maharashtra 
should also be abolished. This I! 
only what I have to say. 

'"" ~ : ~ ~ ~  
~ ~ ~e ~ t ~ oi" 

o ~~~~ rr~~ f ~ 
~ i r~i  ifi"ffir.;r .; m 'fiT f.;vilf 

Oif11TCf ~ ~ .m: ~ ~  ~ r i  ~ 
fit; ~~~ ~ ~t  IT 17f R r~ ~i  IfiT-

fm;r m ~ i ~  ;;tf t ~ ~ 
'fiT r~ ~ ~ ~ \fllf"ftr ;.;tf ~ 

~  I ~ iti1t o~ ~ ~ f!)CTT w. 
~ ~ ~ r~ ~ ~ ffi';r ;rt1: ~ 

'fiT ~~ ~ ~  I ~ ~~ ~ rr 

W. fit; ~t~t~ ~ lfr ~ i  ~ 
i!iT ~ ii ~ I 

Mr. Deputy-Speaker: I shall put 
both the amendmPTlts to the vote of 
the House together. 

The amendments Nos. 88 and 25 were 
put and negativp.ct 

Mr. Deputy-Speaker: The question 
is: 

"That clause 23 stand 
the Bill." 

The motion was adopted. 

part of 
.' 

Clawe 23 was added to the Bill. 
/ 

Clawes 24 to 44 were added to the Bill. 

Clause f5.-( Treasury and bwnJc 
balances) 

Shri P. R. Patel: Sir, I beg to 
nlove: 

Page 13, line 39,-

fOT "602 lakhs of rupees and 614 
laths of rupees" 

substitute-

"935 lakhs of rupees and In4 
lakhs of rupees" (89) 

Shri A_r:Sir, I beg to move: , 

Page 13, line 39,-

faT "602 lakhs of rupees and 610\1 
lakhs of rupees". 

substitute-

"407· 92 lakhs of r"upees and 43Z 
lakhs of rupees". (26) 

Mr. Deputy-Speaker: Both these 
amendments are before the House. 

Sltri AlISIlr: My amendments 45, 
51 and 52 all belon, to financial 
adjustments. Therefore, I will speak 
on all the amendments. 

~ ~ it; ~ it 
~~ ~ iffif· ~ tpfi ~ I Wf'1fiOf 
~~ ~~R~~~ i 

.. ({I (f SC; 'til ~ i  'til ~ 0 ~ !(X 

~~~~ ~~t 

i i~~~~~~

uU ~ ~ t: I W it ~t  ~ 

~ ~ ~ ~ rn otl" CUCh41f1dt 
t ~~ i~~~ 

~ lfir ~ ~t  ~ ~ 

~t ~ r ~~~~~ 
~ ~ ti ~~~ 

~~~ iri~~~ 

i t~~t I ~~t  ~~ 

{t ~  I wfitiif ~ ~ ~ 
~ rr { ~ it; ft;t7i IfiTf ~ ~ 
~ t ~ .-mflfi ll". it ~~ ~ ~ 
'11', ~ ~ ~ if ~ ifi 
~~~~~t ~~ 

it ~ i~ it ~ ~~ If '" 
~ IftT tf' it ~ t m i:W it; m'f 
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[l!.Tr ~  

~ rr ~a  t fir; ~~~ ~ ~ qT 
~ ~ ~~  ~ ~ t ir ~ ~ 

~~t~~ ~t t ~ 

~ m: ~ <t>i' t ~ ~ 

t ~ ~~ t ~ it ~ 

ti ~~t~~~~  

~ ~~~R ~~~~ 

~ ~ ~  7ft ~ ~~~ it~ t I 

~ ~ <r.T -q" ~  ~ 

I I ~ if ~ Xo <FU!' XX rr~ ~ 

~ <tiT ~ t rr~  ~ it om ~~ 
t I ~~ it ~ ~ ~ ~ ~r it. 
~tn ~~~ r ~ 

1Ii1i ~ ~ I ~ ~ J;fP; ~  :.r 
1ft' wr.ft fufti it w ~ ~ if ~ 
~ ~ t ~  (I3IEtI-n it. om-it ;itt 
~~ ~t n~ ~it~ 

tf1n ~ fit; ~ ~ ~ if ~~ - ~ 

~ ~  ~ ~ ~ 0 i~ ~ rn 
~~ ~~ ir ~ it 

~o i  it..,-~ I 

~ ~ ~ iRt <tiT ~  ~ -q' 
~ ~ fit; ~ it {13IEtlon ~ 

~ " ~r t, ~ ~tr ~ ~  
iff iff 1AiA ~ ~ I ~ ~ ~
1{1';:ft -orr{ ar11f m ~ ~ 0 ~ ~ 
~~ -ir ~it~  

f.t; ~ it Wtl ...r <131t:tlrTl ~ ~ 
m  ( mT 'fT, ififi'if ~~ ~~ 
t ~ ~ it. m Wtl 'lIT ~ "<nr-
tn;ft' ~ ..-.of ~ m ~ t i t~ ~ ~ 

-ml'1fi7'IT ~ ~ tnIT 1 m itU m-.....r 
t Ai ~ ct'« ~ m lfir ~ IIi7: 
~ ~ tR r t n r~rr~ (j"''IIltft 

~ ~ ff ifi1': ~ ~ fct; q tti{1 ~ 

~ Ptir -qJ t I ~  tt ...r ~ iii)' 
6'·tft t, ~ ~ 11ft <1"'ill.,') ...,. 
~ ~~ r ~ ~ I 

Shri P. R. Patel rose-

Mr. Deputy-Speaker: Shri Patel 
has already replied to these areu-
ments. 

Shri P. R. Patel: No, Sir, I am not 
going to rep!y, but I will only read 
what was said by Dr. H. N. Kunzru 
in the other House. He has said on 
7th April, 1960: 

"As I'egards amortisation of the 
public debt of Bombay. Shri 
Rangachari took into account the 
open market loans and not the 
loans taken by the Bombay State 
from the Government of India. 
Sinking funds for some loans were 
also not taken into account. When 
a State is going to be divided we 
can fairly ask that the liability of 
the State Government to the Cen-
tral Government should also be 
taken into consideration." 

Thl' Gujarat Government will be 
asked to pay the loans taken from 
the Centre and other loans also, and 
I do not understand why this was not 
taken into account by Shri Ranga-
chari. 

Tht' other question is regarding the 
road fund, which is nothing else than 
the revenue rece:ved from the Motor 
Vehicles Tax Act and Sales Tax Act. 
If we do not take this as revenue, then 
naturally there would be more deficit 
to Gujarat. These taxes are specially 
meant for road, and SO it must be 
transferred to the road fund. 

Under the circumstances, I think 
there is some mistake, and I would 
request the hon. Home Minister that 
if he cannot amend the clause now. 
the Central Government may consider 
the matter and help Gujarat State.' 

Mr. Deputy-Speaker: The hon. 
Member just now made a reference to 
the speech made by Shri Kunzru in 
the Rajya Sabha. Does it relate to 
the speech made in the recent ses-
sion or some previous one? 
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Shrl P. R. Patel: It relates to the 
recent session. 

Mr. Deputy-Speaker: Are the 
records printed? 

Shri P. R. Patel: Not printed. 

Mr. Deputy-Speaker: That should 
not be referred to. I am sorry I did 
not take note of that earlier. 

Sbrl p. R. Patel: May I submit. 
Sir, it was circulated to all the Mem-
bers? 

Mr. Deputy-Speaker: That is for 
their benefit. But not to be quoted 
here. 

Amendments Nos. 26 and 89 were put 
and negatived. 

Shri Ram Sevak Yadav (Bara-
banki) : Sir, I want to move my 
amendment No.9. 

Mr. Deputy-Speaker: It is the 
repetition of amendment No. 26. 

The question is: 

"Clause 45 stands part of the Bill". 

The motion was adopted. 

Clause 45 was added to the Bill. 

Cl.ause 46 was added to the Bm. 
Clause 47.- (Land and goods) 

Shri P. R. Patel: I beg to move: 

Page 14, line 6,-

After "Part" insert-

"and subject to their assess-
ment of present value on the 
appointed day and their division 
on population ratio by a com-
mission to be appointed by the 
Central Government." (90) 

~  Deputy-Speaker: 
put the amendment to 
question is: 

Page 14, line 8,-

after "Part" insert--

I shall now 
vote. The 

"BAd ~ to their .-eslJ-
ment of preeent value on the 

appointed day and their division 
on ~ ation ratio by a corn-
m;ssion to be appointed by the 
Central Government." (90) 

The motion was negatived. 

Mr. Deputy-Speaker: The question 
is: 

"Clause 47 stands part of the Bill." 
The motion was adopted. 

Clause 47 was added to the BiU. 
Clauses 48 to 50 were added to the 

Bitt. 
Clause 51.-( Credits in certain funda) 

Sbri S. A. Dange: Sir, I beg to 
move: 

Page 15,-
for lines 24 to 31, substitute-

"51(1) Th .. e Central Govern_ 
meLt shall pay to the Government 
of Gujarat rupees 10 crores for the 
construction of a capital for 
that State." (58) 

Page 16, line 2,-

omit "the 
serve Fund". 

Dangs 
(59) 

District 

Sbri Goray: I beg to move: 

Page 16,-

after line 13, add--

Re-

"Explanation.-The principal 
seat of business of the under-
taking shall be deemed to be at 
the place where the administra-
tive head-office of the under-
taking was located on the 
appointed day." (45) 

Shri Yadav Narain ladbav: I beg 
to move: 

Page 15, line 26,-

for "ten" substitute "five". (10) 

"Sir, while moving my amendment 
No. to, I want that instead of Rs. 10 
~ore  Rs. 5 crores should be given for 
the purpose of the construction of 
capitaJ in the new State of Gujarat. 
Sir, I. read a r~ in the newspapers 
that the U.S.S.R. oil eXperts bave 
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[Shri Yadav Narain Jadhav] 
given an opin;on that it is Ukely that 
oil will be found out there and it 
will not be good to have a capital 
there. I, therefore, suggest that 
instead of having a capital there, it 
will be better if they have a capital 
at the birth place of Mahatma Gandhi 
or at Baroda. For this purpose, Ri. 5 
crores will be sufticient. Therefore, I 
request the House to take this amend-
ment into consideration. 

Mr. Deputy-Speaker: I have agreed 
to the objection taken that amend 
ments Nos. 91 and 92 are out of order. 

I shall now put the other amend-
ments, namely amendments Nos. 58, 
10, 59 and 45 to vote. 

The amendments Nos. 58, 10, 59 and 
45 were PUt and negatived. 

Mr. Deputy-Speaker: The question 
15: 

"That clause 51 stand part of the 
Bill." 

The motion 1048 adopted. 

Clause 51 was added to the Bill. 

Clause 5Z.--{Spedal Revenue Rese-rve 
Fund in Gujarat) 

Sbri B. K. Galkwad: I beg to move: 

Page 17, omit lines 5 to 9. (112) 

Sbri Paralekar: I beg to move: 

Page 18, lines 37 and 38,-
tor 'and in the flnancial ,.ear 

1969-70, the balance, if any, re-
maining in that fund' substi-
tute 

'towards /Qle payment at. the 
deficit of that State for the next 
two years'. (79). 
Pages 16 and 17,-

tOf' lines 39 to 44, and 1 to 9 ,rub-
Btitute: 

(4) The whole flnancial question 
including the question of deftcit 
of the State of Gujarat after 
1981-82 shall be examined by a 
Fmance COI1UD1asion which IIball 
determine the extent of deftcit 
and the measures for meeting it." 
(SO) 
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Mr. Depaty-Speaker: These amend-
ments are now before the House. 
Does Shri Parulekar want to Bav uv-
thing? 

Sbri Parulekar: I shall say just. 
few words. 

Mr. Deputy-Speaker: He has said 
enough, I think. 

Shrl Parulekar: I shall not take 
or~ than two minutes. 

It hlb been suggested that the 
Samiti had agreed to make good to 
some extent the deficit of the Gujarat 
State. No doubt, the Samiti had 
taken up the position that it was pre-
.")ared to meet some portion of the 
deficit of the Gujarat State, but it had 
never agreed to pay a sum of Ri. !IO 
crores. The Home Minister will point 
out that there was a dispute between 
the two would-be Chief Ministers at 
the two States, Shri Chavan on the one 
side and Dr. Jivraj Mehta on the other, 
and the dispute was referred. to an 
arbitrator, namely Shri Rangachari. I 
want to point out that a third party 
was missing when this dispute was 
referred to Shri Rangachari. The 
third party which was concerned wu 
the Central Government. What part 
of the deficit should be borne by the 
Central Government was not referTed 
to the arbitrator. Therefore, this 
question was never considered from 
all points of view. That is why the 
amendment which I have moved lays 
down that Maharashtra should ~ 
the deftcit for two years, and after-
wards, the Finance Commission should 
consider the whole Issue and decide 
the matter. 

Mr. Depaty-Speaker: Does Shri B. 
K. Gaikwad want to say anythin" 

Sbrl B. K. GaUnvad: I do not WaDt 
to say anything at tru. stage. I have 
had my say already. 

Mr. DepatJ-8peaker: I shall now 
put amendmentsN08. 'I, 80 and 112 
to the vote of the HoUle. 
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The amendments NOB. 79, 80 and 112, 
We1"I! put and ftegatived. 

Mr. Deputy-Speaker: The question 
is: 

"That clause 52 stand part of 
the Bill". 

The motion was adopted. 

Clausf! 52 was added to the Bill. 

Clause 53 was added to the Bill. 

Claase M- (Public Debt) 

Shri Yada ... NaraiD ladh .... : I be, 
to move: 

Pages 17 and 18,-
omit lines 29 to 41 and 1 to 3 

respectively. ( 11) . 

Page 18,-
omit lines 30 to 33. (12). 

Mr. Deputy-Speaker: These am-
endments are now before the HoUR. 

Shrl Assar: I want to move my am-
endments Nos. 28 and 29. 

Mr. Deputy-Speaker: Amendment 
No. 29 is the same as amendment No. 
12, and amendment No. 28 is the 
same as amendment No. 11. There-
fore, both have been moved already. 

Shri Yadav iNarain ladhav: In the 
committee that was appointed for this 
purpose, two members have diftered. 
in this respect, namely Mr. Barve and 
Mr. Yardi. Whenever there is a case 
in the court, and there is some doubt 
created, the benefit of doubt always 
goes to the accused. Here, we are 
the sufferers, and when two memben 
have given a di1ferent version as to 
the amount to be given, I think the 
benefit should go to us. 

Mr. Deputy-Speaker: He should 
"refer being a complainant rather than 
an accused. 

I shall now put amendments Nos. 
nand 12 to the vote of the House. 

The amendments NUB. 11 and 12 Wf!re 
put and t'legatived. 

Mr. e t ~r  The question 
is: 

"That clause &4 stand part of 
the Bill" 

The motion was adopted. 

ClaUSe 54 was added to the Bill 
Clauses 55 to 59 were added to the BilL 

Clause 60 was added to the Bill. 
Clauses 61 to 68 were added to the 

BilL 

Clauses 69 to 84 were added to the 
Bm. 

New Clauses UA and MIS 

Shri Yaelav Narain Jadhav: I be, 
to move: 

Page 32,-
after line 5, insert-

'PART VIIIA 

SPECIAL PROVISIONS FOR NEO-
BUDDHISTS 

"84A. After the appointed (lay, 
the State of Maharashtra and the 
State ot Gujarat shall by suitable 
legislation promote with special 
care the educational and economic 
interests of the neo-buddhist. 
treating them as economicallJ 
weaker section of the people for 
the purposes of article 46 ot the 
Constitution. 

"B4B. After the appointed day, 
the State of Maharashtra and the 
State of Gujarat shall pass suit-
able legislation making provisioa 
for equitable allowent of appoint-
ments or posts under the States 
to the nec-buddhists treating them 
as backward class citizens for the 
purposes of article 16(4) of the 
Constitution.'" (13) 

My hon. friend, Shri B. K. Gaikw'ad. 
has ~ aine  his point very well It 
was admitted by the Chief Minister 
of the Bombay State also that their 
case should be taken into considera-
tion. A change of religion is not 
going to give them uplift at once. 
Economically, educationally and in 
every other respect, they are, very 
backward.. It will be better it the 
Government gives them protection :in 
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[Shri Yadav Narain Jadhav] 
this respect. So these provlSlons 
should be included in the Bill. 

SIlri D. A. Katti (Chikodi): I beg 
to move: 

Page 32, after line 5, insert-

'PART VIIIA 

SPECIAL PROVISIONS FOR THE 
NEO-BUDDHISTS 

"84A. After the appointed day, 
the States of Maharashtra and 
Gujarat shall by suitable legisla-
tion extend to the Neo-Buddhists 
all the economic and educational 
facilities which they, as the mem-
bers e ongin~ to the Scheduled 
Castes, enjoyed before their con-
version to Buddhism with a view 
to promote the economic and edu-
cational interests of this weaker 
section. 

"84B. After the appointed day, 
the States of Maharashtra and 
Gujarat shall by suitable legisla-
tion give due representation to 
the Neo-Buddhists in the services 
of the States by reserving ade-
quate number of posts for them." , 
eg3) 

In support of this amendment, I 
would like to quote the relevant por-
tion of the speech made by the Chief 
Kinister of Bombay in reply to the 
debate in the Bombay Legislative 
Assembly when this subject was dis-
cussed by many Members. This is 
what he said: 

''In that respect, I wish to tell 
publicly to this hon. House that 
the problem of Neo-Buddhists is 
a delicate social problem in the 
proposed Maharashtra, and we 
have adopted a policy that this 
problem should be solved amica-
bly, with compromise and with a 
view to bringing homogeneity in 
the social life. I am confident 
that this problem will be solved 
in that manner. With that in view, 
.-e have decided to cOnSider the 
demands of the Neo-BUddhIsts and 

facilities to be given to them im-
mediately after the reorganisa-
tion and we have decided to solve 
that problem in a just manner. I 
had expressed to the members of 
the Samiti and the Republican 
Party that the feelings that were 
expressed in paragraph 14 of the 
letter sent by the Samyukta 
Maharashtra Samiti in this res-
pect particularly represented my 
views. I wish to tell earnestly 
that that feeling is true. I ex-
press my views only because if 
there is even slight doubt in the 
minds of the leaders of the Neo-
Buddhists and the Republican 
Party, they should remove it". 

This is the view that has been express-
ed by the Chief Minister of Bombay. 
At the same time, the Samiti leaders 
also have expressed similar views. 
Comrade Dange is also willing to ex-
tend the same facilities to Buddhists. 
Shri Goray is also willing to extend 
these facilities to the Buddhists. Shri 
Naushir Bharucha is also wiling to 
do the same. So is Shri Yaj-
nik. Here the Home Minister also 
expressed his views when this Bill 
was discussed by the Joint Commit-
tee. I learn from Shri B. K. Gaikwad 
that the Home Minister has Issued 
instructions to all the States to ex-
tend these facilities to Buddhists. The 
Home Minister is also willing. I tb1nk 
the Home Minister has got a soft cor-
ner for these people. He knows that 
these people are down-trodden and 
have been exploited for centuries 
together and they should be brought 
to a certain level. All these people 
are willing to give these facilities to 
these Buddhists. Then, why not make 
a specific provision in the Bill itself 
to see that these facilities are given 
to them. 

As my hon. friend Shri Jadhav said 
they have changed the religion and 
they cease to be the Scheduled Castes. 
~ t simply by cllange of religion over-
night their economic condition is not 
improved, their educational condition 
is not improved in any way. In no 
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way there is a change in the lot of the 
people except the change in religion. 
Therefore, 1 feel that such a provision 
9hould be made in the Bill itself. 

There is a feeling which 1 want to 
make clear. Some people feel that 
this conversion movement is an 
attempt to disintegrate society. But 
that is a wrong notion. As a matter 
of fact, this conversion movement is 
to integrate the disintegrated 
society. That is why this conversion 
movement should be encouraged by 
Government I believe and hope that 
the Home Minister will be kind 
en'. ugh to accept this amendment and 

, SI!e that specific provision is made in 
the Bill itself. 

Mr. Deputy-Speaker: These amend-
ments are now before the House. 

Shri Achar: Shall I say a word, 
Sir? 

Mr. Deputy-Speaker: I am sorry; 
there b no time. 

Shri G. B. Pant: I regret that I 
find it dJJicult to accept the amend-
ments because provision cannot be 
made to that effect in this Bill. So 
far as the statement of the Chief 
Minister of Bombay goes and what I 
am reported to have said at another 
place, I stand by it and I will be glad 
if it were regarded as part of the 
statement of policy that was made by 
him with regard to other matters. 

Shri D. A. Katti: In view of the 
statement made by the hon. Home 
Minister I am glad to withdraw my 
amendments. 

Mr. Deputy-Speaker: Has the hon. 
Member leave of the House to with-
draw the amendments? 

(The amendments Nos. 13 and 93 
were, btl leave, withdrawn.) 

Mr. Deputy-Speaker: The question 
it: 

That clause 85 stand part of 
the Bill. 

The motion t,DCU adopted. 
Clcl'4B8 85 wcu added to the Bin. 

Clause 86 

Mr. Deputy-Speaker: Clause 86. 

Shri Balasaheb Paul: Sir, I beg to-
move: 

Page 32, line 17-

for "and Maharashtra" 

substitute "Maharashtra and 
Mysore". (85) . 

Page 32,-

omit lines 18 and 19. (86) 

Mr. Deputy-Speaker: I will put 
these amendments to vote. 

The amendments Nos. 85 and 86 were-
put and negatived. 

Mr. Deputy-Speaker: The question. 
is: 

That clause 86 stand part of 
the Bill. 

The motion was adopted. 

Clause 86 was added to the Bill. 

Clauses 87 to 96 were added to the Bill .. 
Mr. Deputy-Speaker: Let us take· 

the Schedules. First Schedule. 

Shri Parulekar: Sir, I have my 
amendment No. 81. 

Shri Yadav Narain .Jadhav: I have 
my amendments 14 and 15. 

Shri Assar: I have my amendments. 
Nos. 31 and 32. 

Shri P. R. Patel: May I submi, 
that all the amendments have been, 
moved or deemed to have been moved. 
and lost under clause 3? 

Shri Goray: The Schedules form 
part of clause 3 and when clause 3 was. 
passed these Schedules also have been 
passed. 

Mr. e t e~ r  They will all 
be barred. I do not ~ the hoD. 
Members could press then- amend-· 
menta. 
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[Mr. Deputy_Speaker] 
The question is: 

"That the First Schedule to the 
Thirteenth Schedule stand part of 
the Bill." 

The motion was adopted. 

1'iTSt Schedule to Thirteenth Schedule 
were added to the Bill. 

Mr. Deputy-Speaker: The question 
is: 

"That clause 1 and the Enacting 
Formula stand part ot the Bill" 

The motion was adopted. 

Clause 1 and the Enacting FOTmula 
were added to the Bill. 

Lonr Title 
Mr. Deputy-Speaker: I shall now 

put the Long Title to the vote of the 
House. 

Shri Yadav Narain Jadhav: I be, 
to move my amendment No. 75: 

Page 1, 

fOT Long Title, substitute-

BILL 

to provide for the reorganisation 
of the State of Bombay into lin-
guistic States of Marathi speak-
ing Maharashtra and ara~ 
speaking !4ahagujarat and for 
adjusting the disputable boundar-
ies by the appointment of a boun-
dary commission, on the basis of 
the Pataskar formula." (75) 

Mr. Deputy-Speaker: I shall put 
this amendment to the vote of the 
House. The question is: 

Page 1,-

fOT Long Title, subBtitute-
"A 

BILL 

to provide for the reorgaru18tion --
01. the State of Bombay into HD-
guistic States of Karathi speak-
InC Maharashtra and GujaraU 

speaking Mahagujarat and for 
adjusting the disputable boundar-
ies by the appointment of a boun-
dary commission, on the basis of 
the Pataskar formula." (75) 

The motion was negatioed. 

Mr. Deputy-Speaker: The question 
is: 

"That the Lone Title stand part 
of the Bill", 

The motion was adopted. 

The Long Title was adcUd to the BilL 

Shri G. B. Pant: Sir, I beg to 
move: 

"That the Bill, as reported bv 
the Joint Committee, be pa.ssed." 

Mr. Deputy-Speaker: Motion moy· 
ed: 

"That the Bill, as reported by 
the Joint Committee, be passed." 

Shri S. A. Dange. Now, the speeches 
would be short and brief, I am sure. 

Shri S. A. Danre: We are now 
coming to the end of a problem which 
haunted us for a very long time and 
in order to solve it a lot of sufferin& 
had to be undergone and a lot of 
thinking also. However, the end of 
the problem, more or less in its major 
aspect, is in sight though unfortunately 
a little lingering remnant of the past 
is continuing in the Bill aa it is now 
going to be adopted. I would· think 
that the Maharashtrian people as well 
as the people of Gujarat on the whole 
would be satisfted by having got thi8 
basic problem resolved-that is, the 
establishment of the State of Maha-
rashtra and the State at Gujarat. The 
reorganisation ot all our States on the 
basis of the linguistic principle UJ 
being flnaliaed. 

Some people may raise a doubt whe-
ther this is the last chapter of the 
problem, not the problem of the 
Bombay State or the State of Maha-
rashtra or the State of Gujarat but 
the whole problem of the carrin, fII. 
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the States on the basis of the linguis-
tic principles. Some might suggest 
that one more problem remains-that 
is the problem of the Punjabi Suba. 
1 do not want to go into that. That 
is certainly a problem for the whole 
country. 1 do not say it is a problem 
only for Punjab and sO let them look 
after it. But I am not going to dis-
cuss that. In any case today the 
Constitution, so to say, is more or 
less complete and the Indian Union 
is now established more or less on the 
basis of linguistic States comprising 
the whole Union. So far as the little 
problems that are left, we have indi-
cated them in the Minute of Dissent. 
The six Members of the Samiti who 
signed that would be not very happy 
that none of these points made there-
in had been accepted by the Govern-
ment. These points are not very un-
important. I do not want to dialate 
·on them. Certainly money which is 
given can be spent and can 
~ forgotten. But the proposed 

!lansfer of areas with human beings 
living in them and having some 
linguistic ideas and ideologies is cer-
tainly going to be a problem for the 
new State of Gujarat as well as for 
the State of Maharashtra. If Gujarat 
is able to persuade them and assimi-
late them under their statehood and 
take away their discontent, I shall be 
happy. But I do not think that the 
problem is so easy because the linguis-
tic feelings and the disadvantages that 
'Would follow from going into a State 
which is not linguistically their own 
might create some bad blood and con-
tinue as lingering remnants of the 
past, as 1 said earlier. I would have 
wished that the principle of ~ e 
Pataskar formula on the borders had 
been followed in finalising the whole 
Bill as it is. However, that is that. 

There W88 also the question of the 
pOlicy statement. While the debate 
Was on, I butted in and said that the 
pOlicy statement would be changed. 
Therein I was referring to the fact 
that now even, 'When the State of 
Maharashtra is being born, there is 
an attempt to put on it certain striDIS 

which it would not willingly accept 
except as a matter of compromise. 
For example, in the policy statement 
there is an' insistence that the Univer-
sity of Bombay shall teach in English. 
There is no reason why it should, and 
this part of the policy statement of 
the Government of Bombay shall be 
blown up, because, after all, we form 
a linguistic State in order to develop 
our own language and an administra-
tion based on that language. 

I congratulate my Gujarati friends 
that they have a leadership which 
from even now on says that the langu-
age of Gujarat will be Gujarati, that 
the State administration will be run 
in Gujarati and that education in 
schools up to university stage shall 
be in Gujarati. They have certainly 
shown a good pride about their 
language, about their literature and 
about their culture when they make 
a statement when the State is bein, 
formed. 

But I am sorry to say that a certain 
imposition has been placed on the 
leaders of Maharashtra. I do not 
know why they should have agreed, 
why the Chief Minister of Bombay 
should have agreed that the Bombay 
University shall teach in English, 
later on to be substituted by Hindi. 
I have no quarrel on the Hindi part, 
but certainly I have quarrel on the 
English part. So with regard to that 
policy statement, the students of 
Bombay coming from various regiona 
will eet their education in their 
language. But, certainly, the Maha-
rashtrian students in the Bombay 
University and Bombay University as 
a whole belonging to the State of 
Maharashtra shall not be domina.ted 
by English, ana in that part, the 
policy statement of the Government 
of Bombay is certainly very bad, that 
part of the policy is bad. That is 
why I had to butt in and say that 
the policy statement shall be chang-
ed. 

With reeard to the other part of 
the policy statement I tiave no 
quarrel, that is with re,ard to the 
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[Shri S. A. Dangel 
guarantees given to Vidarbha, Marath-
wada, Konkan and so on. They will 
be observed and the Samiti, all its 
exponents and supporters will cer-
tainly see that those parts of the 
policy statement are carried out 
though they do not find a provision 
in the body of the Bill, because they 
affect the people. Those guarantees 
are given, though I do not understand 
how they are at all necessary because 
everywhere it is admitted that every 
backward part in any State has got 
to be developed, whether it is Nagpur, 
l4aratbwada. Konkan or anything. 'It 
would look as if Nagpur, Marathwada 
and Konkan are being given guaran-
tees because they are backward and 
Bombay City because it is advanced. 
Then the other cities will come round 
and say that they are the only forlorn 
children of the State and they are not 
being looked after. But in tlhe 
present conditions in which we are, 
where there is uneven development. 
poverty here and riches there, such 
types of guarantees are found neces· 
sary and, therefore, those are being 
given. And, though they are not part 
of the Bill, I am glad that the whole 
House, will endorse them sentimen-
tally, not as part of the Bill, but as 
by acceptance through the Bombay 
Assembly. 

Then, coilfing to the last part, Sir, 
so long it was thought that linguism 
is e ~rati  No, Sir, linguism is 
not separatism. Linguism is an 
attempt of a multi-lingual country to 
gather its own people speaking a 
common language together in state-
hood and then develop a wider unity 
of a federal State. Therefore, the 
idea, the ambition to have a linguistic 
State which was condemned as a 
separatist tilovement is certainly a 
very legitimate desire on the part of 
the people. If it is the basis of a demo-
cracy that a particular State or a 
Government should govern in the 
language of the people and the deve-
lopment should take place on the basis 
of the language, because language is 
Dot merely lanJWlge, it inherits tradi-

tion, culture, history and sO 00. 
Though we all in India are one nation 
in that sense, yet we are a multi-
lingual nation and these other parts--
I do not know what. to call them-
are linguiStic groups or sub-nationals. 
whatever name you might like to give 
it. 

An Hon. Member: Nationality .. 

Shri S. A. Dange: Some people 
may quarrel on that-linguistic 
group or sub-nations within a 
~ e nation. When Bengal, Tamil. 

Nad Uttar Bharaot, Punjab end so 
on wanted a linguistic State, that was· 
not a separatist quarrel. Therefore. 
let us once for all be cleared of the 
hurdle and admit that this is not 
separatism. Let us not abuse the 
Maharashtrians or the Gujaratis for 
having demanded a separate linguistic 
State. Let us forget those remnants 
of ideology, which were not really 
ideologies but were more or less a 
sort of resistance given because some 
vested interests did not like it. The 
S.R.C. itself says that: that there was 
a fear of the Bombay city's commer-
cial interests being lost. However. 
we are glad that the whole of the 
on~re  Party nas been now persuad-

ed to agree to the new set-up, that 
the threat to the commercial interests 
or the vesl.el! interests in Bombay in 
the event of the formation of a 
separate Maharashtra State exists no 
more, and that a sort of goodwill will 
now prevail. 

Therefore, it is a very happy event 
and I am quite sure that when the 
new States are established, all the 
people will first unite in order to see 
that the States develop properly and 
reconstruct their economy. I hope 
that a certain new and healthy spirit 
will come in; for so long, the Marathi 
people had no State of their own and 
a sort of cosmopolitanism of Bombay 
was used in order to inhibit the 
Marathi culture. Now at least that 
cosmopolitanism of Bombay will no 
longer be uSed to inliibit the develop-
ment of the Marathi people and the 
Milrathi people wlll as a whole COD-
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tri.bute to the development of the 
country as a whole. 

Mr. Deputy-Speaker: I think the 
h In. Member is concluding 

Shri S. A. Dange: Yes. Maharashtra 
nas certainly got that capacity as 
every other State has got. But every 
'State has it,;; own peculiarities, and 
each State nas some wonderful thing 
to contribufe to the totality of the 
"Indian nation as a whole. 

You may not remember but you 
, will appreciate the fact that the 

M:aharashtra State has not got any big 
... multi-millionaire. If you ask whether 

there are multi-millionaires in Maha-
ralhtra, well, there may be some in 
other groups, but in Maharashtra, 
there are very few; almost none. A 
multi-millionaire does not exist there. 
A solitary name here or there may 
be there, but even that name is a 
sort of sub-tenant of some other 
multi-millionaire! Thus, the whole 
of the Maharashtra is more or less 
composed of peasantry; the majority 
is peasantry, working class and middle 
'Class. Even in Bombay citY,-now it 
is included in Maharashtra-there 
may be multi-millionaires in other 
groups but not among the Maharasht-
rian'S. That is why perhaps Maha-
rashtrians can make a certain contri-
bution to the development of socialist 
thought, particularly in the context in 
which we are now situated. 

Take the case of the Bombay city. 
Its working class composition is drawn 
from all the States. There is absence 
of big landlordism in Maharashtra. 
Maharashtra never had a permanent 
zamindari as unfortunately Bihar, 
Bengal or Uttar Pradesh had. We 
had a sort of absence of landlordism 
and absence of multi-millionaires. 
Therefore, I think that Maharashtra 
will develop a new thought and make 
a new contribution to the develop-
ment of Indian economy on the road 
to socialism. I think that would not 
be quite a speculation for the simple 
reason that you will find that social-

ist thought of all parties, wherever it 
has come up, has more or less come 
up through . Maharashtra. I am not 
chauvinistic or narrow minded to say 
that others have not contributed to 
this, but because of the big proposi-
tion of the working classes in Maha-
rashtra and Bombay city, they have 
developed a Congress socialism, 
Praja-socialist socialism, neo-social_ 
ism, or Communist Party socialism, 
but all the same some ·socialism. 
Therefore, you will find that trhis new 
State imbides all the enterprising 
spirit of the Gujaratis and other 
virtues of the surrounding States, and 
we hope that we will help the deve-
lopment of our country on the road 
to socialism. 

But, of course, even there, strug-
gles cannot be ruled out altogether. 
We all want to co-operate in develop-
ing the new State in a big way, 
peaceful way, in a good way and in 
a socialistic way. but unfortunately 
elements are there which will object 
to it, and therefore struggles should 
not be ruled out. But I am sure the 
new State, will contribute to a happy 
future for the country. 

18 hrs. 

Dr. M. S. Aney: Mr. Deputy-
Speaker, Sir, '1 consider it my painful 
duty to oppose the motion which has 
been moved by "the hon. Home Minis-
ter just now. It is not very pleasant 
for a man to be singled out· as an 
opponent in the midst of so many 
friends, but nonetheless, duty requires 
sometimes that a man should act up to 
his con3Cience and re!lpect it more 
than even the consolation of friend-
ship. 

Before I give the grounds on which 
I oppose the motion, there are two 
or three small points which I would 
like to dispose of in a few sentences. 
In today's debate, two of my esteemed 
friends took part and I was very glad 
to listen to them. One was my friend 
Shri K. G. Deshmukh and the other 
Dr. Gohokar. There were other 
friends also. They made references 
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[Dr. M. S. Aney] 
to two important points and they 
stated that they were not able to 
understand me. I shall try to make 
them understand as much as 'I can. 

Hon. :Members may remember that 
when I made my last speech, I stated 
that I look upon this Bill as a victory 
of linguistic fanaticism. That was the 
phrase that I than used. My friend 
put me the question that; while I was 
attacking the Bill on the ground that 
it was linguistic fanaticism, nonethe-
less, I was asking for separation of 
Vidarbha,' which he considers is 
majnly based upon linguistic con-
siderations. I want to tell him one 
thing. Formation of States on a 
linguistic basis is one consideration. 
But there is another point in it. To 
say that one language can cater to one 
State is another principle. 

'In this whole controversy between 
Vidarbha and Maharashtra, the point 
was this. Under the existing condi-
tions, there may be linguistic States; 
that principle is conceded. But what 
Maharashtrian friends say is, if there 
is one language, then that must 
become part of Maharashtra and form 
one province. whether they were in 
any way connected with them pre-
Yiously by history, culture, etc. or not; 
these conditions are not to be taken 
into account. That was the position 
taken by my friends in Maharashtra. 
That is wby I say their attitude is 
one of linguistic fanatacism. 

As a matter of fact, they know in 
India today there are certain States 
which speak the same language and 
yet they are separate States. (Inter-
ruptions). All my friends know the 
map and geography of India very well. 
I need not mention the States here. 
"Phe Home Minister, who is sitting by 
my side, was the Chief Minister of a 
big State and by its side there was the 
Bihar State. I can go on. The States 
Reorganisation Commission also had 
seen these thingS and created Rajas-
than. I do not know whether 
they cann it a Hindi State or not. 

My point is this. The constitution of 
a State, th'ough language may be an 
important consideration, is more or 
le3s a matter of administrative con· 
venience. 'It is done for that purpose. 
It is not with a view to create a new 
sense of nationality in them, so that 
they may constitute into some new 
nationality. If there is 'So, care has 
to b:! taken, if some nationality is 
likely to be too strong in some time 
or other, so that it may be a matter 
for serious consideration by the Cen-
tral Government. What I ain making 
is this. My hon. friends< in Maha-
rashtra. who have been opposing the 
formation of Vidarbha, had no other' 
grounds to urge agamst the formation 
of Vidarbha except this one thing, 
"you speak the same language as I 
speak". They persist on that ground. 
Therefore, I have said it was more or 
les5 i:nguistic fanaticism, and I do not 
want to refer to other matters which 
ultimately led me to say that this 
Bill constituted a victory to linguistic-
fanaticism. 

Then I come to the second point 
referred to by Dr. Gohakar. I am 
afraid. he said that Vidarbha means 
only four districts. I do not know 
from where he has learnt his geo-
graphy about it. He confounds 
varhads or Berars with Vidarb. He 
said that Vidarbha meant only four 
districts, Akola, Amraoti, Yeotmal anc[ 
Buldana. He excludes the four Nag-
pur districts out of Vidarbha. I only 
want to say that he is a very learned 
man, he has obtained the doctorate .... 

Shrl It. G. Deshmukh: It is called 
Nagvidarbh. 

Dr. M. S. AIle,.: It is Vidarbha after' 
all. You forget that. You do not 
want that word itself, that is my 
trouble. However, I do not want to· 
quarrel with him. My point is this. 
I only want to say that if he has read 
the historY of Vidarbha, the old his-
tory of Vidarbha, he would have-
found, that the limits of Vidarbha are-
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between Narbada and Godavari. 
P..ikshagiri which is Sathpura is the 
mountain border of Vidarbha. This 
is treated in the old works and all 
Sanskrit works refer to this territory 
by the term Vidarbha. ! do not want 
to 10 further into this matter, ,because 
that will be a lecture by itself and a 
large number of quotations will have 
to be given on it. But I only want to 
suggest my friend, Dr. Gohokar, that 
he may once more revise his history, 
Indian history, particularly that of 
Vidarabha and then he will find that 
his idea (!f Vidarbha as it is at pre-
sent is narrow and it will have to be 
widened in order to understand or 
have a proper comprehension of what 
Vidarbha territory was. 

The third point is that Vidarbha is 
a deficit State. He quoted some 
figures which my friend, Dr. Khedkar 
has published somewhere. I am glad 
to find that my hon. friend, Shri 
Khedkar. has published certain 
extracts from the speeches of Mr. 
Kazi and circulated them for infor-
mation of hon. Members. Here I 
want to say that the matter about 
the subject of deficit was recently 
under serious discussion between the 
Chief Mini'Ster of Bombay and Dr. 
Jivaraj Mehta of Bombay. The result 
of Dr. Jivaraj Mehta's estimates of 
the expected deficit of Gujarat is to 
the tune of Rs. 10 crores. Our friend, 
Shri Chavan, the Chief Minister, did 
not want to go beyond, Rs. " crores. 
So, these Ministers, when they want 
to manipulate figures, can run between 
Rs. 4 crores-to 10 crores. Tha t is the 
difticulty about it. 

After all, with all my admiration 
for my young ri~  Shri Kazi, he 
has come out as a financial expert for 
the first time and some time at least 
EnWlt go for me to accept as reliable 
Or 'authoritative his filures about 
Vidarbha. It is admitted by him and 
on all hands and the memorandum 
which was submitted by me to the 
Commission in 1953 gives the figures. 

I took the figures from the Gov-
ernment records and published them. 

Therein I have shown how Vidarbh& 
was a surplus tract up to that time. 
After 1956 because it has been joined. 
to Bombay and new developmental 
expenditure has begun the surplus. 
Vidarbha tract has become a de8cit 
tract. I want to know if it is a mat-
ter of credit to the Bombay State that 
a surplus tract has been turned into 
a deficit tract. It is really a matter 
to be seriously considered. 

Thirdly. when this objection is put 
forward they forget one thing. At a 
time when you are creating a deficit 
State for which you have to pay 
crores and crores of rupees, when. 
that can be created they say that 
creation of Vidarbha State, which has-
a deficit of a crore of rupees, assum-
ing those figures as correct, is an im-
possibility. You can see the absurdity 
of the argument that they are adduc-
ing and also the absurdity of the claim 
that the Bombay Administration .... 

Shri 1[. G. Deshmukh: That deficit 
was shown by me during the years 
1953 to 1956 when it was in Madhya, 
Pradesh. 

Dr. M. S. Alley: Madhya Pradesh 
also was governed by you and by 
those persons who are Ministers 
today. You forget that thing. 

Mr. Deputy-Speaker: It would be-
better if no attempts are made to r.:or-
rect the hon. Member. I would re-
quest the hon. Member to be brief 
now. It is the third reading stage. 

Dr. M. S. Alley: r shall a ~ one-
or two points, Now after the Bill is 
passed it will become a law within a 
short time, that is, after it gets the 
assent of the President. Appeals have-
been made by hon. Members since the 
Bill was introduced in this House t() 
the effect that a new era has opened, 
a new epoch is coming and a historie 
event is coming into existence and SC) 

on. What is it that is being done? r 
can understand that Gujarat is creat-
ed out of the existing State. What 
remains, the residuary State is called' 
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[Dr. M. S. Aney] 
Maharashtra. It means the merger of 
Vidarbha altogether with Maharash-
tra. I want all my hon. friends to 
'aay whether at any time the bounda-
ries of Maharashtra had exceeded 
those of the eight or nine districts of 

·the old Bombay Presidency. You are 
'hereby claiming that Maharashtra 
means territories up to Gondia as if 
they had no separate existence, no 
:separate culture, no separate history, 
no separate tf'8dition at all. It was all 
Vidarbha. It was there for so many 
years. It is being obliterated today 
by your putting the name Maharash-
·tra. 

My objection to this is for another 
.reason also. When the agitation was 
started it was in the name of Sam-
yukta Maharashtra. Let me tell my 
hon. friends, Shri .J)ange and Shri 
'Goray that I was lying on my death 
bed in Poona when my ff"iend Datta 
Waman Poddar, one of the most en-
lightened men of Maharashtra can.e 
to me and I asked him, "What js this 
a ~a Maharashtra affair?" He 

said, "Mr. AIley, it is a concession to 
you and to your contention that 
Vidarbha and Marathwada are not 
Maharashtra; they are being joined to 
Maharashtra and in order to indicate 
that and to recognise your special 
existence also we are trying to call 
this territory as Samyukta Maharash-
tra." The agitation was carried in 
the name that we are going to form a 
Samyukta Maharashtra. But as soon 
as it was seen that the hon. Home 
Minister is amenable to anything that 
comes from the Chief Minister of 
Bombay. He said, "How was it done 
in the case of others?" The implica-
tion of the agitatiOn and the name 
that was given to it was forgotten. At 
that time they said "Why have 
'Samyukta Mahaushtra? Call it Maha-
rashtra." I am not quarrelling with 
you for calling it Maharashtra. But 
the change of name to Maharashtra 
and not keeping it Samyu)tta Maha-
I'Ilshtra indicates a kind of mentality 
that is behind this movement. I 
make myself bold to assert and It is 

a matter on which my Maharashtrain 
friends may feel proud also that they 
think that they belong to a raCe which 
has ruled that they had spread aU 
over India, that they had fought for 
the liberty of the motherland and 
they had their martial traditions. It is 
a feeling of "being superior and fight-
ing the rest, and therefore they feel 
th3t anything that can be affiliated 
to them in one form or another should 
be Maharashtra and nothing else. That 
is the position. At least people feel 
these things about their motives,-it 
may be wrong, I hope it will be prov-
ed wrong-that it is this kind of ag-
gressive tendency of certain sections 
of the people in Maharashtra-I do 
not want to name anybody-which is 
making this merger more suspicious 
and more dangerous alsc. 

They have chosen the inauguration 
ceremony to begin with Chhatrapati 
Shivaji Maharaj festival. In those 
days when Shivaji's name was ana-
thema and people were not coming 
together to take part in the celebra-
tions, we were playing OUf" humble 
part to carry the sacred name of 
Shivaji and to inspire the people with 
the high ideals for which Shivaji 
stood. Now, it is well known that 
this 27th April is an exploded date. 
Anybody who has read modern his-
tory knows that is an exploded date. 
They have chosen this exploded date 
and extend·ed the celebrations for 
four days, so that it should become 
a festival for the inauguration of the 
new Maharashtra Sate. Let them do 
it. J do not want to grudge but there 
III something behind that. 

Dr. P. S. Desbmakb t'OIe-

Dr. M. S. Alley: I can understand 
the feelings of my hon. friend Dr. 
P. S. Deshmukh on this poin-t, and I 
am sorry if I am saying something to 
injure his feelings. 

The MlIltster of Arrlcllltare CDr, 
P. S. Detdlmakh): What I say is this 
bas nothing to do with the Bill. 
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Dr. M. S. ABer: I apoloiise to him 
fol' that. The obvious object of this 
is that the reception to the new State 
may be universal in character which 
would not be the case if it is not 
coupled with the name of Chhatrapati 
ShivaJi Maharaj. I have personally 
said that If they hOld the festival, we 
will go and pay our tribute. Nonethe-
le,;s we shall not give up our opposi-
tion to the new Sta.e that is bei.ng 
imposed upon us. 

Whenever the question of the f01"-
mation of a separate Vidarbha State 
was considered in the past by the 
Central Government, by the Congress 
Working Commit.ee or by some com-
missions,-I do not want to 80 into 
the history of it-every such body 
ultimately in its own way gave the 
finding that Vidarbha could be a se-
parate State. This was said by each 
commission including the last, namt'ly 
the States Reorganisation Commission. 
The 'recommendation of the Dhar 
Commission was that Vidarbha could 
be a separate State, but that its for-
mation was being opposed by those 
who s.ood for Samyukta Maharashtra. 
That is what they said. Therefore, 
though they recommended the forma-
tion of the State, there was no such 
State formed. That is the position. 

The V.J.P. Committee consisting of 
Pandit Jawaharlal Nehru, the late 
lamented Sardar Vallabhbhai Patel 
and the late Dr. Pattabhi Sitaramayya 
said that if the, Maharashtrian friends 
wanted a separate S:ate, they could 
have it, but whether the people of 
Vidarbha and Nagpur-they had put 
in these words-should join or not 
would depend upon their will, it could 
not be imposed upon them. This is 
their clear verdict. We thought when 
the time came we could hold up this 
charter and ask the Central Govern-
ment and those who were responsible 
for running it, whethe!' they were 
going to give the benefit of this pro-
,mise to the people of Vidarbha or 
not. What we say is this. If you will 
250 (Ai) LSD-IJ. 

not consider us fit for it, then, hold a 
trial, ~e a referendum, have a ple-
biscite, or fix some date by which you 
intend to do that. We shall be pre-
pared to abide by the decision of that. 
If the electorate of the general popu-
lation of Vidarbha by a majority, 
vote for continuing with the present 
State which you are creating by this 
law, I tell you I shall be the first 
man to go and aproach everybody and 
say, "Do not talk now, it is your 
bounden duty to submit to it; but if 
it goes against you, then I think the 
Home Minister should assure us that 
in that case he would be prepared to 
make adjustments and form a new 
Vidarbha State." 

Mr. Deputy-Speaker: The hon. Mem-
ber should conclude now. 

Dr. M. S. Aney: I shall conclude 
with one request, which I had made 
even in my last speech. My request 
was this. In order to avoid the 
calamity and the troubles into which 
th:.! Vidarbha people will be thrown 
hereafler, after this Bill is passed, a 
promise, or an assurance is necessary 
that now or within a year or two 
years, Government would be prepar-
ed to call upon the pt'ople of Vidarbha 
to come together and express their 
opmlOn as to whether the pi"esent 
state of things should continue or not 
continue. If that assurance would have 
been given, then the thing would have 
been all right. You do not know what 
the position today is. I only want to 
say this. In the last month, in more 
than 25 places, a satyagraha campaign 
has been carried on. 

Dr. P. S. Deshmukh: Of hired 
people. 

Dr. M. S. ABey: My hon. friend is 
entitled to say that, and I can also 
throw back something in return. 

Mr. Deputy-Speaker: The hon. 
Member might be allowed to conclude 
now. 

Dr. M. S. Aney: I shall conclude 
with just one sentence, and no more 
than that. 



Bomball APRIL 18, 1860 Reorganiaatic;n Bm U620 

Shrl Gora),: Now, it is a ft&ht be-
tween one Congressman and another 
Congressman. 

Mr. Deputy-Speaker: ThErefore, the 
hon. Member is very happy? 

Shri Goray: Because they were 
happy when we were quaf"rellini. 

Dr. M. S. ABey: More than one 
thousand people have offered them-
selves as satyagrahis, and about one 
hundred of them are in prison as 
prisoners or under-trial prisoners. The 
thing is that it has begun. Whether 
this is to grow and ,-ather in volume 
and strength will certainly depend 
upon the attitude that the Govern-
ment of India will take. 

Shrl S. A. Danle: For Bombay city 
105 people died. What is the satya-
uaha of one thousand people? 

Dr. M. S. hey: I thought that that 
was the ~or  of the past, and that 
would not be repeated in future. 

On account of these considerations 
for the people of Vidarbha who are 
likely to face a terrible situation 
hereafter, I have to decla·re here in 
their name that I am unable to sup-
port this Bill, and I oppOse it. 

Shrl Yajnik (Ahmedabad): 1 am 
very happy to express my joy and 
uatiftcation at the fact that the cur-
tain is about to be rung down on 
the tragedy of the bilingual State and 
the tragic events that followed in its 
wake. It was more than three years 
aeo that the bilingual State was set-
tled upon by this House, and when 
the decision was received in Ahmeda-
bad and in Gujarat, it created con-
sternation and SOl'TOW and suffering. 
We have passed through three years 
of stress and storm and we are glad 
to see that our efforts ~a e not been 
in vain. 

In the first ff!!W days, when the 
worst of repression was let loose on 
Ahmedabad and Gujarat, we almost 
felt as if we were absolutely alone, 

and we had no friends outside the 
Hml.s of uUJarat. ~ we were very 
glad to fina wll.h.in a mOnLh or 10 that 
.ne events that crowaed in GUJarat, 
tile lirmg and the Janata curfew and 
the paraue! ee~  tna~ we had to 
hOla wnen ~ e Pnme Miruster came 
to Anmedabad to show hun the depts 
of our lee!.ng for Mana GUJarat, were 
all noted wah sympathy in the press 
ot Manarashtra. We were very elad 
to find that the Samyukta Mabarashtra 
Samlti "nd the people, the vast mil-
lions of Maharashtf'a, whom they re-
present, gradually began to eive us a 
helping hand and to sympathise with 
our whole movement for the bifurca-
tion of this big Bombay SLate. It is 
worthy of note that the worst tragedy, 
the worst firing, that took place be-
fore the billingual S.ate was formed, 
was in Bombay. It was more Or less 
a fight for the City of Bombay. The 
worst tragedy that took place after 
the decision on a bilingual State was 
taken, was in Ahmedabad. 

As the elections took place, we dat 
together-men of the Parishad ana of 
the Samiti-and we decided to co-
operate to however limited an extent 
,'1 Opposition in the legislature ot the 
rlombay State. Then more thlngs 
happened. We just felt that we nad 
to get together neare*nd _nearer in 
order to solve the ~ that 
would confront us when ihe :Set as 
divided into two, and we se bout 
it in right earnest. We met 1 Poona 
in 1957. We met in Bombay in Janu-
ary 1958. We came to thf'ee decisions. 
I am happy to state that though we 
could not came to a final decision we 
laid down principles that have more 
or less been adopted in the formula-
uon of the Bill that we are about 
to pass. 

The three principles, as Shri Datar 
very briefly pointed out a tew hours 
ago, were as follows. The first prin-
ciple was that the representatives of 
the two States of Maha Gujarat and 
MahaTashtra would study the pro-
blem of giving aid to the sister State 
of Gujarat from the funds of the 
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Maharashtra State in the intial years. 
The rest was naturally kept pending. 
When we further met in Bombay, 
it was again decided ....... . 

Mr. Deputy-Speaker: Would he 
want to deicribe all those meetings 
and what happened there? This is 
the third-reading stage. 

Shri Sonavane: It is relevant. 

Mr. Deputy-Speaker: It may be 
essential, but we are on the third 
reading stage. 

Shri Yajnlk: The second principle 
was that Dangs was treated as a 
separate question. The third was that 
all the rest of the border problems 
were to be settled according to the 
Pataskar formula. 

It is my complaint also that the Patas-
kar formula has not been applied to 
the six taluks of Nandarbar, Navapur, 
Akkalkuva, Akrani, Shahada and 
Taloda. Gujarat has just been grant-
ed 150 villages on account of the 
Ukai dam which is a fact and a 
reality. We feel, and the people of 
the six taluks have represented to 
the Government of India, that they 
are well prepared for a plebiscite or 
referendum. What we plead for is 
not in vain. History and geography 
stand by us. All the big authorities 
on linguistics hav"! also given their 
v£'['dict that Ahirani, Dangi and Bhili 
are species of the Gujarati language. 

The point is that while we feel that 
some bigger areas might have been 
allotted to Gujarat, in the case of 
Umbergaon and Nandarbar, after all 
the compromise that has been effected 
and the arangements that have been 
made in view of the Pataskar formula 
all that has happened before et ee~ 
the representatives of the two would 
be States should be taken seriously 
into cDnsideration. 

We have, to a certain extent, been 
at a disadvantage. If the Samyukta 
Maharashtra Samiti was not consulted 
by the 9-man Committee, we were also 
not consulted. It is no fault of ours 

that we were not consulted. It i. not 
out of any favour or partiality for 
Gujarat that some areas have been 
allotted to us. I may Say that there 
is an amount of lingering discontent 
n GUllarat today, that larger areas 
.ave not been given, that the financial 

arrangement has been comparatively 
miserly, and that the deficit of Rs. 9 
crores has been reduced to Rs. 4 crores 
and Rs. IS crores. 

All Clat is there in our minds. But, 
we have taken, Sir, a more statesman-
like attitude. We feel that after all 
a State that has been together for the 
last 100 years and more is separated 
into two parts, and when the two 
Chief Ministers or the WOUld-be Chief 
Ministers of the two States have come 
to a certain arrangement in the '\1\"81' 
of partitioning the family assets in a 
friendly accommodating manner, we 
feel that that arrangement should be 
accepted. We know that they worked 
under ,the guidance of our Home Minis-
ter and the Government of India. 
And, it is in the spirit. of statesmanship 
that we have to look at this Bill and 
look at all the arrangements that are 
symbolised in the Bill. It is not 
because we have liked every arrange-
ment that is made there but it is 
because we feel that if this partition 
has to be effected within a limited 
periGd, there is no time now for a 
Boundary Commission to be appoint-
ed. Some arangements must be made 
here and now and the arrangements 
have been made. 

I may state that they have taken 
pretty long Dver it. While the decision 
was made or at least made public in 
the month of August last, we are 
now in April. It has taken a long 
time for the nine-man comitteee and 
also the Working Comrn.ittee of the 
Congress and the Congress leadership 
and the Ministers to come to this 
agreement and work out all the details 
of the partition. They have taken 
great pains. ViLlages and other 
details have been gone into. Though 
we may not like every part of the 
arrangement that has e~n made, I 
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[Shrl Yajnik] 
would appeal to my Maharashtrian 
friends with whom we have been, to 
a certain extent, divided over this 
boundary issue and questions of divi-
sion during the last few months, after 
our long and glorious co-operation for 
years together, I would appeal to 
them at this hour, when within 2 
weeks the two States are to be form-
ed, to bury the hatchet, to adopt the 
Bill as it is and work it out as a 
deed of partition of family property; 
and particularly take care to see that 
the boundaries are respected and no 
unhappy accidents occur on either 
side of the boundary. I will say that 
on our part we will see that all that 
is expected of us will be attempted 
by us. 

So far as the Adivasis and Sche-
duled Castes are concerned, it is 
Thakkar Baba and Mahatma Gandhi 
who have set the tradition for Gujarat. 
It is Thakkar Baba who went to West 
Khandesh and started the Adivasi 
Seva MandaI. The Adivasi Seva 
Mandals and other organisations are 
also working in Dangs and I can 
assure my friends that we of Gujarat, 
the Government and the people alike, 
and all their organisations will do 
their level best to see that the most 
backward of the communities get the 
best treatment and the best deal at 
our hands. 

Therefore, I would request my 
friends of Maharashtra, the Maharash-
tra Samiti and the Republican Party 
and all others now to bury contro-
versies and look to the future and 
divert all their energies and atten-
tion, to concentrate them on making 
their State, as we shall attempt to 
conduct ourselves to make our State 
and our people, more happy and more 
prosperoUs in future. 

Mr. Deputy-Speaker: Shri Goray. 
I will request the hon. Members now 
to confine their remarks to 5 minutes 
only. There are quite a number of 
hon. Members wanting to speak and I 
will have to accommodate a few of 
them at leut. 

Shrl Goray: Today, the long travail 
will be over and the long debate also 
will come to the end. Ever since we 
were returned to this House, it has 
been our constant endeavour to 
persuade this august Assembly to 
appreciate the justice of our demand 
lor a separate State of Maharashtra 
and a separate State of Gujarat. We 

. are naturally happy, therefore, that at 
last what we asked for and what we 
fought for and what we suffered for 
had been appreciated. There is no 
question that henceforward the 
energines of the people in Maharashtra 
will be used for building a prosperous 
and happy Maharashtra. The appeals 
were made here by the Home Minister 

. ae; well as by my friend Shri Yajnik 
: that we should forget all quarrels and 
all the differences should be forgotten 
now and that the hatchet should be 
buried, and henceforward the two 
neighbouring States of Gujarat and 
Maharashtra should work hand in 
hand. I know it is rather late in the 
day to say here that full justice has 
not ben done to us. I would only like 
to point out that a few things have 
been left which we would have likeci 
to get amended or rectified-the 
question of the 16 or 17 villages of 
Umbergaon, the question of the Dangs 
and the question of the transfer of 
the villages which are likely to be 
submerged under the Ukai Dam to the 
State of Gujarat. There are other 
questions and I do not want to enter 
into details of them .... (An Hon. 
Member: What remains?) As I said, 
it is rather late in the day. I do not 
want to mince words and give you 
false hopes. Why I am trying to point 
out these things is that at least so far 
as the villages in West Khandesh are 
concerned, it is not only the transfer 
of villages but it is a new principle 
that you are trying to introduce. 
Last time also, I pointed out but 1 
failed in bringing conviction to you. 
Nowhere in India, wherever darns 
have been built, the areas that are 
submerged or likely to be submerged 
had been transferred to the other 
State. That statement, I suppose, still 
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stands unchallenged and i! you have 
already taken a decision, I have no 

• quarrel with you but I would like to 
point out that so far as Ukai dam is 
concerned, please once again go into 
the report that has been submitted to 
you. It has been pointed out by the 
e er~  committee that the total 
acreage that is likely to be affected is 
157 lakhs of acres. Out Df that, if 
you take into cDnsideration, the cultiv-
able land Dnly 7 per cent of land is 
in Madhya Pradesh, 7 per cent. in 
Gujarat and 85 per cent land in 
Maharashtra. The whole calculation 
is based on the data that the Bombay 

'. Government had supplied. It was said 
J. that nearly 90 million acre feet ot 

water was available. I am no.t quOlt-
ing figures from some source which is 
not available to the Government. If 
you go into the debates ill the Bombay 
Legislature, one of the members has 
pointed out from the Government 
figures this fact. 

Mr. Deputy-Speaker: The hon. 
Member's time is up. 

Shri Goray: Sir, you have given so 
much time to Dr. Aney and o.thh 
people. Why are you so hard on me? 

Mr. Deputy-Speaker: That is exact-
ly the reason why I am saying this 
to the other hon. Members ......... . 
( Interruptions') 

Shri Goray: In short, I would ask 
you to go. into it again and then you 
will find perhaps that very little water 
would be available for the dam. Tapti 
is a very erratic river. The figures 
that you are quoting are true only 
once in five or six years; otherwise, 
Tapti does not give sO much water at 
all. So I leave it 'to YDU. 

I would like only to point DUt this. 
I was really sorry when I heard the 
veteran Congressman, Dr. Aney. I 
had never thDUght that in old age a 
man wanted to forget all that he had 
preached and prDfessed in his young 
days. Even he went to the extent of 
saying that the Shivaji festival 
shDuld not be the starting point of new 

Maharashtra. I would like to tell you 
that this Maharashtra is inconceivable 
without'Shivaji. Whatever good is 
there in Maharashtra is due to Shivaji. 
Therefore, it is but proper that we 
should start with a bow to the great 
hero who created Maharashtra. 

Shri Raghunath Singh (Varanasi): 
Who created India also, not only 
Maharashtra. 

Shrt Goray: Very good. I am very 
glad. If I may quote one sentence, 
Sir, he was the man who typified the 
revolutionary spirit in Maharashtra. 
When the question of his coronatiDn 
came and when at that time the 'priest-
ly class said that he was not a 
kshatriya but a sudra, he was the 
man who said: 

t~  ~~a ~ ~  ~  
whereby he meant: "Though I 

am born a sudra, I will ShDW you that 
even a sudra can administer a king-
dom." That is the spirit that has 
inspired us. As Shri Dange said, 
Maharashtra is a poor province. We 
do not trace our descent from Ram or 
Krishna. We trace our descent from 
Shivaji. We can say even now: 

t~ ~ ~ ~ ~  

Shri Datar said, let us build up 
India, in the name of the good of the 
nation, let us now march forward. 
There again, I would like to. tell him 
what Shivaji had said. He had said: 

~~ t ~t tfm;fi ~  
We have reduced ourselves to poverty 
for the sake of the nation, that was 
what he said. Therefore, I would like 
to. assure the Minister of State in the 
Ministry of Home Affairs, I would 
like to assure the Home Minister-I 
am glad that the Prime Minister is 
also here-that so far as natio.nalism 
is cDncerned, sacrificing for the nation 
is concerned, it is in our blood and we 
shall never beVay our blood. 

Sir, I have nothing more to say. I 
only wish, let Gujarat prosper. Let 
Gujarat teach us the secrets of trade 
and commerce and industry. We want 
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to learn from them. For the last 300 
years, in spite of the a ~ that we 
came into close contact with them, we 
did not learn from them. Now we 
would like to learn from them. We 
would like to send some of our young 
Maharashtrhns to Gujarat, when the 
new capital is formed, to st.udy there 
for some time and like Kacha learn 
the sanjeevani vidya and come badt 
to Maharashtra. And, Sir, if we have 
so ..... ·hing to contribute to the nation 
by which the Gujaratis also will pro-
fit, they are welcoming to Maharashtra 
to learn from us. 

I feel that there is no likelihood of 
any inimical feelings between the 
two States. Whatever our differences 
may be, we will try to argue about 
them. We shall come to the Hom£' 
Minister for a settlement. It is our 
tragedy. in a way, that we have 
lost here what we have gained out-
side. It is quite possible that we 
may yet win the points that we are 
stressing here. We will go on putting 
forward our point of view. One day 
or the other we will succeed. 

So, Sir, I agree with all my friends 
in saying, "Let us begin a new chap-
ter". Every story has its end. And. 
this story also is ending. Let us now· 
start on a new page and wish gOOdl 
luck to Gujarat and good luck to Maha. 
rashtra. 

Shri KhaclUkar: Today I am very 
happy because after a long period ofl 
time, the struggle and a certain 
amount of bitterness that had enter-
ed the life of Maharashtra and 
Gujarat have come to an end. Per-
haps t;oday we are reaching a phasel" 
in the evolution of a federal union 
that we are building up, where every 
unit of the federation more or less 
now is organised on a homogeneous ~ 
base. That will strengthen our coun-I 
try and strengthen the nation. 

On this occasion I would particular-
ly like to t!lank the Maha Gujarat. 
Janata Parishad. One of the argu-I 
menu that was advanced in support 

of the bilingual State from the start 
by the Gujarat leadership with a cer. 
tai:! type of authoritarian tradition 
was that "we want a big State; the 
Maharashtrians are fools; they do not 
understand the advanta,e of a big 
State like bilingual State of Bombay, 
because we can combat and equal the 
balance at the Centre with Uttar Pra-
desh and other big groups". That idea 
never caught hold of us so far as 
Maharashtra is concerned, and though 
we have quarrelled about certain 
matters in the process of formu·ating 
this Bill. the credit goes to my hon. 
friend Shri Yajnik who came forward 
and told the people of Gujarat after 
the Gandhian era, for the first time, 
"You will have to fight against this 
leadership in Gujarat". Therefore, 
ultimately. because of this struggle ... 

8hri P. R. Patel: Are we discussing 
this Bill or any other thing? 

8hri KhadUkar: He is taking away 
my time. Because of a joint struggle 
and our resolve, ultimately the Con-
gress leadership accepted the verdict 
of the people of Maharashtra an.4 this 
House also is ultimately putting its 
seal On that verdict. This is a great 
day for democracy. 

There are certain problems, but 
when we solve problems by democra-
tic methods, 1lbere is no cut-and-dried 
solution. Some leaders were saying 
that the bilingual State had come to 
Stay. But ultimately we have seen 
today that two Sflates are bein, carved out. Therefore, I have every hope 
that. whatever little patches there are 
here 'lnd there on the border and 
though certain problems here and 
there are still there unsolved,-and I 
aM condfident-if we apply our mind 
'lnd if the leadership also takes a broad 
view in order to remove all the spots 
:>f discontent on the broader interests 
of the nation, these problems will be 
!IOlved sooner than later. 

We have created language States. 
We are a multilingual nation. Just 
now hiatory was quoted. One areal, 
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eminent leader of India has said that 
perhaps in the evolution of our coun-
try history is like.y to prove a curse. 
That is a very siiIlificant sentence. 
Therefore, when we are buildini up 
language units, our enthusiasm in the 
sense of any patriotism should not 
assume a certain amount ot exclusive 
nationalism or chauvinistic character 
at the cost ot broader unity. Let us 
all, who are really very happy now, 
bear this tact in mind. 

We welcome this day and will re-
member this day, when we have com-
pleted the process, which we had 
started, of building up a strong Indian 
union of a federal character. We 
had not enough time to organise the 
units on a certain homogeneous and 
socially integrated basis. We have 
done that today. Therefore, this BLl 
will go down in history and this day 
will be remembered as a historic 
event. 

Shri G. B. Pant: We are almost 
at the end of the journey, and the clock 
too is beckoning to us not to prolong 
this discussion very much. 

I have a feeling of relief and 
I should like to express my ap-
preciation of the way in which this 
whole subject has been handled by 
the hon. Members of this House. It 
involved some ticklish issues, as all 
~ e tion  relating to re-organisation of 
States generally do, but in spite of 
occasional lapses, a spirit ot friendli-
ness, understanding and goodwill was 
maintained throughout the discussions 
and the deliberations. 

It is not for me at this stage to 
enter into the merits of this measure. 
I would, however, remind hon. Mem-
bers about the expeditious way in 
which efforts have been made to form 
these two States and to get this legis-
lation through the Parliament. The 
President of the Congress at that 
time, Shrimati Indira Gandhi, was the 
first to raise this question and it was 
through the efforts of the Chief Min-
ister, Sbri Chavan, and Dr. Jivraj 
Mehta that we wez-e able to give a 

concrete shape to the aspirations of 
the two sections of the people in 
Bombay. 

There is, however, one lesson which 
I think stands out prooninently and 
which we might well heed. We 
can gain our ends and objectives not 
through violence, but through peace-
ful and democratic methods. Again, 
we may enter into alliances in a state 
of frenzy or fury, but when it comes 
to real settlement, then such alliances 
do not yield ueat results. It is only 
when unity is based on basic princi-
ples and directed. towards the achieve-
ment of constructive purposes in a 
peaceful way that alliances can a'so 
prove fruitful. What we have achieved 
today is due to the spirit of under-
standing, appreciation of each other's 
point of view, goodwill and a desire 
to accommodate each other which was 
shown by the leaders of Maharashtra 
and Gujarat, the Chief Minister, Shri 
Chavan and Dr. Jivraj Mehta. Dr. 
Jivraj Mehta is the prospectiVe Chief 
Minister of Gujarat. They two enter-
ed into an alliance, and that alliance 
was of a fruitful character, because 
it was not tainted by any sort of vio-
lence or any sort of reserve. We saw 
that the Samyukt Maharashtra Samiti 
and the Maha Gujarat Parishad had 
worked together for some time. But 
when it was put to test, they failed. 
(Interruptions.) 

Some hoD. Members: No, no. 

Shri G. B. Pant: I saw before me 
here, today as well as previously, 
whenever this Bill was taken up there 
were sharp differences between the 
two. 

Shri Nausblr Bharucha: That does 
not matter. We have attained our 
objective. 

Shrl G. B. Pant: I have been forced 
to say so by' certain remarks that have 
been made rn the debate which I wish 
had not been made. I, however, want-
ed to say that let us work in a brother-
ly spirit, which nas been shown by 
Chavan and Jivraj Mehta. 
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8hri 8. A. Dup: We fought and 
you made the alliance. 

Shri G. B. Pant: You fought and 
we took notice of your en~ent  and 
of your views and also of the public 
and we have always been ready, and 
will always remain ready, to do what 
we consider to be in the interests of 
the millions of people whom we hap-
pen to have the privilege to serve 
today. So, that will be our guiding 
principle and I hope we wi.l try to act 
up to it. Nothing will be allowed to 
come in our way and we will try to 
do the right thing with a view to 
serve the interests of the people in a 
right manner and ;n a way that will 
ensure to their lasting benefit. 

Now this chapter is almost closed. 
! hope these two States will flourish 
and prosper and that there will be 
unity and goodwill between the two 
communities or groups "ho have 
lived tOlefrer for decades and cen-
turies and who have contribu'ed to 
the growth of the nation and to the 
progress of nationalism in this coun-
try in a large measure. 

19 hn. 

Language is a uniting force, Langu-
age is the basis of culture, but lin-
fU,istiJ: frenzy can also sometimes 

cause serious damaee and even disas-
ter So, while doinl all we can to 
promote the regional languages, we 
have to continue the process of syn-
thesis in our country, which has real-
ly enabled us to build our composite 
culture and which has helped all 
parts of our counfa'y, in spite of the 
languages being varied and the way 
of life being in certain respects also 
different to treat each other as 
brothers. And, above all, we owe 
allegiance to India and everything 
else comes next or after that. So, 
while doing our best for our regional 
languages, for our respective regions, 
we have on an occasion like this to 
remember that whatever we do has 
to be consistent with the higher sup-
reme loyalty that everyone of us must 
owe to this country, trom which alone 
all benefit.s can flow. So let this 
great India bless these two States. Let 
us all join together in wishing them 
all happiness, progress, peace and 
advancement. 

Mr. Deputy-Speaker: The question 
is: 

"That the Bill, as reported by 
the Joint Committee, be passed." 

The motion was adopted. 
~  hrs. 
The Lok Sabha then adjourned taU 

eleven of the Clock on Wednesdall, 
Avril 20, 1960/Chaitra 31, 1882 (Saka). 




